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LOK SABHA DEBATES

LOK SABHA

——

Tuesuay, Decembes 12, 1874
Agrabayana 21, 1886 (SAKA)

The Lok 'Sabha met at Eleven of
the Clock.

(M= SprAkEr in the Chair)
OBITUARY REFERENCE

MHR. SPEAKER: Hon. Members, 1
have to inform the House of the sad
demise of Shri Gokulananda Mohanty
who passed away at Bhadrak
Urissa on lhe 4th December, 1974 at
the age of T6.

shri Gokulunauda Mohanty was
a Member of the Third Lok Sabha
during the years 1962 to 1087. He
wa# alsy a Member of the Orissa
Legislative Assembly during the years
1952 to 1957, He joined the Freedom
Movement during his student days
and suffered mprisonment on &
number of occasions, A noted social
worker, he devoted a major part of
hia life in rural uplift and social re-
forms i

We deeply mourn the loss of this
Iriend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

The House may stand in silence
for a short while, to express its
SOITOW ,

(The Members then stood in smlence
for @ short while).

2954 LS—1

ORAL ANSWERS TO QUESTIONS

Indian Ocean

*435 SHRI N, ¥. HORO:
SHRI R. V., SWAMINATHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Shri Lanka has also
taken initiative to make the Indian
Ocean a Peace-Zone; and

(b) the gist of the talkg held bet-
ween the Foreign Minister of India
and Sr1 Lanka in that regard in
November, 19747

THE DEPUTY MINISTER IN THHR
MINISTRY OF EXTERNAL
AFFAIRS (SHRI BIPINPAL DAS):
(a) Sn Lanka has played g leading
par. 1n promoting the proposal.

(b) Durmg the visit of the Foreign
Minister to Sri Lanka 1n November
1974, furthe:r exchanges on this sub-
ject took place. Both sides agreed
to pursue their efforts to secure the
objective of establishing the Indian
Occan as a Zone of Peace.

SHRI N. E. HORO: Sir, I had
asked for the gist of the talk that
is going on. | would like to know
from Government, in view of the
fact that the U.S. Senate has de-
cided to curtail their expenditure on
Diego Garica—they have sanctioned
18 million dollars instead of 33 mil-
lion dollars—what would be the re-
action of the Government? Would
not the demand ore effort for keep-
ing the Indian Ocean a zone of peacr
become a futile exercise?

Also, in view of the fact that the
American and Russian leaders have
agreed to some kind of a settlement
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in the international field, would thal
not suffice? And, in that situation,
is not our government’s commitment
for keeping this ag a zone of peace
a futile exercise?

SHRI BIPINPAL DAS: 8Su, it does
not matier whether the amount
spent by the U.S. is 18 million or
83 million dollars. W, are opposed
to the e¢xpansion of thiy particular
base becausc that wil} disturb the
peact oi the area wluch will endan-
ger the whole area. Now the ques-
tion 15 this. We welcome dctente 1D
other parts of the world and as
U.S.A. and Russia want the detente
to be extended to Ums part of the
world, we very much desire that the
base of the Diego Garcia should not
be extended.

SHRI N. E. HORO: One of the
reasons why the US. 1s trying to
improve their defence position in
Djego Garcia is the presence of the
Russian Navy. 1 would like to know
from Govermment whether in any
talks with the U.S.S.R. Government
leaders we have made efforts in this
regard.

MR. SPEAKER: Mr, Horo, this is
the same question which was posed
during this sessiop, and the Minister
said that even the Secretary-General
of U.N.O. denied that there was
any presence of the Russian naval
base in the Indian occan. This was
very categorically mentioned in this
House.

SHRI BIPINPAL DAS: Sir, 1
agree with what yon have said. 1
cap only say that a military base is
certainly different from a naval pre-
sence. Further, this is the way
through which Russian ships have to
go. This is the usual practice. But,
building up of , base and expansion
of it certainly makes a difference be-
cause it will cause disturbances in
the whole region.

SHRI R. V. SWAMINATHAN: Sir,
the UK Government have now grant-
ed permission to USA to have its
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base there. ] would like to know,
what is the reaction of our Govern.
‘ment gnd I would also like to know
whether they have taken up this mat-
ter with UK, in consultation with
Sri Lanka?

SHRI BIPINPAL DAS: Sir, UK
Government had ap agreemeni even
carlier and they have simply repeat-
ed this. We are certainly very un-
happy about it that the UK Govern-
ment have finally agreed to grant
some additional facilities to the USA
for the expans:on of the Diego Gar-
via base.

Wt adfeg aromwr atw ¢ g
mimar & AvEfaw gy amar oy
TEF TR A WICT I A AT @
& ¥ Q¥ waw I § 71 Feeey W
& arq (w9 atg 1 aaf &1 § afe gawi
wifew &1 @ a7 & fAg odr feafy
d=1 &1 o1 9% toad g gag ar gEdt
ot gefifafae difgg § 37 e &
qa ¥fgg & faars sl s 7
wax fow a& ?

SHRI BIPINPAL DAS: S8ir, we
have repeatedly said in this Houm
and in the other House as well a:
publicly, that we have beep wmaking
efforts in cooperation with Sri Lanki
and otner countries in the Unitet
Nationg to declare the Indian Ocem
as a zone of peace. We have bea
repeatedly raising the matter in th
United Nations. We did thig in 1971
in 1972 and in 1873. Even this year
a resolution wag passed in the Unit
ed Nations. Our efforts have bee:
to create a world-wide public opin
ion through the UN forum so tha
this orea can be declared a zone o
peace.

SHRI R. S. PANDEY: Sir, is i
not true that many countries hawv
taken the Initiative to make th
Indian ocean a zone of peace? Par
ticularly, the Asjan countries met 1
Lusaka and they have passed & Uifia
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mimous resolution asking the big
powers not {0 hob-nob )n the ludian
Ocean. 1 would like to know, what
is the reaction of the Government?

SHRI BIPINPAL DAS: Sir, what
the ihon, Member says is quite true.
Fhey have not listened to our ap-
peal up till now. We have been re-

peating this.

SHR! INDRAJIT GUPTA: From
the replies that e Mimister has
given up tv now, 1 get the impres-
siop that the concept of a zong of
peace in the Indian Qcean seems to
be co-lermuinus with the projected
base at Diego Curcia. May 1 know
from the Governuneni, whether thewr
voncept 18 as lfmited as that or whe-
ther 1l also mcludes, for example,
the activities lLikke the recent naval
exercises carried out by the fleets of
the Five Cento Powers, namely, USA,
UK, Iran, Turkey and Pakistan off
the Karachi coast in the northern
part of the Indian Ocean ang how
do they view this type of activity
in relation to the demunds which we,
along with Sri Lanka and other coun-
tries, have mude 10 keep the Indian
@®cean a Zone ol peuce?

SHR! BIPINPAL DAS: Sw, it is
not true that our idea of the Indian
Ocean Leing u zone of peace is con-
fined only to the military base of
Diego Garcia. It is not true. We
have been repeatedly expressing our
opposition to these kindg of exerci-
se8, which took place recently and
which have taken place earlier But,
this time, it was on a larger scale.
It was near the Pakistan border.
. We feel that it wil encourage cer-
tain circles i, Pakistan to go against
! the Simla procegg and disturb peace

in the whole area. We have been
opposed to these kinds of cxercise

al] the time.

SHRI VASANT SATHE: Apart
our repeated protests and
ereating world opinion, it is true that
a may not be in a position to
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take any positive siteps to prevent
this activity op behalf of the peo-
colonialist and imperialist forcvs thre-
atening the peace in this region.
What is the reaction of Government
to a recent suggestion of some paci-
flst organisations who wanted o take
a ship ol pacifisy volunteers to Diego
Garcia gs & matter of protest very
much as the New Zealand people
wanied to do at the time of the
French nucleay explosion i the S.
W. Pacific area?

SHR1 BIPINPAL DAS: Any orga-
nisation is freg to take up any course
of action like the pacifist organisa-
tions Buti so far gs Government are
concerned, we functiop at the politi-
cal level and we have said we are
opposed to the expansion of this base
in Diego Garcia.

SHRI DINESH CHANDRA GOSW-
AMI: The naval presence in Diego
Garcia was the main irritant in the
way of Indo-US relations. May 1
know whether this subject wag for-
mally or informally discussed bet-
ween, the US and India or with the
other CENTQ powers, to which re-
ference was made by Shri Indrajit
Gupta? If not is there any propo-
sal to hold such a discussion in the
fmmediate future?

SHRI BIPINPAL DAS: We have
taken up this matter with the Gov-
ernments concerned.

SHRI KRISHNA CHANDRA HAL-
DER: From the poing of view of
keeping the Indiap Ocean a zone of
peace, have Government sent any
official protest note to the UK Gov-
ernment for allowing a military base
in Diego Garcia to the US? If so,
what is their reply?

SHRI BIPINPAL DAS: We have
tonveyed our views recently to Dr.
Henry Kissinger when he was here.
We have communicated our views
algo to their ambassador stationed in
New Delhi. So we have been con-
veying our views to the US, o\v op~
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position to the expansion of the base
in Diego arcia. Their reply, as I
stated earlier in this House itself, 1s
that their views continue to differ
from our views

SHRI KRISHNA CHANDRA HAL-
DER: Have you sent a protest note
to the UK?

SHRI BIPINPAL DAS: C(Conveying
our views or protest is ag good a®
sending an official protest note.

DR. RANEN SEN: He 18 asking
about UK.

Compeusation t, Indiang for their
Assets left behing in Burma

*437. SHRI S. N, MISRA: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the payment of com-
pensation to the persons of Indian
origin who left behind asseis in Burma
figureq in the {alks held with the
Prime Minister of Burma when he last
visited India; and

(b) if s0, the progress made so far in
thig regard»

THE DEPUTY MINISTER IN THE
MINISTRY OoF EXTERNAL
AFFAIRS (SHRI BIPINPAL DAS):
{a) This question was discussed in
the talks during the visit of Presi-
dent of Burma, U.Ne Win, to India
in April, 1974.

(b} The Claims which were sub-
mitted to the Burmese authorities
under the provisiong of the Notifica-
tion of the Burmese Government
dateq December 6, 1973 are uynder the
consideration of Burmese authorities.

SHRI 5§ N. MISRA- By what time
do Gowernment except a settlement
would be arrived at?

DECEMBER 12, 1974
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SHRI BIPINPAL DAS: It is very
difficult to say from our side by
| ' d

he was here. The matter Is still
under discussion.

ot gew W w AT LT RiET
arrerd & fs awmf & sfawiw fagre
& A A gu & W F agr ago T
§F adr afemia @y & T Wy
oft & | W7 W ag #Y frwrd areeY
frrelt g T T geaew i o At ¥
aegafa & avg $1€ awi F ofy 7

SHR] BIPINPAL DAS: The ques-
tion is about compensation to be paid
by the Government of Burma for the
enterprises taken over.

W W ST . T aga TIwTT
& geftfem Gy w7 oqm 2

weom =Etem Tt W v @
o fagre N amv oAT # )

SHRI R V SWAMINATHAN:
Thig matter hag been dregging on for
more than 13 years Not only com-
pensalioy, 18 pot paid to the Indians,
hut when the Indians left Burma,
they depositeq their money with the
Burmese Government and with Bur-
mese banks because they could not
bring il Even that money is mot
paid The aggrieved peopls have
been approaching the External Aff-
tairs Ministry, But no action hag been
taken I would like to know whe-
ther Government will expedite it and
ask the Indian Embassy there to take
up this matter seriously. I think
they are taking it very lightly. I
have personal experience, I mywelf
have to get some compensation from
Burma for property I left there ™0
Yearg agoe

SHRI BIPINPAL DAS: In the
notificatio, of the Burmese Govera-
ment dated 8th December 1078, thay
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have saig that the cash and bank
balances which have been nationalis-
od will be refunded to the owneis
after deduction of tax.

SHRI R. V. SWAMINATHAN: Will
he ask our Embassy in Rangoon 1o
toke up the matter seriously?

SHRI BIPINPAL DAS Certainly
we have beep doing it.

SHRI VAYALAR RAVI: The
minister mentioned about the latest
correspondence in  Apri 1874 8
pionths have passed since then Is
it g Smal] period? What steps is the
Government taking to speed up the
matter?

SHRI BIPINPAL DAS: We cer-
{ainly realise the difficulties that the
people are suffering from and Wwe
also realise that there has been con-
«wderable delay in this matter But
except pursuing the matter at the
governmental level and ambassado-
vial level. I do not think we can do
anything more

wrear & fofedd #§ wroon

*444. S HERR T WT
qie wite grate 74 ag Fa ¥ FO
wor

(%) @ aqx wweaw ¥ fra
weonidt feq-fgr foadr ¥ @ WX d
FHFITERE;

Lol U L
wfafra frrmad T wr § ; W

(vr) ¥ wordt fi¥va o
Wit w1 3 afve ofpers way A
T AT ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI Q. VENEAT-
SWAMY): (a) The number of Pak
national refugees in Rajesthan a8
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op 10-12-1974 15 reported to be 47258
(43782 1n camps and 3476 outaide
cemps). A  statement giving the
names of the existing camps i Raj-
than 1s laid on the Table of the
Sabha The refugees have been
staying in Rajasthan ever since they
crosseq over from West Pakistan as
a result of Indo-Pak Conflict of 1971,

(b) The total expendjture imeur-
red ag reported by the State Gov-
ernment upto September, 1974 is Rs
254.35 lakhs. Daly expenditure be-
g incurred comes to an average of
about Rs 50,000

{¢) The Government of Pakistan
18 continually being pressed to accept
their responsibility oy these persons
who are their nationals and who are
entitled to returp to their country
whenever it is possible to do s0 1n
safety and honour till then thege

persons are being provided with tem-
porary relief assistance in camps.

Statement
Camps in Rajasthan State

Barmer District
Barmer
Mahabar
Busala

Nimbla
Sajitara
Rajdal

® e N @ e W N

g8
£l
£

Fi
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16. Addl. Dhanau
17. Mithrau

18. Mithekatala
19  Bijrad

20. Kelnor

21. Binjasar

22  Bakhasar I

23  Beakhasar IT

Jaisalmer District
24 Sitorm

Jalore District
25 Jeran

=Y WHAR IR FE&T HRIET A 440
§ fE 7 woonfaat or qoaw 4 w09
ETATES £ 74T 2 WY 50 000 T AR
1 &5 #rar 30 F oot 1971 &
qrfem ¥ gwry agr wd gu & Wi
W 1974 §-ft7 arr g @ § | ag
arAT WrEat g 6 3w S & arfow
qrfieara 7 TR FT FT FTO0 |

oft ofto ywTEAR ferear l{ﬂﬁ!’
& aga ¥ W B afew 37 F wew
# e ww fear YT oifgee &
#ra 9wy grew gut &, 99 i arfeeara
¥ g |0 &y arfow 3= o faar ¢
Aot v Yy A gwr 4

ot gEwR TN W FTREIEE
& <gr & e avfeary & s g fam
¥

£t Mo Fwreanit qifsmm I
o arfrg dR & feg dae frmr

oft gwwwr aon W 3 Ao gl
wred vy’
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ot oo dwaeqmlr  atfweETy I
w1 A7 & fqq Ao §, Afgr 7 AW
T & fag rmradr & o

ft awww ¥ ferge @
qAT 9T 4 $OT 97 W gvofo g
T IHT & W 50,000 T7F Qv g
FT ¥ | W ag wrhy vy qrfwn
& Trpae *r Sy ?

ot ofte FymerTlt w7 § W arfaw
AT, o T TFW gE & Favar g
IW q%T qW T OF F TRT W@
Lo

it e TNt A AT sreorret
fowr & w7 &7 woeqry & @araa ®
Tw g &, A Al vy & tag fgre A
§, 99 % §ART ¥9T & avlow q®
Ffarresa Nzl s alsam e
or sfafafe gwes gt qr 1w X
FAqE T A afr oA 1
T FI1E AT F29 ISH 7 fa=we
FC @ 2§ gurly aws ¥ o Wk
wfaffa svaw w@r a7 & w¢ urd fo
Far At (rqfg sar ¢ ?

st ofte dYwwearit . arfeew
YAl f, WA Y go
am aifew Wt wF § 1 de i
& goea ¥ 60,247 safwr s Qoo
& 14,506 aufey, orlt g 74,753
sqfs T | WA &% TICATAN 10,718
syfwr QYT aTOw ¥ 5,564 iy, avfy
§« 16, 282 safwr avfire ol ar
@ WA ¥ g wfewey wft
@ g | TEA IT AT Y w5 W
qifeerT wTed, WA Sifmr w3 &
TS TE wEET A A T A

oft srwTe Tre WilY ¢ HAT wgNw
AsgiFgsfrafm S
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agt W axaT gET B 3w T 9 o
W ST B AW R E |

oft Wi dwrerwlt ¢ T W g
weere Y & 1 & W gyt w agw wed
aterT AT RY 1 (swww)
gt o QA witeg ¥ gw dfefedw
L4

ft we W fggmm Wi
mifeeme & ot ¥ sy wWEaT @)
wqr § | X wontegt & ard # anede
gk § A T & fag due g,
e anfo o & fog dae oy §
@ fag w1 ek s & 3% Ty Y
aa fear ord | I W Y faelt ad@
ouw g @ & | & 7g o g g
fo wowTeFe ow @ I st e
famke wolr

&t TemwRe waT 7Ry qarg fr
R ge S aragl 7 s@HF AR
Agedrvg a8

L ug WTIET FAET A B
It is & suggestion for action which
cannot be the subject of g5 supplemen-
tll','.

ot wmr fog o AT AR
7 ag warat fiv & w7 ® fog dare g §
a % ag st wgen g fa o fawt
fegea & fefedafin & fag vt
P & 7 faar § an feaai ¥ faar @,
a1 Yt v § o 9w 9% nadRe
oT foota wr g 7

WUW WY © WY g a1 qer
Y § e A o foar o & il faar
I @0 not think it relates to his Minis-

try.

oft QWT W ATEATW © T HTHTE W
g wrerw & f amedre sreedi darerg <
¥ A [ewAnt € 1g § 9 ¥ aredf g7
agr & swrawrel At ¥ araon T far
2, T F TS ag H&Y wE ] W T
HIFT 9§ A9t #1 I & frame #TF
TR gl # S A 9w "y § W
TG § ANE WA & g darC Ay
T Iy AW & F O o ?

it Wfto Wwrewnht Q#Y W
TR gATS 9 AdY 7 )

oft qwr Wi areqw fF  fTEg
fﬂfﬁ?{Tﬁﬁ\‘ltl

MR SPEAKER He is the Reha-
bilitation Minuster, not the Deience
Minister

Dengue Haemorrhagic Fever

*446. SHRI SHRIKISHAN MODI:
SHRI D. D DESAI:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whethre Dengue Haemorrhagic
fever has become a major national
health problem now;

(b) if so, whether the disease Is
common ip many parts of the country;

(¢) if so, the estimated number of
cases and fatalities in the country; and

(d) the action taken to keep the
disease under control?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR KARAN
SINGH). (a) No Sir

(b) and (c). Therc have been oc-
casional outbreaks of Dengue Haem-
orrhagic Fever in certain urban areas
in the country during the last decade.
A Statement indicating the number
of cases and deaths during the years
1971—1974 is placed on the Table of
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the Sabha [Placed m Library See
No LT-8735/741

(d) This fever is spread by Aedes
mosquitoes which generally breed in
artificial collections of water State
Governments and the local bodies
have been advised to effective source
reduction measures by elimination of
such breeding places Anti-larval and
anti-adult mosquito measures are
also being taken by these authorities.

oft sffiesr st & eft waew
o7 w2 A a o fewrar wmgatg
e # 7 1971 ¥ 14 AW gU
qygfarer ¥, 72 % 268 W 73 %
334 | W T TEQW ¥ gL W™ T8
frf et ¥ @ 71 Fomagdard
fergeamt % ot € off @ Trorea F gw
=t Owqrr & frg =1 39w feg o
e At fipg e A w5t wdt fog o ?
fee qg i Arard ex Arw 9w <@ #
WA | T e § Ao v e
FER T RE’

wrowe feg  TrovedT ¥ Sy dfwrA
®w G & 9w ¥ afea o §
AT qATTq G | g A AT WL AW
& fora% waTed warew § o wY fawg
AT WOt @ Xw o & A ¥ o
I7 w0 foar § o war war waw o
N FTAMfgg @R ag AR F o
g T A gwta ¥ ag @t g ar
T & @ qAGT WY o
fagy & sraem e =rfeg

oft sitfesy R oema WIS
TORY7 & e T wraw Ay § e g
«F ia ¥ ag vg fard A Quare W
% | @ T I 99 B fedy e 5T
¥ frg ik wew wore

guia & qoreurs # gz aw 4 74T &
oy &Y qm wTEgET New ) Arew
waw ¥ v fardty aererfiv 2% 3 ey
arer aft & 1 Ao 7z vy gAy #
Yg @ WY e ¥ wfiw wfer ¢
at e wrar & fe ow o froror wvk
# a7 qww gy AR &)

ot wgy o oy W § aat
wgleq § wrAAT wrgar g fa or o oW
WY ot 3T =1 Far WY gaTar
fr g &1 ForraaT<t 727 & mqreey AATNT
qz &, 7t sty far e At w Qe
% \H(Q AHGIT GITT HY AT Y, 9ar FAY
#grRg ¥ Bz e & fag # on
wrRwr agr ¥ 99 & fr gw gare W )
3T &< Y w7 faq § 7w ALY
471 faareor gt 7% 7

WMo W T . Hodquw WA, Heft
m ey qW ik ¥ forwd  aer Awr
JMEA g 1 I AT A0 TRILIE W
vegfadem  fedaw & na fade aw
dfigmat@mFaamwm g
fere |

gz W AT & 38 TH IAE
drardY §, 57 A1 WAt a% wrf AeErT
&1 &40

ot sy O Teg ooy ;5w T
3T F3E TR ® g ww w7 A
grr T R 7

oMo ﬂm w4t g@ &1 dodr
Trawe 7§t gt § | & gw *1 Qaqra
qiF) AT 7T @A & I AT ¥IA W QY
I FTGRETCH I W AR G
andr &1

Co vk oy gior ark v DR H. P. SHARMA: The hon

Minister has recommended more vigl-
g aT Ew g Qv TS By HRT A X A lance to the Rajasthan Government,

agw w6 e g &w # & W But 1s he aware that there has been
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an increasing incidence of the disease
in Delhi also which is directly under
his jurisdiction?

DR. KARAN SINGH: I mentioned
Rajasthan because that was the ques-
tion the hon. Member had raised. We
have sent special instructions to every
Health Directorate in the country

Review Committee on Workers’
Education Scheme

*447, SHRI P. G, MAVALANKAR:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government have ap-
pointed a Review Committee for the
purpose of assessing the scheme of
workers’ Education;

(b) if so, the terms of reference and
the personnel of the said committee;
and

(c) the criteria of appointing mem-
bers of the said Committes?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI1
BALGOVIND VERMA): (a) Yes,
Sir

(b) A copy of the Government
Resolution 1s placed on the Table of
the House. |[Placed in Library See
No LT-8736/74.]

(¢) The intention was to have a
small compact Committee, of emnent
and experienced pergons in the flelds
of education, trade unions and indus-
try, to evaluate the Workers' Educa-
tion Programme,

SHRI P. G. MAVALANKAR: From
the copy of the Resolution placed on
the Table, 1 see that one of the terms
of reference is:

“To evaluate the performance/
achievements of the Central Board
for Workers' Education having re-
gard to the resources provided to
the Board by Government.”

May 1, therefore, ask whether this
‘Committee will be functioning within

the restriction of the funds made
available, or, if the Committee were
1o say that funds #e needed, whe-
ther the Government would make
available those funds. I also want o
know whether the experience in UK.
particularly, where the workers edu-
cation programmes are going on very
satisfactorily for many generations,
will also be considered by the Com-
mittee.

SHRI BALGOVIND VERMA: This
Commitiee 15 to evaluate the working
of the workers' education pro-
grammes. They can certainly make
recommendations whichever they
think are desirable So far as the
experience of other countrieg is con-
cerned, certainly we do make use of
this wherever possible.

SHRI P G MAVALANKAR: 1
thmk, I have not made myself clear

One of the terms of reference of thia
Committee is:

“To evaluate the performance/
achievements of the Central Board
for Workers' Education having re-
gard to the resources provided to
the Board by Government.”

If the resources provided are a cer-
tain amount, will the Government
make further resources available to
the Commattee 1if they were to recom-
mend that more funds are necessary?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): In
pursuance of the recommendations
made by the Estimales Committee, »
Committee has been appointed by the
Government to review the Workers'
Education Scheme in varioug institu
tions including the institution men
tioned by the hon. Member. The
Workers' Education Review Commit-
tee will go into the working of the
various educational institutions meant
for workers' education and see in
what manner improvements are to be
made, and if the Review Committee,
in their wisdom, comes to the comclu-
sion that improvements are to bhe
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e, with respect 1o those they will
also  examine the budget position,
funds allocated, for the purpose of
Workers' Education Review Commit-
tee, and they are free to make such
recommendations as they would con-
sider necessary in regard to finances
also

Another point raised by the hon
Member is about considering the ex-
perience of the workers education
programmes 1n other countries, espe-
cially, n UK. I do hopv that the
Workers’ Education Review Commut-
tee—though we do not like to give
any suggestion in this regard—will
certainly take 1nto account not only
what 15 obtamnable with regard to
workers' education in England but
also in other countrics, while making
recommendations on this subject

SHRI P. G MAVALANKAR.
Whule I appreciate the fact that this
Review Committee has necessarily to
be a smaller one, a compact one, with
competent people. may I know why
is it that this Commuttee does not in-
clude any represcntatives from some
of the better known national labour
unfons or ogranisations. I would par-
ticularly like to point out that in Ah-
medabad the Mazdoor Mahajan has
been doing excellent work for many
decades with regard to workers' edu-
cation. I know that ag a matter of
personal experience also. I go and
give talks to the workers there. How
is it that no representative of that
Mazdoor Mahajan is included in this
particular committee?

SHRI HRAGHUNATHA REDDY:
‘When we constituted this committee,
1 may submit with great respect, we
did not take into account the trade
union organizations as they existed in
the nature of trade union organiza-
tions. We thought we might take
some of the leading representatives of
the trade union movement, the work-
ing clasg movement, ag such. There-
fore, from the names themselves, it
would be very clear that leading re-
presentatives of the trade union
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movement like Shri G. Ramanujam,
General Secretary of the INTUC, Sari
Anthony Pillai and Shri K. G. Sri-
vastava are already there. We
taken these names not because they
are General Secretaries or office-
bearers of the respective trade unions,
but we have taken them only because
they are leading representatives of
the working class movement as such
and not because they represent a par-
ticular trade union. That is the rea-
son.

With regard to the question the hon.
Member has raised, any trade union
organization or any workers' educa-
tional institution, I suppose, is free to
submit their views or any memoran~
dum thereof, for the purpose of the
Review Committee and, I have no
doubt 1n my mund that the Review
Commuttee, in their wisdom, would
welcome such steps being takem by
any trade union orgamzation with
respect to any suggestions they choose
to make
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The hon. Member will not be re-
corded.

SHRI HUKAM CHAND KACH-
WAIL: (%)

MR. SPEAKER: Nothing will
on record. We will not carry l:
till this gentleman sits. I have called
Mr. Sathe. He is now interrupting
him. There is no guestion of the
Minister’s replying. I cannot compel
him to reply as the hon. member likes.
If he has got any grievance he cam
represent. Buil, he cannot hold up
the whole proceedings of the House.

(Interruptions)

MR. SPEAKER: I cannot compel
the Minister to answer in a particu-
lar way. He can write to the Minis-
ter or to me. Mr. Sathe.

Supply of Japanese Steel

*448. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news item
appeared in the Press on the 13th
November, 1974 regarding stoppage
of steel supply by Japan;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the steps taken in the mattar?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUKHDEV PRASAD): (a)

and (b). It is not correct to say that
Japan stopped supply of steel as re-
ported in the Financial Express.

(¢) Does not arise.

SHRI VASANT SATHE: Sir, I
would like to know from Government
whether it is a fact that in Japan ft-
self, now due to rise in the cost of
labour, the cost of steel production is
going up. And there has been a pro-
posal from Japan to set up a steel
plant of sophisticated type in India
Hagz the Government any idea of con-
sidering such a propesal?

(*) Not recorded.
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAYV); Sir, this was a specific ques-
tion regarding the stoppage of supply
of steel by Japan. The hon. Member
15 now asking a new question as to
whether Japan has proposed to estab-
lish a new steel mill in India of the
sophisticated nature. There is no
proposal like this at the present
moment,

SHRI VASANT SATHE: But, if
there is such a proposal, will you
consider that?

SHR1 BISWANARAYAN SHAS-
TRI: 8Sir, May I know from the hon.
Minister, what is the total quantity
of steel that has been supplied by
Japan to India?

SHRI CHANDRAJIT YADAV:
Sir, this import differs from year to
year. According to our requirements,
a prior assessinent is made; we make
advance assessment. 1 can say for the
information of the hon. Member that
last year, for cxample, we placed
orders with the Japanese and others
and a quantity of 538,000 tonnes of
stee] got spilled over to this year.

SHRI P. VENKATASUBHAIAH:
Bir, stepping up of steel production
m the country is quite necessary in
order to avoid imports of steel from
Japan. Keeping that in view, may
1 know from the hon. Minister whe-
ther the proposed steel mills at Visa-
khapatnam and Vizianagaram will be
started soon, because there is an ap-
prehension among the people of
Andhra Pradesh that these steel plants
will not see the light of the day?

SHRI CHANDRAJIT YADAV: Sir,
I agree with the hon. Member that
the steel production has to be stepped
up in our country and we should meet
indigenously the requirements of our
country. All necessary steps have
been taken and we are still almost
about a million tonne short of steel,
and therefore, we have to impert
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about half a million to one million
tonne of steel We are trying our
best. So far as the existing steel
millg are concerned, we are taking all
necessary stops to increase the pro-
duction of these mills, This year,
production has appreciably risen in
the earlier months. So far as the
other southern steel mills are con-
cerned, 1t 18 not correct to say that
they will not see the light of the day.
I would take this opportunity to re-
move this sort of apprehension from
the minds of the people that these
steel mulls will not come mto exist-
ence and that they will not see the
hght of the day But, the fact 1Is
vtherwise [ have asked very recent-
ly the consultant, tn take necessary
steps to prepale the detailed project
reports and I am sue, before the end
of thi< month o1 early next month,
necessary steps will be taken tor the
preparation of DPRs Thereloie, I
would like to say that the promises
made by the Prime Minister will be
fulfilled and steps will be taken to
see thal these steel mills come up
and that there 12 no scope for this
sort of confusion that these steel mills
will not come up.

SHRI RANABAHADUR SINGH: Is
1t true that Japan has stopped the
supply of steel because of the dis-
agreement between our country and
Japan regarding the price of iron ore
that was being supplied by us and our
country has moved that the price of
Indian iron ore should be in keeping
with the international price whereas
the price that is being paid by Japan
is far below that? T would like to
know whether this stoppage of sup-
ply of steel is due to this disagree-
ment?

SHRI CHANDRAJIT YADAV:
Sir. perhaps, the hon. Member did
nol listen to me properly. I made
it very clear that Japan has not
stopped the supply of steel to our
country. Rather, the fact is other-
wise. This year, the demand for steel
is not as much as in the previous
vears. Therefore, we took the initia-
tive. We had placed order with
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Japan and we wanted that 67,000
tonnes of steel, which was to arrive
in our country, should be deferred.
Therefore, it is not correct to say that
there is any disagreement. OQur rela-
tiong with Japanese exporters have
been very good. Rather, they were
good enough not to insist on supply
and that part order was cancelled,
though according to the contract, they
could take certain steps but they did
not take. But as far as the iron ore
price is concerned, that 15 a different
matter. We have been negotiating
with our importers about the iron
ore price time and again and there
are no such strained relations between
uc and Japan on this question.

SHRI RANABAHADUR SINGH: |
had also asked whether the price of
Indwan ore being paid by Japan is far
below the international price of ore

SHRI CHANDRAJIT YADAV:
Thi, question should be addressed to
the Ministry of Commerce hecause
this concerns them

SHRI D N TIWARY. How does

the price of imported Japanese steel
«ampare with that of indigenous stecl?

SHRI CHANDRAJIT YADAV:
Actually, there is no question of com-
purison of prices. We purchase those
types of steel which we require and
which we are not manufacturing in
our counliy or aie in short supply
from Japan or any other country, for
that matter, and we pay the interna-
tional price

SHRI CHAPALENDU BHATTA-
CHARYYA: Will the hon. Minister
let us know the projections about the
uture import of steel from Japan?
Have the flgures been worked out?
How much are you going to Import
in the coming year?

SHRI CHANDRAJIT YADAV:
I gave the latest figure. In 1874-75.
we placed an order for import of
about 4,860,000 tonnes. For the next
year, it is still being worked out We
work out in advance and then place
orders.
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SHRI P R. SHENOY: 1Is it a fach
that on umt for the production of
galvanised sheets in Rourkela is lying
dle for want of steel?

SHRI CHANDRAJIT YADAYV: I
require fresh notice.

MR. SPEAKER: The question hour
is over.
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WRITTEN ANSWERS TO QUESTION
Army Recruiting Centre in Keraia

*434, SHRI C K, CHANDRAPPAN:
Will tne Mumster of DEFENCE be
pleased to stale

(a) whether Government have
taken a final decision to set up a
recruiting centre at Kerala for army,
and

(b) if so, the facts thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH). (a) and
(b). Two Army Recruiting Offices
which cover Recruitment to Navy also
are already functioning at Ernakulam
and Calleut in Kerala State; they are
considered gdequate, for the present,
for carrying out recruitment to the
Army and the Navy from the State.

A new Recruitment Office for the
Afr Force {s being set up shortly, In
the State.
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Minji Steel Planis

*436. SHRI M. S PURTY:
SHRI GAJADHAR MAJHIL:

Will the Minister of STEEL AND
MINES be pleased to siate:

(a) the number of min; steel plants
sanctioned by the Union Government
during the current year to the diffe-
rent States; and

(b) the amount of money sanction-
&d and the time by which these mini-
plants are likely to start functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI1 CHANDRAJIT
YADAV): (a) During the current
year, Letters of Indent/C.0.B./Indus-
trial Licences have been granted to
118 parties for wetting up of electric
furnace units. muinly for the produc-
tion of Mild Steel ingots, in the vari-
ours States as indicated below:

- — =

States/ Union Terntories No.of
units

5. Andhra Pradesh . . 10
2., Bihar | . . ) 4
3 Delh: . . . . I
4. Gujarar | . " . 5
5. Haryana . . . 8
6. Himachal Pradesh | . 1
7. Karnataka . . 6
8. MadhvaPradesh | . 12
9. Muharashtra . . 20
10. Orissa . F . 2
11, Punpab. | . . 9
13. Rajasthan . . . 13
13. Uttar Pradesh . . 13
14. West Bengal g B 14
ToTAL . 118
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This does not incjude units specifi-
cally lcensed for production of alloy
and special steel und csstings

(b) Government have pot sunction-
ed any money to these units as there
18 no scheme oif central assistance.
The schemes ale 1n various stages of
implementation 'nd no  forecast (an
be made as to the date of commisgion
ing of these units

Production of Saleable Steel in Rour-
kela Steel Plant

*438 SHRI BIRENDER SINGH
RAO: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the production ot sale-
able steel 1n the Rourkela Steel Plant
has been ser.ously affected durning the
month of October, 1974 due to power
crisis in the State;

(b) tae losy of production us 8 result
thereof, and

(c) the steps takep by Goveinment
to increase the production?

THE MINISTER OF S1ATF. IN THE
MINISTRY OF STEEL AND MINES
(SHR1 CHANDRAJIT YADAV) (a)
Yes, Sir. Production ot saleable sieel
m the Rourkela Steel Plant was affect=
ed 1n the month f Octobur 1874 due
to <hortage in supply of power

{b) The estimated loss of produc-
tion on this account in terms ot sale-
able steel 1s 22318 tonnes

(c) Measures have been taken to
optimse the generation of power at
the Captive Power Plant at Rourkela.
Constant liaison 18 being naintamed
with Central Water and Power Com-
mission and the Urie<1 Stite Electn-
city Board and other power supply
grids in the Bastern region with a view
to securing power for Rourkela Steel
Plant on priority Arrangements
have been made to augment power
supply to the plant {rom the Damodar
Valley Corporation through the Bihar
State Electricity Board system.
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Pak proposal for Nuclear Free Zome
of South Asia

439, SHRI MADHU LIMAYE: Will
the Minister of EXTERNAL AFFAIRS
be pleaced to state

(a) whether Pakistan has made any
proposal for a nuclear free zone of
South Asia;

(b) whether China @and Japan are
regarded as part of South Asia for the
purposes of thig nuclear free zone;

(c) which countries have supported
Pakistan proposal: and

(d) the reaction o¢ the Govermment
to this proposal?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): (a) Yes, Sir.

(b) Pakistan has not formally inti-
mated the limits of the zone to be in-
cluded in South Asia, but has indi--
cated informally that China and Japan
are not to be included;

(c) No country other than Pakiatan
has co-sponsored thig proposal,

(d) In the view of the Government
of India, Pakistan's proposal is mnot
motivated by any genuine considera-
tions for promoting the cause of dis-
armament. The proposa] is only aim-
ed at putting pressure on India to ac-
cept d_lscrimgnatory international safe-
guards on its peaceful nuclear activi-
ties. The Government cannot, there-
fore, support the proposal. 1t is also
not in accordance with generally
recognised principles and procedures
which shouild be observed before a
proposal is submitted to the U.N.
General Assembly or endorsement.
namely that there should be agree-
ment among the States concerned and
that consultations should be held
smong them to consider the matter
including the geographic extent of the
region t0 be covered, before the pro-
posal is put before the UN. General
Aspembly. At the United Nations
General Amembly, India has voted
against Pakixton’s draft resolution on
the subject,

Death and Sickness due to Preveatlve
Inoculstion against Cholerz in Keraln

*440. SHRI M. K. KRISHNAN,
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the attention of Gov~
einment has drawn to the fact that
two persons have died and 43 others
had undergone treatment in hospital,
at Kavalpadi area i Palghat district,
Kerala, just after receiving preventive
inoculation agamst cholera:

(bY if 0, whethe; anv enquury has
been made by the authorily concerned
intp the mcident: and

fc) if <o, the findings thereof+

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR, KARAN
SINGH): (a) It 1s understood from the
State Government authorities that
three persons of Kavalpadi area died
after receiving anti-cholera inocula-
tion and 50 persons were admitted in
the district hospital for observation.

(b) and (e). Detaileq investiga-
tions were carried out by the Director
of Health Services. Kerala and the
district health authorities These
showed some deficiencies in the steri-
showed some deficiencies in the
sterilization of syringes and neeles
to have been taken.

Spreading of Filaria by Mosquilees

*44]1, SHRI JHARKHANDE RAI:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Indian dpctors have
found out mosquitoeg which spresd
filaria and chest disease; and

(b) if so, what steps Government
have taken against it?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes Sir.
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(b) The National Filaria Control
which was launcheg in
1985 is being continued during the
Futh Five Year Plan The Pro-
gremme iw reviewed periodically and
nDgtessary remedical measures are
taken where possible,

Neot-implementation of Labour Court
Decisions in Gujarat

*442. SHRI ARVIND M. PATEL:
Wil} the Minister of LABOUR be
pleased to state:

(a) whether there are certain
managements in Public and Private
Sectors in Gujarat State who have
not implemented the decisions of the
Labour Court;

(b) if s0, the reasons therefor; and

(c) the action taken by the Govern-
ment against those managements?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
to {¢). Information is being collect-
ed and will be laid on the Table of
the House.

Recommendationg of Bhagwati
Committee Report

*443, SHRI V. MAYAVAN:
SHRI JYOTIRMOY BOSU:

Will the Mimster of LABOUR be
pleased to state.

(a) whether Union Government
have failed to implement even a
mingle recommendation of the Bhag-
wati Committee on unemployment so
far;

(b) it so, the main reasons for the
same; and

(c) whether in view of the growing
mnemployment in the country, Gov-
ernment are considering to implement
them immediately?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
%0 (c). The recommendstions of the
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Committee with the comments
of the Inter Working
Group consisung of the repregenta-
tives of the Planning Commission, the
Ministries of Finance, Agriculture,
Works and Housing, Industrial Deve-
lopment, Labour, Transport and the
State Governments of Kerala, Msha-
rashtra, Uttar Pradesh and West
Bengal, which was set up to examine
the same have been sent to the Minis.
tries concerned for further action. In
a number of cases, steps to implement
the recommendations are being ini-
tiatted subject to the availability of
resources. In the remaining cassa the
matter is under consideration,

Textile Workers Suffering frem

Byssinosis
*445 SHRI ISHAQUE SHAM-
BHALI: Wil the Minister of

HEALTH AND FAMILY PLAN-
NING be pleaseJ | state:

(a) whether 12 per cent textile
workers suffer from byssinosis: and

(b) if so, the steps suggested as a

preventive against t?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR, KARAN
SINGH). (a) and (b). No separate
data is available regarding the incid-
ence of byssinosis among the textile
workers in the country. However,
according to the information available
with the employees. State Insurance
Corporation, the incidence of silicosis
and occupation pulmonary fibrosia
which includes byssinosis for the year
1072-73 was 0.3 per 1000 insured per-
sons The All India Institute of Medi-
cal Sciences, New Delhi have recently
undertaken a study of occupational
hazardg of textile workers among the
employees of the Swantantra Bharat
Mills, Delhi. The study covers about
8,000 textile workers and intludes
diseases such as byssinogla. The
results of the study have not yet
become available.

Modern carding machines, which are
dust-proof, are Jess lkely 10 catme
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this disease. Regular medical check.
up such &8 patch test to wensitivity
and pre-employment examination will
be useful in preventing the disease
among the textile workery,
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*450. BHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
BUPPLY AND REHABILITATION be
pleased to state:

(a) the compensation peid and re-
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(b) the compensation paid and re-
habilitation expenses incurred for the
East Bengal refugees?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R, K
KHADILKAR): (a) It is presumed
that the Hon, Member 1, referring to
refugees from former West Pakistan.

Expenditure incurred by the Gov-
ernment of India on the relief and re-
habilitation of displaced persons from
former West Pakistan upto 31st March,
1973 was Rs, 20847 crores. Against
this, a sum of Rs 100.27 crores has
been recovered on account of loans
and housing, partly by adjustment
Bgainst compensation due, and partly
in cash. Total amount of compensa-
tion given to displaced persons from
former West Pakistan upto 31st March,
1973 is Rs. 191.36 crores—out of the
Compensation Pool which includes
urban evacuee property and Govern-
ment built property contributed to
the Compensation Pool, The amount
of compensation mentioned above does
not include compensation given in the
shape of agricultural land end pro-
perty in rural areas. Thig consisted
entirely of acquired evacuee land and
property in rural areag which was not
computed in monetary terms, and was
used for giving compensation on a
land tp land basis, in accordance with
the prescribed scale,

(b) Expenditure incurred on the
relief gnd rehabilitation of Displaced
Perwons from former East Pakistan
upto 81st March, 1973 is Rs. 384,63
crores. Against this, an amount of
Rs. 233 crores has been realised on
account of loans. The wsum of
Rs. 384.68 crores mentioned above in-
cludes a figure of Rs 22.12 crores
which represents the loans which have
been remitted and doeg not involve
any fresh out-go.

Compensation has not been paid to
the refugees from erstwhile East
Pakistan, because, under the Nehru.
Liaquat paet of April, 1950, these per-
sons retained their properietary rights
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in the properties left behind by them
in that country and they can sell, ex-
change or dispose of their property.

Wage rise for Werkers in &ifferest
Sectors of Indusiry

*451. SHRI SARJOO PANDEY;
DR. RANEN SEN:

Will the Minister of LABOUR

be pleased to state:

(a) how much wage rise was cal-

vis-g-vis the rise in the cost of living
index; and

(b) the difference of wage between
a woman end meale worker in tradi-
tional industries for the same work?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). Information is being col-
Jected and will be laid on the Table
of the House,

Empityment in Organiseq Secior and
Registered Unempleyed

452. SHRIMATI BHARGAVI THAN.
EKAPPAN: Will the Minister of
LABOUR be pleased to state;

(a) how many women are there in
employment in organised sectors;

(b) how many men are there in
organised sectors;

Written Answers 36
(¢) how many men Of WOmaeg are

(d) how many men and women out
of them are in the 20 to 30 and 31-87

age group?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). The numher of women and
men employed in the organised sector
of the economy* at the end of
December, 1073 was 21.09 lakhs and
170.08 lakhs, respectively.

(c) and (d). The number of women
and men on the Live-Register of Em-
Ployment Exchanges at the end of
December in the last three years ir
as follow:—

Year Women Mean
(figures in lakhs;

W ., ., 583 45 17

972 . . . 7 63 61 31

973 . . . 9 18 72 99

The classification of work-seekers ac-
cording to age-groups, is available for
the following groups:

below 14 years, 15 to 19, 2024,
2584, 35—44, 45—54 and 55 or
more.

The number of women and men
work-seekers in the nearest relevant
age-groups are given below:

No. of work-seckers at the end of December

Age Groups 1971
Women men Wommm Wouulmm

(figures in Lakhs)
20-24 . . gy 394 3166 47 35 34
25-34 . P . 123 7 12:81 a1s 1708
s-H4 . . . . 0°33 o3 338 o3 263

*Covers

establish ments and non-agricultural estabiieh-

all public sector
mmmmmﬂlﬂrh.mwmqm
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Aluminiug Fachery fn Jeypore,
Orissa

*488, BHR; X. PRADHANI: Wii
the Ministe rof STEEL AND MINES
be pleased to state:

(a) whether any licence has been
issued for an Aluminium Factory at
Jeypore in Orissa;

(b) if 80, who is the licensee; and

(c) the reasons for delay in starting
he factory?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT YADAV): (a)
Yes, Sir,

(b) M{s, Aluminium Corporation of
India Limited, Calcutta,

(¢) The company has not taken
“effective” stepg for the implementa-
tion of the licence.

Pending Demands of EPF Staff
Federation

*345. SHRI VAYALAR RAVI: Wil
the Ministey of LABOUR be pleased
to state:

(2) the main demands of the EPF.
Staff Federation still pending with
Government for final decision and
approval; and

(b) the steps Government have
taken to settle these demands of ihe
workers of that organisation?

(2) and (b). The main demands of
the All India Employees' Provident
Fund Staff Federation as contained in
mlcuudmath:mo:m,xm
Muhhredmuuaetlenudw
prevailing in ‘A’ Class Banky in the
Employees’ Provident Fund Organisa-

tion, revision of formula for the pay-

4185, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HEALTH
AND FAMILY PLANING be pleased
to state:

(a) the progress made so far in the

near the hospital premises; gnd

(b) the number of flats likely to be
construcied during the year 1974-T57

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b) The land
earmarked for the expansion of the
Lady Hardinge Medical College and
Hoepital, New Delhi is at present oc-
cupied by the P & T Department and
the CPWD. The construction of resi-
dential units for the employees of
Lady Hardinge Medica]l College and
Hospital, New Delhi on this land will
be taken up when the same has been
vacated by the P & T Department and
the CPFWD for which necessary action
is being taken.

Ban on New Routes ang Vehicles for
State Transport Services

4186. SHRI C. JANARDHANAN:
Will the Minister o¢ SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have ban-
ned the addition of new routeg and
vehicles for the State Tramsport Ser-
vices;

(b) if so, the facts and reason there-
for;

(c) whether the Kerala State Gov-
ernment have pleaded for reviewing
this directives; and

{d) i so, Government’s response
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI): (a) and (b). With a view to
achieving economy in the consumption
of high speed diesel oil, several mea-
sureg Wwere suggested to the State
Governments, including suspension of
grant of permits for buses for new
routes, for additional buses on the
existing routes and for new goods
vehicles, for the remaining part of the
year 1974-75.

(¢) and (d). Representations were
received from some State Govern-
mentg and several Transport Associa-
tions etc, against the suggested res-
trictions. The position has gccording=-
ly been reconsidered by Government
and the gbove instructions are being
revided.

Over-Crowding Ip Buses on D,T.C.
Route No, 320

4187. SHRI BHOLA MANJHI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that buses on DTC Route No. 320
from Secretariat to Shahadara are
always over-crowded;

(b) whether the first bug which
used to leave Secretariat at 7 10 in
the morning has been cancelled re-
cently and the bus leaves at 7.45 AM;

(e) whether this change of timing
has put the teachers who have to go
to Shahadara to lot of inconvenience
and they are not able to reach their
achools in time;

(d) whether Telephone Exchange
Btaff relisved after night duty are alse
inconvenient; and

(e) it 30, whether D.T.C, propose to
restart first bus at 7.10 am.?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSIORT (SHRI H M. TRI.
VEDD): (a) During peak hours, there
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is soma overcrowding in the buses
operating on this route,

(b), (¢) and (e), Due to non-avail-

ability of trafic, the trip provided on
route No 320 at 7.10 Am. from the
Centra] Secretariat has been cancel-
led. However, in order to meet the
demand of the teachers for an early
morning service, a trip hag since been
provided at 6.45 A

(d) No such complaintg ©ias been re-
celved from the Office or Staff of the
Telephone Exchange.

wreefta o o wfirerer ¥ ¥ sy weed

4188. st uiwc vaver foy ;. war
T AA( 4T AT ®) AT w4

(%) wredra &ar &1 qfaao ¥ F
fag fea-fea Wit %1 sqr; fear
wran # Aw e sA Sged T fAd &g
grma q faerer ax & ; A1

(m) afzgr, At gaeraater s d?

v (R ek fem) 0 (%)
mx (w). arefa da F fEdh oz
gega Loy wrqrst & wfwerr faar
AT 1 §7 9 q7aq & Fag 502 gferwrg)
ssma faery 73 §1 €71 X ® 386
gyma qat F W nefgft vy ?

Pelletisation Plant in MNLP,

4189, SHRI G. C. DIXIT: Will the
Minister of STEEL AND MINES be
pleased to state whether there is
any proposal to establish a pelletisa-
tion plant in Bastar District (M.P.)
during the Fifth Five Yesr Plan
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Sampiey reseived for ‘testing by
Centrat Drags Laboratery, Calcutta

4180. SHRI D. P. JADEJA: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) how many samples were recei-
ved for testing by the Central Drugs
Laboratory, Calcutta during the year
1973;

(b) how many pamples were declar-
ed sub-standard; ang

(c) the action taken against the
manufacturers of sub-standard drugs?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. X. M
ISHAQUE): (a) to (¢). Information
is being collected and will be laid on
the Table of the Sabha when received,

Workery lald off in Uttar Pradesh due
to Power Crisis

4191. SHRI NQORUL HUDA: Will

the Minister of LABOUR be pleased
to state:

(a) whether thousands of workers
in Uttar Pradesh have been laid off
due to industrieg being hit by acute
power crisis;

(b) whether the lald of workers
and employees are being denied lay
dff compensation by the employers as
admissible under the laws; and

(c) if so, the measures Government
are taking to force the employers to
abide by the labour rules ang regu-
lationa?

mmmmmm
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during January to August 31, 1074,
was reportedq to be 94,787. While
about the mumbe; of
workers lajd of during September
and October 1974 for the State as a
whole is not yet available with the
State Government, the number of
workers laid off for different periods
during September and October 1974
in Kanpur, as intimated by the State
Government ig 11,13¢ and 11,5609 res
pectively.

(b) and (c). Presumably reference
is to the reported directive from the
Employers' Association of Northern
India following which the authorities
of some of the textile mills in Uttar
Pradesh are reported to have decid-
ed to pay lay off compensation
sirictly in terms of the Uttar Pre-
desh Industrial Disputes Act which
inter aglia provides that lay off com-
pensation after the expiry of first 45
days would be payable if the lay off
comprises continuous periods of one
week or more beyond the first 45
days. The Ministry of Labour have
no information about non-payment of
compensation payable under the law
Specific complaints, if any, in this re-
gard could be brought to the atten-
tion of the State Indusirial Relations
Machinery

4192 SHRI RAMDEO SINGH. Wil
the Minister of SHIPPING AND
TRANSPORT be pleascd to state’

(a) whether a deputation of Tri-
nagar Welfare Association (Regd ) met
the General Manager of Delhi Trans-
port Corporation on 23rd September,
1974 and presented a Memorandum to
him;

(b) ¥ so, the contents of the memo-
randum; and

(c) whether the General Manager



(b) The main points raised in the
Memorandum are as under:—

() Provision of telephone faci-
Hty at Trinagar Bus Stand Booth,

(ii) Operation of two special

trips on route No, 58 at 9 A and
930 ‘AM. from Trinagar to Cen-
tral Secretariat vis Patel Nagar
and Shankar Road and vice-verso
at 5.15 .M. and 645 P.M.

(lii) Stepping up of frequency of
services on route No 301,

(iv) Rectification of irregular ope-
ration of the gervices on route No.
50-C.

(¢) No such assurance was given
by thig officer. However, the DTC
proposes to augment the services to
and from Trinagar, when additional
buses become available, keeping in
view the overall, commitments in

respect of the city.

The telephone authorities are not
releasing any new telephone lines,
for the present.

Production of Anode Copper in Ehetri
Copper Project

4193. SHR1 SHIV NATH SINGH:
Will the Minister of STEEL AND
MINES be plessed to state:

(a) whether emelter plant of Khetrl
Copper Project 1s ready and if so, date

(b) and (c). M/g Outokumpu of
Finland had deputeq five Engineers
and Techniclans for Smelter start-up
operations at Khetrl. The work and
conduct of one of the Engineers was

of replacement of one Engineer by
another the question of its repercus-
sion on the commissioning of the
plant does not arise.

Protest wity Bangisdesh against Ofl
Exploration in Bay of Bengal
4194, SHRI VIRBHADRA SINGH:
Will the Minister of EXTERNAL

AFTAIRS be plsased to state:
(a) whether Government have
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4105. SHRI 8. D. SOMASUNDA-
RAM: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) whether sons/daughters of Cen-
tral Government Officers of Andhra

mans quota mor in Andhra Pradesh
as they have not etayed anywhere
continuously for four years; and

(b) if so, whether Government will
consider modification of rules such
that sons/daughters of Central Gov-
ernment Officers who move from one
place to another do get adequate
chances in getting medical geaty either
in the present place of or in
their native State or in the Central
Government Universities?

THE DEPUTY MINISTER IN THE
MINISTRY OP HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Sons/daughters of
Central/State Government servants
posted to Andamans including those
from Andhra Pradesh, are consider-
ed for medical seats against the
Government of India reserved seats
by the Andamans and Nicobar Ad-
ministration,

(b) Question does not arise.

Hijacking of D.T.C, Buses by Students

4196, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
SHIPPING AND TRANSPORT be
Pleased to state:

(a) whether Mhfjacking of D.TC.
buses by college students as a protest
ﬁmm !nadnqn?t.hmm con-

(b) f g0, the number of DTC buses
hijacked during the last 1-1j3 years
:;!.th.utmtumm iz

» . a v =

(c) what steps were takem to

temporary difficulties and if so, when
and how it is functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): (a) Yes, Sir.

(b) 198 buses were hijacked by
students during the periog from July,
1973 to November 1074. Assessment
of the loss caused to DTC by hijack-
ing, damaging etc., of its buses has
nof been completed,

(c) Besides operating a large num-
ber of special bug trips for students,
80me new regular services have also
been introduced. These are the
Sugem Seva 210 from the Central
Secretariat to Shakt: Nagar via Mau-
rice Nagar, Sugam Seva 430 from
Govind Puri to Central Secretariat
covering the Kalkaji College complex
and a fast Sugam Seva 81 from Moti
Nagar to Maurice Nagar to connect
West Delhi with the Campus col-
leges. A number of feeder services
like 611, from Dhaula Kuan to Sujan-
Singh Park linking Dhaula Kuan
College complex with Mudrika Seva,
have also been introduced.

(d) An Apex Committee compns-
ing the Dean of Students’ Welfare,
Delhj University, Additional District
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Supply of Rail Coaches to Bangladesh
by Bharat Earth Movers Limited

4198. SHRI RAJDEO SINGH: Will
the Minister of DEFENCE be pleased
to state: !

(a) whether Bangladesh has placed
an order with the Bharat Earth
Movers Limited for the supply of 50
rail coachey at a cost of Rs. 4 crores
before March, 1975;

(b) since when Bharat Earth Movers
Limited hag entered the business of
rail coach manufacture; and

(c) also whether this is the first
chance for the Bharat Earth Movers
Limited to enter the export market
for its other products?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENE (SHRI RAM
NIWAS MIRDHA): (a) Bharat Earth
Movers Limited has received an
order for the manufacture and sup-
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Ply of 8 Coaches fpares
from the G'oi?m
The total value of this order e
Rs. 4456 crores. These Rail coaches
and spares are to be supplied before
March 1975,

(b) The rail coaches are being
manufactured since 1947 when this
factory was a part of the then
Hindustan Aircraft Ltd., Bangalore.
The factory was, however, transfer-
red to Bharat Earth Movers Ltd,
with effect from 1st January 1965

(c) This 1s the first export order
of Bharat Earth Movers Ltd. for Rail
coaches but the Company has been
exporting earth moving equipment
since 969-70.

Bauxite in South Kanara Distriet
of Karnataka

4199. SHRI P. R. SHENOY Wiu
the Mmister of STEEL AND MINES
be pleased to state:

(a) whether bauxite ore iz available
in South Kanara District of Karnataka
State in large quantities;

(b) whether there is any reprocsen-
tation to establish an aluminium plant
in the District; and

(c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL ANp MINES
(SHRI SUKHDEV PRASAD): (a) Ar
a result of Surveys conducted in South
Kanara District of Karnataka, Depart-
ment of Geology & Mining Govern-
ment of Karnataka have estimated
reserves of 8.26 million tonnes of
Bauxite ip the localities of Paduvare.
Naganakalvare, Madugal, Doddahare
ang Guppipara Plateaux. Geological
Survey of India also recently estimated
about 0.50 million tonnes of Bauzite
from Kuddarka and Kallemandkuru
Plateaux o¢ the Dictrict while studies
for Bauxite on a large numer of
other plateaux did noy yield encoursg-
ing results. During the current field
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#oason progranvmne for 1874-75 of the
Gelogocia] Survey of India, detajled
studies by large scale mapping, pit-
ting, Trenching and Sampling are also
proposed to be continued in parts of
Niddedi and Kuddarka Plateaux.

(b) and (c). There is no proposal
ag yet to establish an aluminium plant
in Souty Kanara. The investigations
are still continuing in the District and
a view for Conrmercial exploitation
of the bauxite deposits cap be taken
on completiop of the work which is
in progress. The main deposii locat-
ed til] now, ig at Paduvare in Baindur
Taluk and the beneficiations test, or
the samples drawn from this deposit,
have not give, encouraging iesults.
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Shortage of Blood in Blood Banks

4201. SHRI DINEN BHATTA-
CHARYYA Will the Mimster of
FAMILY PLANNING be pleased to
!ta‘e:.

(a) whether Government are aware
tha; the Government Blood Banks in

the country are facing acute shortage
of blood;

(b) whether it is due fo the low
amount of money paid to the blood
donors by Government Hospitals and
the higher amount paid by the private
blood banks who are exporting blood
to foreign countries;

(c) if s0, the reaction of the Govern-
ment thereto; and

{(d) whether Government will ban
the private blood banks in the coun-
try, and if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
M. ISHAQUE): (a) There is, in
general, shortage of blood in Blood
Banks, However, most cases need-
ing blood as an immediate life
saving measure are provided with
blood in the Government Hospitals,
although the percentage of people not
getting it has not been worked out.

(b) No.
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(c) Question does not arise.

(d) No. The private blood banks
cannot be banned unless glternative
arrangements to meet the requirement
of blood are made.

Low Production in LLS.C.O.

4202. SHRI PURUSHOTTAM

KAKODKAR:

SHRI D, D. DESAI;

SHRI SHANKAR DAYAL
SINGH:

SHRI SHRIKISHAN MODI:

SHRI ANANDI CHARAN
DAS:

SHRI P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of STEEL AND
MINES be pleased to refer to the
reply given to Unstarred Questiop No.
447 on 14th November, 1974 and state:

(a) the reasons for low production
in 1L1S.CO,;

(b) whether any steps have been
taken to boost the production; and

(c) if so, the bropd outlines of steps
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The low production in the steel plant
of 1ISCO when compared to the rated
capacity of the plant, has been mainly
due to the run down condition of the
plent and equipment as a result of
neglect of rehabilitation, programme
and inadequacy of replacement|repair
and maintenance programmes over
the yemurs beforg the take over of the
management by the Central Govern-
ment,

(b) and (c). After the take over, a
comprehensive scheme of Plant Reha-
pilitation was drawn up. This scheme
is being implemented at an estimated
cost of about Rs. 43 crores. With the
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completion of the Plant Rehabilitation
Scheme by 1878-77, the production in
the plant is expected to increase close
to the rated capacity.

Retrenchment of Workers by Mereury
Travels India Limited

4203. SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR be

pleased to state:

(a) whether his attemtion has been
drawn to the retrenchment of 28
permanent workers by Mercury
Travels India Limited in Calcutta; and

(b) if so, the action taken to rsin-
state the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes, Sif.

(b) The matter fally essentially in
the State sphere and has been brought
to the notice of the Government of
West Bengal A

Nation-wide programme against Polio

4204 SHRI SAROJ MUKHERJEE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state: .

(a) whether there iz any nation-
wide programme of immumsing
children against Polic and educate
parents on do's and don'ts concerning
the disease; and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) No. There Is no
nation-wide programme for immuniz-
ing children against Polio. However,
the health education sapect on immu.
nization 1is being pursued through
Health organisations g¢ various levels.

(b) Does not erise.
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4207. SHRI VEKARIA; Wil the
Minister of LABOUR be pleased to
state:

(a) whether Government are aware
that the workers of Krishan Kumar
Cotton Mills Ltd, Malwa in Gujarat
Stats have not been paid their wages
since long;

(b) unmmmmforilﬂd
() mﬂmﬂovmentmm

take to settle this dispute and get the
workmtheirmiﬂdmdw"



[{] Written Answers DECEMBER 13, 1874

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
The State Government who weTe
addresseq in the matter have inform-
ed that the Mill was closed down on
16-2-1871 and it could not make the
payment due to financlal difficulties,
and that since the Workers' Union_
namely, the Majoor Mahajan Sangh,
Mahuva had filed an application for
payment of wages before the Payment
of Wages Authority at Mahuva, no
action in the matter is required to be
taken by the State Government.

New Shipping Services Shipping
w:gﬂl

4208. SHRI BANAMALI PATNAIK:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is proposed to launch
four new shipping serviceg by the
Shipping Corporation of India;

(b) it 8o, the countries between
which the services are proposed to
be launched; and

(c) the prospects thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI)
(a) Yes, Sir,

(b) 1. Regular coverage of Manila
and Bangkok from Caleutta and
Madras.

2 Service between Bombay and
Pacific Coast of USA and Canada with
rontainer oriented fast ships.

3. Extension of liner service con.
necting Calcutta and Madras with U.§
Atlantic Coast Ports to cover Bombay,

4 Increased coverage of exporl
cargoes from Madras and Cochin by
existing liner services,

{c) The additional coverage, which
is in fact an extension of coverage of
the existing services, is intended for
promotion of India's exports and to
meet the demands of the Trade.
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Aluminium Project in Gujarat
4210. PROF MADHU DANDA-

VATE: Will the Mimister of STEEL
AND MINES be pleased to state:

(a) whether the proposed aluminium
project in Gujarat, to be set up with
financial assistance from Iran, will not
be able to meet Iran's requirements of
export from India; and

(b) if s0, whether Govegnment pro-
pose to utilise the financial assistance
from Iran for completing the alumi-
nwum project at Ratnagiri in Mahara-
shtra for which the infra-structure js
already being set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SURHDEV PRASAD): (a) The
aluming plant proposed to be set up in
Gujarat is intended to meet the speci-
fic requirements of Iran,

(b) Does not arise,
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Setting Up of Ancillary Industries

4211. PROF. NARAIN CHAND
PARASHAR; Will the Minister of
DEFENCE be pleased to refer to the
reply given to Unstarred Question
No. 9798 on the Hth May, 1874 re-

garding Setting up of ancillary indus-
tries and state:

(a) whether the decision has since
been implemented in this regard; and

(b) if not, the likely date by which
a decision would be taken by the
Government?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.
The scheme 13 being implemented and
1 high power Central Commuttee under
the Chairmanship of the Raksha
Utpadan Mantri periodically reviews
the progress in the implementation of
the scheme

{b) Does not arise.
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Steel Allocxiion to Consumers

4213. SHRI PRABODH CHANDRA:
SHRI YAMUNA PRASAD
MANDAL.: ;
SHRI K. MALLANNA:

Will the Minister of STEEL, AND
MINES be pleased to state:

(a) whether Steel consumers have
either failed or desist to lift thewr
allocations; and

(b) if 8o, the remedia] measures
proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b) Some consumerg are reported to
be not hfting the aliocations made to
them by the Steel Priority Committee,
These allocations are being offered by
the main producers to ofiner consu-
mers.

Missing Road Links Between India
and Nepal

4214. SHRI BHOGENDRA JHA:
Wall the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the present position with regard
to the unbroken roadways from the
U.P.-Bihar-Nepal border wia Sita-
marhi, Shaharghat, HarlakhiJay
Nagar-Lawkaha Laukahi, Burpur and
Forbesganj and whether all the muss-
ing links in this border road have been
completed; ig s0, the facts thereof;

(b) whether pucca road - from
Madhubani-Raj' Nagar to Pipraghat of
Kamala river and again from the
other mide of Kamala river to Babu
Barahi-Khutauna and beyond has beea



§9  Written Answers DECEMBER 13, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI H M. TRIVEDI):
(s) to (b), The Govt, of India are
primarily responsible for roads declar-
ed as Nationa] Highwaye. All roads
other than National Highways in
States are primarily the responsibility
ed ag National Highways. All roads
The proposed roads are all local roads
and the Govt. of Bihar are therefore,
primarily concerned with their deve-
lopment. None of these roads figures
in the proposals submitted by them
for the loan assistance wunder the
Central Aid Programme of State
Roads of inter-State or Economie
Importance or new additiong to the
existing National Highway System
during the 3th Plan period.

(¢) Does not aTise,

Iron ore shipped from Paradip Pori

4215. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state;

(a) the quantity of iron gre shipped
from Paradip Port in 1971-72, 1872.73,
1973-74 and 1974-78 to-date;

(b) the total cumulative loss that
has been incurred by Paradip Port so
far; and

(c) the steps being taken to pre-
vent this loss?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(@) The quantity of iron ore shipped
from Paradip Port during the years
1871.72 to 1974-78 (upto 30th Novem-
ber, 1074) was as under:—

(In lakh tonnes)
W72, . . . . 17:98
1973-73 . . . . . 1824
I1973-74 . . . . . 20'30
97478 . . . o 64

upto 39th Nove mber '1974)

Writien Answers 6o

(b) The total cumulative revenue
deficit of the Port from the date of its

commissioning upto 31st March 1074
was Rp, 8.24 crores, .

(c) The following oteps have been
or are being taken to prevent the
(i) Paradip Port Trust have ap-
proached the authorities con-
cerned to ensure continuous
supply of iron ore to the Pork

to enable it to fully utilise its
plant capacity. Development

of Port capacity to handle 4 to

5 million tonnes of iron ore

in the Fifth Plan envisaged.

(if) The Scale of Rates of the Port
is being revised.

(ii) The General Cargo Berth
under construction is likely to
be completed by the end of
current year and after the
commissioning of the General
Cargo Berth, the Port is
expected to build up gemeral
cargo of about 4 to 5 lakhs
tonnes per annum,

(iv) Economy measures have been
taken to reduce the expendi-
ture of the Port, wherever
possible.

Seitlement 6f Duts and Claims of
Local People in Meghalaya

4216. SHR1 B. K. DASCHOW-
DHURY: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to refer to the reply given to
Unstarred Question No. 1358 on the
1st August, 1974 regarding Expendi-
ture on former East Pakistan Refugees
in Meghalaya and state:

(a) the reasons for the
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THE DEPUTY MINISTER IN THE
MINISTRY OF SUPFLY AND
REHABILITATION (SHR] G.
VENKATASWAMY): (a) and (b). The
required information ig being collected
from the Government of Meghalaya
and it will be laid on the Table of the
Sabha on receipt,

Rising Steej Prices in Andhra Pradesh
and Madhya Pradegh

4217, SHRI Y. ESWARA REDDY:
Will the Minister of STEEL AND
MINES be pleaceq to state:

(a) whether the Regional Controller
of Iron and Steel had raided to un-
earth bogus units and to dehoard
stock in Andhra Pradesh and Madhya
Pradesh;

(b) if so, the facts thereof; and

(c) whether this has gn impact on
the rising steel prices in these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The Regional Iron & Steel Con-
troller, Hyderabad carried out 941
inspections in his Region between lat
July, 1872 and 30th November, 197¢.
Supplies of iron angd steel were sus-
pended to 123 units for suspected mis-
utilisation, pending further investiga-
tions. 15 units were debarred from
receiving iron and stee] materials
under, Clause 28B of the Irop & Steel
(Control) Order, 1856. 14 cases were
refetred to CB1 and one case to the
A.P. State Police for investigation.
67 cases were referred to concerned
Directors of Industries for suitable
uction,

(c) Market prices of several cate-
gories of steel have shown a down.
ward trend in the last few months,

Perwong arrested for Drugs Adultera-
tion

4218. BHRT AJIT KUMAR SAHA:
Wlllthnlﬂniﬂ.rotm.!.'l'ﬂm
:.:::erumbegm to

(l)thcnumbudmm
%o far for drugs adulteration during
the last three years, yoar-wise; and

(b) the number of arrested persom
who received punishment by the

courts?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K M.
ISHAQUE): (a) and (b). The infor-
mation is being collected mnd will be
laid on the Table of the Babha.

Ferro-vanadium Project, Orisea

4210, SHRI ARJUN BETHI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have
finally taken decision for the establish-
ment of FERRO-Vanadium Project at
Rairangpur, Mayurbhanj District of
Orissa;

(b) if so, the salient features there-
of; and

(c) the specific programme drawm
up for the current financial year in

thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) and
(b). The Ferro-vanadium Project to
be set up in Orissa has been included
in the draft Fifth Five Year Plan. The
proposed capacity of the plant is 480
tonnes of ferro-vanadium angd 48,000
tonneg of pig iron per annum.

(¢) The Steel Authority of India
Ltd. are taking action for updating the
project estimates prepared eaTlier by
the congulting Engineer's for the
Industrial Development Corporation of
Orissa Litd., for purposes of taking an
investment decision.

Boosting of Calenita Port Trade

4220, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the attention of Gov-

ernment has been drawn towards a
sews item appearing in the Economic
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newspaper dated the 16th November,
1974 under the heading “Boost to
Calcutta port’s trade”;

(b) whether some meeting of the
Commissioners of Ports was held in
the recent past;

(¢) if so, the decisions arrived at
the meeting; and

(d) the export trade expected to be
boosted up as a result of adoption of

new methods as recommended in the
raeeting?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) to (d). Government have seen
this news-item which appeared in the
Economic Timeg dated 16-11-1974. The
report was in regard to the opening of
the Port Commissioners’ Analogue
Model of River Hooghly. On this
occasion, mention was made about the
reason for decline in traffic of Calcutta
Port and the hope was expressed that
the constraints from which the Port
had suffered would be removed after
the commissioning of the Farraka
Barage and the Haldia Dock System,
No special meeting of the Port Com-
missioners was held in regard to
improvement of the traffic of the port
although the Commissioners have from
time to time discussed this subject.

Liguid crystal thermal devices for
Family Planning

4221. SHRI G. Y. KRISHNAN: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Scientists at the Na-
tional Physical Laboratory, New
Delhi have developed “liquid crystal
thermal devices” which may have
role in the Family Planning Pro-
gramme; and

{b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Scientists at the
National Physical Laboratory have
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developed a ‘Liquid Crystal Thermal
Device’ which helps in determining the
day of ovulation,

(b) Ovulation in women occurs nor-
mally about 14-15 days before the on-
set on the next menstrual period. At
the time of the ovulation, there is
slight rise in the body temperature.
The device developed by National
Physical Laboratory helps in detecting
this rise in body tempera-
ture. The device contains
some organic material which doés not
change directly from the solid phase
to the liquid phase on heating but
passes through an intermediate phase
which is called a liquid crystal phase
of the material. For detecting the
body temperature this liquid erystal
thermal device (in the form of film)
is put in contact with any part of the
body such as on the forehead_. The
colour of the device changes with the
rise in the body temperature which
is indicative of ovulation having taken
place, Clinical trials to assess _the
efficacy of this device have just
started.

P L.O. a5 future Ruler of West Bank
Territory

4993. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government's attention
has been drawn to the decision of
Arab Summit regarding P.L.O. as the
future ruler of West Bank Territory;
and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY CF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Govern-
ment have seen reports of the deci-
sions of the Arab Summit Conference
held at Rabat from 26th to 29th Octo-
ber, 1974 which, among other things,
affirmed the rights of the Palestinian
people to establish an independent
national authority under the leader-
ship of the Palestine Liberation

=

N



g i
O ganisation as the sole legitimate
F'representative of the  Palestinian

people on any liberated Palestinian

land.

(b) Government have always up-
helg the inalienable rights of the
Palestinian people in their homeland
lestine and recognised the PLO
s the legitimate representative of the
- Palestinian people.

Benefit of Labour Laws to Workers
Engageq in Tailoring Industry

. 4224 SHRI MOHAMMAD ISMAIL;
“Will the Minister of LBOUR be pleas-
ed to state:

(a) wheither Government are aware
that the workers engaged in tailoring
industry are denied the benefits of In-
dustrial Disputes Act and other
Labour Laws; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) The
Labour Laws are generally applicable
to workers employed in the tailoring
industry, No complaints regarding
denial of benefits have been received
by Government.

{(b) Does not arise.

Health and Family Planning Centres
of Dadra and Nagar Haveli

4225. SHRI R. R. PATEL: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the number of Health and

Family Planning Centres functioning

- in Dadra and Nagar Haveli as on the
~ 3lst March, 1974;

(b) the number of more centres to
- be opened in these Territory during the
!. next five years; and

(c) the facts thereof?
2954 LS—3.
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M,
ISHAQUE): (a) There were 2 Pri-
mary Health centres and 3 main rural
Family Welfare Planning Centres and
10 sub-centres functioning in the terri-
tory as on 31-3-1974.

(b) It is not proposed to open any
more Centreg during the next five
years;

(¢) Question does not arise,

Scanty Support to Pak Proposal for
Nuciear-free-zone in U.N. Political
Committea

4226. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether the Pakistan proposal
for a nuclear-free-zone received hard-
ly any suppori in the United Nations
Political Committee;

(b) if so, the facts thereof; and

(¢) the countries which supported
that proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (c).
Pakistan’s draft resolution received 84
votes in favour, 2 against and 36
abstentions, as compareq to India’s
draft resolution which received 90
votes in favour, none against and 32
abstentions. A statement showing the
voting pattern on the two draft resolu-
tions is attached.

Statement

Voting Pattern on Indian and Pakis-
tani draft resoluticns on the item on
nuclear-free-zone in South Asia

T. Countries which voted for the
Indian Resolution but voted
against Pakistan’s resolution (2)
India and Bhutan,

1I. Countries which voted in favour
of the Indian Resolution but

abstained on Pakistan’s resolu-
tion. (193. !
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Bangladesh, Bulgaria, Byelorus-

gian SSR, Cuba Cyprus, Cze-
choslovakia, DR, Greece,
Guyana, Hungery, Malawi,

Mongolia. Poland, Pwtunl.
Thailand, Ukrainian

USSR, Yugoslavia and z.mbu.
(Mauritius voteq for Indmn
draft but did not participate in
voting on Pakistani draft).

Countries which abstained on
Indian resolution but voted fo
the Pakistani resolution (13)

Central African Republic
China, Colombia, Congo, Dahe-
mey, E1 Salvador, Gabon, Ivory
Coast, Jordan, Mal, Niger, pak-
istan, Qatar, Saud) Arabjz and
Sierra Leone,

(Swaziland voted for Pakistanmi
draft but did not participaie in
voting on Indian draft).

Countries which abstained on
both resolutions (17)

Barbados, Burma, Denmark,
Fiji, France, FRG, Indonesia,
Israel, Italy, Libya, Malaysia,
Nigeria, Norway, Sweden UK,
Tanzania and USA,

Countries which did not vote on
either resolution (15)

Albania, Chad, Equatorial Gui-
nea, Grenada, Guinea-Bissau
Haiti, Jamaica, Khmer Republic,
Lesotho, Uusembour, Maldives,
Malta, South Afriea Trinidad
and Tobago and Zaire,

Countries which voted {n favour
of both resolutions (62)

Afghanistan, Algeria, Argentins,
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Ecuador, Egypt, Ethiopia Fin-
land, Gambia, Ghans, Guate-
mala, Guinea, Honduras, Ice-
Land, Iran, Iraq, Ireland, Japan,
Kenya, Kuwait, Laos, Lebanon,
Liberia, Madagascar, Mauritania,
Mexico, Moroceo, Nepal, Nether
lands, New Zealand, Nicaragus,
Oman, Panama, Paraguay, Peru,
Philippines, Romama, Rwanda,
Senegal, Singapore, Somalia,
Spain, Sri Lanka, Sudan, Syrian
Arab Republic, Togo, Tunisia
Turkey, Uganda, United ATab
Emirates. United Republic of
Cameroon. Upper Volta
Uruguay, Veneruela, Yemen

Dismissal Cases of Indian Oil Workers,
Duliajan pending before Tribunal

4227, SHRI KRISHNA CHANDRA
HALDER* Will the Minister of
LABOUR be pleased to state

(a) whether certain dismissa] cases
of Indian ©Oil Workers, Dulajan,
Assam are pending before the Tritu-
nal for years together;

(b) if so, the reason for the inordi-
nate delay in the disposal of cases
before the Tribunal Officer; and

(c) the steps taken by Government
to expedite this matter?

THE DEPUTY MINISTER IN THL.
MINISTRY OF LABOUR (SHR!
BAL GOVIND VERMA): (a) to (e),
The dispute between the management
of Oil Indla Limited, Dolisjan and
their workmen over the slleged illegal
dismissal of 13 workmen was referred
to the Presiding Officer, IMdustris!
Tribunal, Dibrugarh for adjudicatifv
in January, 1071. The Tribunal gave
an interim awsrd in June 1872, With
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Production of Iron Ore, Coal Manga-
nese Ore and Copper Ore

4220 SHRI 8 R. DAMANI* Will
the Mimuster of STEEL AND MINES
be pleased to state,

(a) whether production of iron ore,
coal, manganese ore and copper 0T,
has picked up 1n the current year,

(b) the broad outlines thereof with
coiresponding figures of last year, and

(¢) the steps taken tp 1mMprove pro=-
duction; to meet fully the internal
dimam] and export commiiments In
th¢ current year?

Tik DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD) (a) ana
()  ‘1he pruduction figures of iron
ore manganese ore, coal and copper
ote during the petiod January—Bep-
tember 1973 and January—September,
1974 are given below —

(In Lakh Tonnes)

January-  January-

Sept 73 Sept'74

sl Name of Mineral
No

1. Iron Ore : . ..

2  Manganese Ore . .

3 G , . ., L. .
4. CopperOre , , |,

. . . . 256 4 252 4

. . 1o 10 2
' . . 582 o 615 6
78 11

(c) Following steps have been taken
to increase production to meet the
internal demand and export commit-
ments, —

Iron Ore~—The anticipated produc-
tion during the year 1074-75 is expec-
ted fo take full care of the require-
menty for jnternal consumption and
export targets, subject to the avail.
ability of transport for movement to
the consumingjexporting sectors.

Mongenese.~The production of
mm*m,mwm

mnternal demand and commitments for
export

Coal—Intensive working of the
open cast mmnes and the mechanical
underground mines, timely procure-
ment of needed equpment, rationall-
sation and re-organisation of transport
facilities, ensuring un-interrupted
power supply, expansion of existing
maines, arrangements for adequate
supply of inputs, are some of the mea-
sures taken tg improve production

Copper —Apart from intensitying
the gevelopment of existing mines of
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the Khetri Copper Complex and the
Indian Copper Complex, steps have
been taken for development of open
cash mining at the Chandmari Copper
Project, construction of 1000 tonne
capacity concentrator plant snd deve-
lopment of Rakha (Phase I) Project.
Feasibility studies have been taken up
for Rakha (Phase II) Project and
Malanjkhand Project. As g result of
these measures, production of copper
metal is expected to go upto 45000
tong by the end of the Fifth Plan.

Discussions with Nepal's Permauent
Representative at U. N, regarding
Nuclear-Free-Zone for South Asia

4230. SHRI K. MALLANNA:
SHRI D. B. CHANDRA
GOWDA:

Will the Minister of EXTERNAL
AFFAIRS be pleaced to state:

(a) whether India’s Foreign Secre-
tary has held discussions with Nepal's
Permanent Representative gt the U.N.
in New York regarding the attitude of
Nepal op the proposal for a Nuclear-
Free-Zone for South Asia, spearhead-
ed by Pakistan at the U.N; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
As part of the continuing dialogue
batween the Governmentg of Indix
and Nepal, the discussions between
India's Foreign Secretary and Nepals
Permanent Representative to  the
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Aliocation from Petroleum Levy for
Development f OSTC ang 010

4232. SHRI R N. BARMAN: Will
the Minister of SHIPFING AND
TRANSPORT be pleased to state:

(2) whether Centre has glictted
any money from the petroleum levy
for the development of COSTC and
CTC at Calcutta; and if g0, the stmount
of the grant;

(b) whether State Government has
made any representation to the Centre
for a bigger allocation for the CIC,
particularly in view of the serious
depletion of its fleet in the fire at the
Rajabazar depot recently; and

(c) the reaction of Government to
the request of the Btate Government
in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 H, M, TRIVEDI]):
(a) The Govt. of India have agreed,
m principle, to advance loans not
exceeding Rs. 6 crores to the Calcutta
State Transport Corporation and Rs, 2
croreg to the Calcutta Tramways
Company, through the Govt, of West
Bengal, for the purchase of buses and
tram cars. The actual releases will
be restricted to the expenditure to be
incurred by the two undertakings
during the current financial year for
the purposes indicated.

(b) Yes, Sir.

(c) In view of the present financial
position, it has not been possible for
Govt. to agres to a higher allocation
for the Calcutta Tramways Company.

wnhw /W ¥ forbwiedt & okt
owdf & wpEw

4233 o fayfa g : W1
wrveey wive ofewrc e oot ¥y
kWY g W fy

(%) w1 Arey wewrCgTe yrim
d¥1 % Fremfoit & forg frfan o
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SAIL Directive

i
4235. SHRI H. N, MUKHERJER, Will
the Minuster of STEEL AND
be pleased to state:

(a) whether SAIL has given 5 new
directive o ease stea] ihortages;

(b) it m, the broad cutlines thereof;
and

() how far the supply would be
fowing to each industry?
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Shifting of Head Office of Hindustan
Latex Ltd.

4236, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state: ’

(a) whether cost of transport aof
finished product of Hindustan Latex
Ltd. is ten times the cost of transport
of raw latex and whether for this and
other reasons iwp experienced mem-
bers of Board of Directors of the Com-
pany gtrongly recommended dispersal
of future Nirodh factories and wvehe-
mently opposed shifted its Head Office
from Delhi; and

(b) whether instead of paying heed
to their sound recommendation, Gov-

ernment have dropped only those two
members while reconstituting the

Board of Directors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRIL A. K M.
ISHAQUE): (a) No. The Government
ig already considering to disperse the
new Nirodh factories at different
places on regional-cum-techno-econo-
wfe grounds. As regards shifting of
Head Office of Hindustan Latex Ltd.,
it was done strictly in accordance with
the general policy of Government of
India, .

{b) No. It is not correct.

Advertising Asthama Cure by St
George's Homoeopathic Clinie and
Pharmacy of Mangalore

4237, SHRI RAM SEWAK: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) how the “Asthama Cure” a
powerful remedy consisting of seven
comwtituents, advertised so widely by
St. George’s Homosopathic Clinie and
Pharmacy, of Kankandy P.O. Manga-
lore can be classified as Homoeopathie
Medicine;
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(b) i not, how the Pharmacy s
being allowed to advertlse the medi-
cine as Homoeopathic so freely; and

(c) what sieps Government propose
to take to prevent such abuse of the

science of Homoeopathy?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND

FAMILY PLANNING (SHRI A . K M.
ISHAQUE): (a) In the Drugs and
Cosmetics Rules 1945 under the defi-
nition of Homoeopathi medicine com-
bination of Homoeopathic medicines
is also covered. As such ‘Asthamsa

Cure’ manufactured by the 8t
George; Homoeopathic Clinic and
Pharmacy of Kankandy, Mangalore
can be clasiified as g Homoeapathic
medicine,

(b) and (c). Do not arise.

4238. SHRIMATI SAVITRI SHYAM:
SHRI CHANDRA SHEKHAR

SINGH:
Will the Minister of DEFENCE
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the recent
Newspaper's report of Delhi-daily dat-
ed the 20th November, 1874 in which
the Prime Minister of Pakistan Shri
-Bhutto has stated that Pakistan has
to increase her defence activities;

(b) if so, the reaction of the Indian
Government thereto; and
(c) whether keeping in view of the

repeated threat of Pakistan, the Indisn
Government will incressé her defence

resources?

THE MINISTER OF DEFENCE
;mm SWARAN BINGH): (a) Yes,
ir.

(b) and (¢). Al prelated devalop-

ments in Pakistan bearing on our
security are taken into consifleration
while reviswing our défence mansuted,
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Payment of 1560 Bills by D.SP.

4241, SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be

(a) whether attention of Govern-
ment has been drawn to a ne®s report
published in the Calcutta edition of an
English newspaper dated 11th October
187 ¢ the

¥
;
:
-

(b) whether the report is correct;
and

(c) if so, the names of puch trade
union leaders?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir.

(b) No, Sir.
(¢) Does not arise,

Import of Drugs which are Manufac-
tured Indigeneously

4242. SHRIMATI ROZA DESHPAN.
DE: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether Government prders for
drugs worth crores of rupees are
being given to foreign firms despite
higher prices while the same drugs
manufactured by Indian firms are
available; and

(b) if so, the facts and reasons
?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) No, Sir,

{b) Does not aTise,

Ban on Use of Hexachlorophene In
Cosmetic and ‘Toilet Goods

4243. SHRI S. N. M'SRA: Wil] the
Minster of HEALTH AND FAMILY
FLANNING be pleased to state:

ta) whether Government have
since taken a decision on the question
of banning the use of Hexachloro=
phene in cosmetic and tollet goods;
and

(b) if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). Yes, A
notification prohibiting the import and
manufacture of cosmetics containing
hexachlorophene ig being finalited in
consultation with the Ministry of Law,
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Rourkels Fertiliser Piant

4244, SHRI GAJADHAR' MAJHI:
Wil] the Minister of STEEL AND
MINES be pleased to state;

(a) whether the Rourkela Fertili-
sey Unit has established several new
records of production during Septem-
ber, 1974; and

Written Anpwers 8o
d;b) it go, the salient feature there-

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir,

(b) The record achievements of

Rourkela Fertilizer Plant during Sep-
tember, 1874 are given below:—

September, 74 Prievious
onnes) Record

Item
(Tonnes)
Ammorua Production (Monthly) . . . . . . 9335 20 Bzsy 70
Ammoma Production (Daily) . . 36000 356 80
(on 28-9~74)
Nitric Acid Production - " . 28037 40 26352-s0

Calcrum Ammonia Nitrate Production (Monthly)

TAN Loading (Daly) .

. 24173 oo 23823 oo

1983 91

. 1587 00
(on 30-9-74!

-~
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Proposl (o intreduce generic names of
Drugs

4246. DR. SARADISH ROY. Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
atate:

(a) whether the Government are
considering to introduce generic names
of druge instead of the brand names;
and

(b) if so, when, and the broad out-
lines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K M.
ISHAQUE): (a) and (b). A Commit-
tee on Drugs and Pharmaceuticals
Industry constituted by the Mimstry
of Petroleum & Chemicals 18 consider-
ing question whether it would be In
the national interest to substitute
brand nameg by generic names and i
80, the manner and extent to whach
it should be done. The Panel appoint-
ed by thus Committee has sunce
furnished 1ts report to the main Com-
mittee and the same ;g under con-
sideration

wrwsew ot &1 Ifen ferow

4247, W Tovow wWi: O
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Casual Labour in Rallways, Mines,
Plantation, Jute and Texule Industries

4248 SHRI1 SARJOO PANDEY, Will
the Minister of LABOUR be pleased
be pleased to state’

(a) how many casual workers are
there n railways, mines and planta-
tions and Jute and textile industries
under Central and State Govern-

(b) their monthly wage in each
sector;

(c) how much money Government
saves by maintaining 2s casua] wor-
kers; and

(d) how much work losd Govern-
ment achiévés threugh theic § bours
work?
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THE LwPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGO\ YD VERMA): (a) Accord-
ing to the periodic survey of labour

Written Answers B4

) Percentage of Casual Percentage of casual
Name of the Industry Period of Labour to thetotal  Labour to the total
Eng wotkers aﬁed in  worders in
production in the in- production in the
dustry as a whole public sector.
I 2 3 4
Textilas
Cotton . . . I960-61 21 09
Silk . . . 1960-61 04 07
Woollen . 9m 32 27
Mines
Cole . . 1962-63 18 51
Iron Ore . 196a-63 8q 28
Gold . . 1962-63 2°4 27
Managese . 1962-63 85 Nil
Fuce i . I97 Less than 1 N
Plantations
Tea . 1961-62 11-4 Information not
available
Rubber . 1961-62 25 Qe
Coffee . . . 1961-62 15 il

According to the information fur-
nished by the Ministry of Rallways,
ihere are about 3 lakhs casual workers
on the Rallways.

(b) The casual labour is generally
employed on daily wages and not on
monthly wages except in case of
casual labour in Raiflweys who are
brought on regular monthly wages
after completion of certain continuous
period of work.

Most of the establishmenis where-in
casusl labour is employed are govern-
ed under the Minimum Wages Act
and as such Central and State Gov-
ernments have prescribed minimum
wages by lssuing sotifications. The

minimum wage is generally a daly
wage which is all inclusive. The
casual labour in Railways is some-
times paid at 1)30th of minimum of
scale of pay plus dearnegs allowance
applicable to corresponding categories
of rallway staff but in no case at rates

(c) The question docs not arise as
casual labour is employed on purely
casual wark which the regular worker
ig not expecied to do.

(d) There ig no difference in the
workload of regular and casual Inbour
in 8 hours work (which iz the normal

shift work),
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Sugar Workers in the Country

4249. SHRI SARJOO PANDEY: Will
the Minister of LABOUR be pleased
10 state:

(a) the total strength of sugar mill
workers in the country;

(b) whether their wages are uni-
form; and

(¢) if not, their wages State-wige?
THE DEPUTY MINISTER IN THE

MINISTRY OP LABOUR (SHRI
BALGOVIND VERMA): (a) Accord-

Statemaent

ing to the report of the BSecond
Central Wage Board for the Sugar
Industry constituted in 1865, the total
number of sugar mill workers in
1965-66 was about 2 lakhs.

(b) ..0; wages differ from zone to
zone.

(c) A statement showing wages
payable in terms of the recommenda-
tions of the Wage Board, as on 1-T-
1974, is enclosed. However, this
excludes further increases due to pay-
ment of relief, and also the wage
revisions reported to have been carried
out recently in UP. and Bihar.

Wages of unskilled workers in different zonsi, on 1-7-1974 in terms of recommendations of the
¢ Suger Industry. o

Second Central Wage Board for

States included in the zone Total Minimum wage
Zone per month (Rs.)
Central . . " . . Rajastan & Madhya Prade<h 212 28
Northern . Puniab, Haryans, P.U., Bibar,
West  Bengal, Assam and
Orissa. 222-28
Southern . . . . Guerst, Tamilnadu, Pondicherry,
Kerals, Andhra Pradesh and
Mysore. . . . 227 28
Maharashtra . . . . Mahareshtra only. 236 a8
Rehabilitation of more Displaced Per- THE DEPUTY MINISTER IN THE
sons in Malkangiri Zone gnder Danda- MINISTRY OF SUPPLY AND RE-
karanya Project

4230, SHRI K. PRADHANI. Will
the Minister of SUPPLY AND REHA.
BILITATION be pleased to state:

(a) the number of families of dis-
placed persons proposed to be rehabl-
litated in Malkangiri Sub-Division
under Dandakaranya Project in ad-

dition, to the families already getiled
there;

(b) the number of such families al-

ready moved for settling there or have
been seitled; and

(c) the pature of engagement pro-
vided to the displaced persons ‘moved
thety recently for settiementy

HABILITATION (SHRI G. VEN-
KATSWAMY): (a) 11,000 families,

(b) 772 families have been moved
during the current year for reselile-
ment in the area.

(c) Manual reclamation of land.
construction works such as nistar
tanks, ratting tanks, road works etc.

Objection Against Seltlement of Presh
Displaced Persons in Malkangiri Zone
of Dandakaranys Project

425]. SHRI K. PRADHAN: Will

the Minister of SUPPLY AND REHA-
BILATATION be pleased to state:

(a) whether the local tribals and
others have raised objection to the
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movement of Iresh displaced persons
intd Malkangiri Zone of Dandakar-
anya Project lor settlement;

(b) it s0, the reasons therefor; and

(c) the steps taken by Government
to avoid the resistance of local people
sgainst the imflux of displaced per-
sane into that area?

THE DEPUTY MINISTER IN THE
MINISTRY OF BUPFLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) A few local M.L.As and
tribal leaders of Malkangiri area are
reported to be agitating against induc-
tion of fresh displaced persons into
Malkangiri area. Local tribals ag such
do not eppear to be concerned.

(b) Unfounded fears of future non-
availability of land to local tribalg and
discrimination against them are bemng
propagated by the leaders of the am-
tation.

(c) Authorities of the State Govern-
ment have been assuring the leaders
of the agitation that their fears are
unfounded. They have also explained
to these leaders of the benefits which
will accrue to the local tribalg as a
consequence to the Potteru Project.
Further efforts are continuing to re-
assure the leaders of the anxiety of the
Government of India as well as the
State Government to safeguard the
interests of the local tribals,

Aysrut Area of Poleru Dam in Danda-
karanya Project

4852. SHRI K. PRADHANI: Wil

the Minister of SUPPLY AND RE-

HABILITATION be pleased to state:

(8) the extent of Ayacut area of

Wrilten Answers ]

(d) the total area of land handed
over to Dandaksranya Project by the
Orissa Government previously and at
present separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF BUPPLY AND RE-
HABILITATION (SHRI G. VENEAT-
SWAMY): (a) 1,50,000 acres.

(b) Out of 150,000 acres, 83,000
acreg are under oultivation—81,000
acres by local people and 22,000 acres
by displaced persons—ang remaining
87,000 acres are irrigable and cultu-

rable waste land at present under
forest. Of the available 67,000 acres,
40,000 acres are proposed to be utilised
for rehabilitation of displaced persons
and the remaining 27,000 acres will be
utilised by the Government of Orissa
for the benefit of tribals and other local

people.

(c) 6,180 families have already been
gettleq in the area. 11,000 more families
are proposed 1o be resettled in the
command of the proposed Potteru Irri-
gation Project

(d) Land released previously—
1,42,134 acres. No further land has
been releascd so far.

Consiruction of Poleru Dam In
Dandakaranya Preject

4253. SHRI K PRADHANL: Wil
the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the estimates of Poteru Dam in
Dandakananya Project;

(b) when it je expected to be cons-
tructed;

L]

(c) whether any allotment has been
released so far; and

{d) if not, the reasons therefor?
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(b) The comstruction work on the
barrage iy in progress.

(c) An ‘on account’ payment of
Rs. 71.23 lakhs to the Government of
Orissa was ganctioned by the Govern-
maent of India on 16-10-1974 in connec-
tion with the execution of FPoteru
Irrigation Scheme upto 31-3-1974,

(d) Does not arise.
Deaths due to Malarly ia Delhl

5254. PROF. NARAIN CHAND
PARASHAR: Wil the Muuster of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the total number of deaths
caused by Malarza in the Calendar
year 1974 in the Umion Territory of
Delhy; and

(b) the comparative figures for 1972
and 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE). (a) and (b). No deaths
due to malaria have been reportea
trom the Union Territory of Delhi
during 1972, 1973 and 1974

Commlitee to study Service conditions
of Employees of Border Road
Organization

4255. PROF NARAIN CHAND
PARASHAR, Wil the Munister of
DEFENCE be pleased to state:

(a) whether Government have a
proposal to appoint a Commuitee to
study the conditions of service and
the avenues for promotion In case of
civilian employses of Border Roads
Organjsation; and

(b) if 0, the likely date of setting
%P of this Commitiee?

THE MINISTER OF DEFENCE
(BHR! BWARAN SINGH): (a) and
(b), Np such Committes i» 3t present
contemplated.
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Salling of ship of S,CL from Haldia
Without Crew

4259, BHRI C. JANARDHANAN:

Will the Minister of SHIPPING
AND TRANSPORT be pleasad to
state:

(a) whether a ship of the Shipping
Corporation of India saileq away from
Haldia on 13th November, 1974 with-
out crew members; ang

(by if so, the facts and reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDD),
(a) and (b) On the 13th November,
1974 when "CHATRAPATI SHIVAJI
a tanker ¢87,500 DWT) of the Shupping
Corporation of India wag due to sail
from Haldwa for West Asi; Guli to
bring crude o1l to India, an engine
from Rating refused 1o ubey orders of
his superiorg and the Master of the
ship concerming his duties All efforts
in persuading hmm to obey orders
falled. Meanwhile, the tide in the
river had begun to fall and the Magter
apprehending the risk of further de-
tention of the vessel at Haldia involv-
ing considerable loss ang the risk of
sailing with the recalatrant Rating
summoned the police who, after preli-
minary investigations removed the
Rating from the ship. Other crew
members, except one, left the ship in
sympathy. The Master of the ship,
after taking all the factors mto con-
sideration, gailed the vessel with the

alsp reached Bombay op that gdate, re-
joined the ship and it sailed. The
Shipping Corporation has deputed the
senjor most Marine Buperintendent to
investigate the matter further.

Beclamation of Lang for Rescttlemens
of Refugees
4260. SHRI ARVIND M. PATEL:
Will the Ministeie of SUPPLY AND
REHABILITATION be pleased to
state.

(a) whether the Rehabilitation Re-
clamation Orgamsation is behind
schedule in reclaaming land for the
resettlement of refugees from former
East Pakistan, Tibet and the renatia-
tes from Sri Lanka and Buraia, and

(b) 1f so, the reasons for the delay
and the area reclaimed so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY). (a) No, Sir.

(b) Reasong for delay do not anse

The Rehabilitation Reclamation Or-
ganisation have reclaimed about
1,18,405 acreg for resettlement of
displaced persons and repatriates and
tribals in Dandakaranya and ex-ser--
vicemen in Andeman and Nicobm
Islands from its inception mz. 1-11-
1864 upto 31-10-1974 Besides, spare
capacity of the unitg of the organsa-
tion hag been used for reclamation on
an agency basis for State Govern
ments etc. for other purposes.

Deatis in West Bengal and Assam

4261. SHRI NOORUL HUDA, Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
atate:

{a) the number of deaths in Assam
and West Bengal due to malnutrition,
cholera, gastroentritis and other
diseases between the periog 1st May
to 31st October. 1974; and

{b) whether the Central Govern-
ment have rushed medicines and other
medical ald to assist the victimg and
If 50, their guantum?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K M.
ISHAQUE): (a) and (b). The informa~
tion is being collected and will be laid
on the Table of the Sabha,

Concentrator Plant of Khetri Copper
Project

4262. SHRI SHIV NATH SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

{a) the number of dayg Concentra-
tor Plant of the Khetri Copper Project
has worked in @ month since last one
year, the number of days it was under
breakdown;

(b) the reasons for frequent break-
down, and whether any sabotage in
-desigp, or erection by any agency is
doubted;

(c) the amount spent so far and the
amount likely to be spent on modifica-
tion of the Concentrator Plany since
its commissioning; and

(d) whether operatio, of second
stream of Concentrator Plant is immi-
nent and the French Group (Vanopic)
Consultant have given a trlal run of
the Concentrator Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
Concentrator Plant at Khetri Copper
Project has on an average worked for
24 days in a month during the last one
year. During the balance 42 days, out
of the 330 working days, the plant
operations were shut down mainly for
carrying out modifications with a view
to overcome certain operational diffi-
culties, and partly due to breakdowns

(b) In the initial stages the break-
downs were mainly due to certain des-
ign deficiencies which had to be recti-
fled, However no sabotage in design
or erection by any agency is doubted.

{c) The amount spent so far on
modifications to the plant i about
rupees three lakhs The additional
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amount likely to be spent on this
account is Rupees one lakh. -

(d) The second stream of the Plant
is operative. However, at present
only one stream ig running. The
French Consultants hag given a trial
run of the Concentrator Plant in Nov-
ember, 1973,

Acld-cum-Fertilizer Plang in Khetri
Copper Project

4283, SHRI SHIV NATH SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether FEDO contraclor for
Acid-cum-Fertilizer Plant in Khetri
Copper Project have stopped the work
many timeg because heavy amount 18
payable to them from Khetri Copper
Project, if so, the facts thereof; and

(b) whether Khetr: Copper Project
is heavily under debt and financially
it has become unmanagesble; if so,
who is responsible for this state of
affairsy

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD)- (a) M's
FEDO stopped the construction work
at Khetri in September, 1974 due to
delay in the payments. A part pay-
ment{ was made by Hindustan Copper
Ltd to FEDO in September, 1974, after
which she work was restarted by
FEDO, FEDO again stoped their work
on 3lst October, 1874 as Hindustan
Copper Ltd. was not able to make pro-
gressive payments due to extremely
tight resources position. However, a
sum of Rs, 1 crore has recently been
paig to M|g FEDO towards their out-
standing bills and it is expected that
FEDO would resume the work ghortly.

(b) Khetri Copper Project s one of
themlt,o{mnduHmCmermd.
The financial position of Hindustan
Copper Ltd. for the last few months
has become difficult. Some of the
reasons for the same are increase in
excise duty on copper metal effected



gust, 1974, and inability of
pper Ltd. to get necessary
ities from banks against
pper concentrates and raw
e rock phosphate fuel oil,
account of the substantial
s of copper concentrates and

materialg stocked for the
g of the smelter substan-
ids have been locked up against
hich the Company did not get re-
uisite credit facilities from the Banks
account of the credit squeeze ap-
d to various industries. Measures
form of grant of Rs. 2 crores as
term loap to the Company and
ent release of Rs. 3.39 crores for
etri Copper Project out of the bud-
retary provisions have been taken to
ase the financial position of the Com-

[l
Visit by Prime Minister of Hungary

4264, SHRI VIRBHADRA SINGH:
_ ill the Minister of EXTERNAL
AFFAIRS be pleased to state:

~(a) whether the Prime Minister of
Hungary visited India in November,
07 and

j‘- so, the purpose of his visit
> discussions held?

[E DEPUTY MINISTER IN THE
STRY OF EXTERNAL AFFAIRS
RI BIPINPAL DAS): (a) Yes, Sir.
phairman of the Council of Min-
of the Hungarian Feople’s Re-
is Excellency Mr. Jeno Fock
official visit to India from
1 to 26, 1974, at the invi-
tation of the Prime Minister, Smt.
Indira Gandhi.

(b) The purpose of the visit was
rther strengthen Indo-Hungarian
ip, cooperation and mutual
standing. The discussions held
n- the two Prime Ministers co-
bilateral and international qu-
of mutual interest. The ex-
of views confirmed the close
ity of views of the two sides
the talkg gave further momentum
the development of Indo-Hungarian
-operation.

NS 4
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A copy of the Indo-Hungarian Joint
Communique issued at the end of tha
Hungarian Prime Minister’s visit on
November 26, 1974, is being placed in
the Library of the House.

Cases of Lowest Tenders set aside by
DGS & D

4265, SHRI M. C. DAGA: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether DGS&D set aside the
lowest quotations of tenderg in cases,
namely, P|107[426|099/7-5-74|PL open-
ed on the 19ty September, 1974 and
202(46|390|13-3-74|27-4-74|PL opened
on the 23rd July, 1974; and if so, the
reasong assigned for the same;

(b) whether there is any authority
on behalf of Government to enquire
intp serious irregularities and lapses
on the part of deciding officials of
DGS&D:; and

(¢) the number of cases wherein

lowest tenders were set aside during
1973 and 1974 by the DGS&D?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) Yes, Sir.

First Case (Correct Tender No P/
107|46]099(7-5-74|PL) .

Tenderg were openeq on 18-5-1974.
First four lowest offers of large scale
units were ignored in favour of the
next lowest offer from a small scale
unit by allowing price preference of
about 14 per cent. Normally, price
preference up to 15 per cent allowed
to SSI units over the offers from
large gcale units.

Second (Tender No. 202|46(390|13-3-74]
27-4-74/PL).

Tenders were opened on 23-7-74,
when nine offerg in all were receaived
(six from large scale sector and three
from small scale sector). The tender
enquiry contained three items. Ouf
of four offers in the zone of considera-
tion, two dig not conform fully to the
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technical specifications and were ig-
nored, The order wag divided between
the other two offers, as follows:—

46.5 M/Ts
425 M/Ts

Large Scale Unit:
Small Scale Unit:

A price preference of aboul 9 per
«<ent was given to the small scale umt.
A portion of the order was, however,
given to the large scale unit to ensuic
prompt delivery.

(b) Yes, Sir.

(¢) The lowest offers are sometimes
jgnored for vahd reasons Howeve:
statistics are not mamntamed and 1t 18
considered that the time and labour
involved m collecting the same would
not be commensurate with the 1esults

TB. among Governmeni Employees

4966 SHRI BISHWANATH JHUN-
JHUNWALA: Will the Mimster of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Tuberculosis continues
to be major health hazarq 1in the
country;

{b) whether quite & good number
ot Governmeni employees m Delln
suffer from suppressed T B.; and

(¢) whether  Government  have
any scheme of acreening the emplo-
yees every year and if not, the reasons
for the apathy to combat the disease?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRT A. K M.
ISHAQUE): (a) Yes

() No information is available
sbout suppressed T.B, cases,

(¢) No scheme has been planned

-tbmi.m evidence to indicate
that incidence of T.B, among
Government servantg is higher than
among the general adult population.

DECEMBER 12, 1874
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AHeged Mimppropriation Cases fin
Khetri Copper Project

4267, SHRI SHIV NATH SINGH:
Will the Mimster of STEEL AND
MINES be pleased to state:

(a) whether CBI is investigating
some serious bunghng/misapptopria-
tion cases in purchases of materials in
Khetri Copper Project;

(b) 1if so, the facts of such cases, and

(c) the action being initiated against
the officers whose integiity appears to
be doubtful?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a)
Yes, Sir.

(b) It would not be in the pubhe
interest to disclose the detajls ul] the
CEB1 complete their investigations

{¢) Decision op action to be taken
will follow the completion of nvesti-
gations hy the CBI

Loan to Bangladesh

4268 SHRI ISHAQUE SAMBHALI:
Will the Mmster of EXTERNAL
AFFAIRS be pleased {o state:

(a) whether India has decided to
grant an emergent loan of Rs 10 croreg
to Bangladesh; and

(b) if so, the facls thereof?

THE DEPUTY MINISTER IN THRE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir.

(b) The credit is meant to finance
supplies of POL products, salt. pix
fron and cement from India to Bangle.

g

per cent rali
The princips!
equal insta

877 and 30th Sep-

The credit carries §
interest per annum.
int

1

2

repayable in two
30th September,
tember, 1978.
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Cases regarding Adulteration of Drugs

4269. SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) whether Government are aware
that large scale adulteration is taking
- place in drug industry;

(b) how many casss have bteen

registered, culprits arresied and sen-

- tenced in each Siate during the last
gne year; and

(c) whether Government propose
to take more decisive actions and
give deterrant punishment to thesec
anti-social elements as Government
have done in the case of smugglers?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND

1 FAMILY PLANNING (SHRI A. K. M.

% ISHAQUE): (a) The prevalence of

3 spurious and adulterated drugs has
assumed significant proportions.

(b) The information is being col-
lected and will be laid on the Taiule
| of the Sabha.

(¢) Under the provisions of the
Drugs and Cnsmeticg Act the punish-
ment for the manufacture anq saic of
misbranded and adulterated drugs is
imprisonment upto 10 years and fine,
with a minimum of 1 year which
could be reduced for any special
reason to be recorded by the Ccurt.
It is proposed to amend the Act go as
to make these penaltieg moie deter-
rant.

Kudremukha Iron Ore Project

Y
- 4270. SHRI ARJUN SETHI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the progress made in expanding
- joint ventures, signeq between
ia and Iran during the last visit of
ir -Prime Minister especially with
ian assistance expanding Kudre-
1kha Iron Ore Project, starting a
) y;ndo-lranian shipping line etc.
within the past four months; and

(b) tihe broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). The Agreement on Indo-
Iranian Shipping Line which i3 @&
Joint venture between India and Iran
has mWeen finalised. The Agreement en-
visages establishment of a joint
shipping company called IRANO-
HINDI SHIPFPING COMPANY
LIMITED. It will have its head-
quarters in Tehran and 49 per ceni of
tne shares will be held by Shipping
Corporation of India and 51 per cent
by the Arya National Shipping Line.
It will have the capacity of 300,000
tons fo operate between the ftwo
countries as we'l as portg in Far East
ang such other ports as are mutuaiiy
agreed upon. Detailg of other pio-
jectg such as Kudremukh Irgn Ore
Project are at present under discus-
sion with the Iranian authorities.

Indo-Bulgarian Agreement

271, SHRI ARJUN SETHI. Will
the Ministe; of EXTERNAL AFFAIRS
be pleased to stafe:

(a) whether Government have
signed recently an agreement with
Bulgaria in Delhi; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
A protocol was signed on October 11,
1974 at the conclusion of the first
meeting of the Indo-Bulgarian Joint
Commission on Economic, Scientific
and Technical Cooperation.

(b) In the Protocol both sides
identified areas where cooperation in
the fields of food processing industry,
agriculture, wnachine building, heavy
industry and joint ventures, elecivo-
nics, chemicals and pharmaceuticals
and trade exchanges wil] be pursued.
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Reactions of Pakistan on talks with
Sheikh Abdullah

4272. SHRI C. K. CHANDRAPFAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government'’s attention
hag been drawn to the reported view
expressed by Pakistan Prime Minister
that any formula adopted by India and
Sheikh Abdullah to resolve Kashmir
issue would not be acceptable to
Pakistan unless his country is a party
to it; and

(b) if so, Government's reaction on
it?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Government have seen press reports
to this effect.

(b) The discussions with Sheikh
Mohammed Azdullah are entirely an
internal matter for India, in which
Pakistan hag no locus standi. This
has been made clear to Pakistan.

Lock out in Group of Journals
Published from Bombay

4273. PROF. MADHTI DANDAVATE:
Will the Minister of LABOUR be
pleased to state:

(a) whether lock-out has been
declared in the Free Press Journal
and Navshakti Group of Journals pub-
lished from Bombay;

(b) if so, since when the lock-out
has been declared; and

(¢) the steps taken by Government
to lift the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
The matter falls essentially in the
State sphere. According to availiable
information, the lockout ip the Indian
National Press, Bombay, publishers of
‘Free Journal’, ‘Jan Shakti’ and ‘Free
Presg Bulletin’ was lifted from Novem-
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ber 17, 1974 following a settlement at
the intervention of the Labour Min-

ister, Maharashtra.

IuT qim ® faast d%z & FTTOw
AR FIXAF! H ILFTR FHATG

4274. »Y g0 ggo gIA: FAT
A AAT TZ a9 1 F97 FI47 (7 -
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Reorganisation of Hindustan Steel Ltd.

4275. SHRI S. N. MISRA:

SHRI D. D. DESAI:

SHRI P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI SHRIKISHAN MODI:

SHRI PURUSHOTTAM
KAKODKAR:

SHRI ANADI CHARAN DAS:

.Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Governrnent have re-
organised the Hindustan Steel Ltd.;

(b) if so, the nature of changes
made; and

(c) whether the reorganisation haa

been completed and if so, the salieat.

features of the proposed set un?




DEPUTY MINISTER IN THE
'RY OF STEEL AND MINES
KHDEV PRASAD): (a) to
ably the reference is to
ucturing of Hindustan Steel
in the context of the estab-
f Steel Authority of India
This matter is still under
lination of Government.

1 Import of Steel during next
Financial Year

SHRI S. N MISRA. Will the
ster of STEEL AND MINES be
ed to state:

whether Government propose to
t steel during the next Financial

(b) if so, the quantity of steel likely
to te imported;

¢) the names of countries from
where it will be imporfed; and

(d) the foreign exchange likely to
e spent as a result thereof?

THE DEPUTY MINISTER IN THE
STRY OF STEEL AND MINES
I SUKHDEV PRASAD): (a) to

1e Import Plan for the next
cial year is at present under
ration in consultation with the
userg of steel.

of Spurious Ayurvedic

icket by J. & K. Vigilance
Commission

4977. SHRI VIRENDER SINGH

: : Will the Minister of HEALTH

AND FAMILY PLANNING be pleased

(a) whether a countrywide racket
urious Ayurvedic drugs has been
arthed by J&K Vigilence Commis-
iom in which top officials of various
state Health Department as well as
me leading Ayurvedic Pharmacy
rms are involved in Srinagar;
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(b) whether many people lost their
lives after having taken these highly
injurious drugs; and

{c) whether any arrests have been
made in this matter and if so. what
action has been taken by the Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINITRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) to (c). Information
is being collected and will be laid on
*he Table of the Sabha when received.

Bombay Backbay Reclamation Project

4278, SHRI MADHU LIMAYE. Wili
the Minister of SHIPPING AND
TRANSPORT be pleaseq to state:

(a) whether his  Ministry used
or intends to use the power conferred
on jt under the Indian Ports Act
amendment recently enacted to stop
the Maharashtra State Government
from going ahead with the Bombay
Backbay Reclamation Project; ang

(b) if not, the reasons for not taking
prompt action in view of the conges-
tion and traffic jams the further im-
plementation of the scheme will cause
in the city?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M.
TRIVEDI): (a) Presumably the refer-
ence is to an amendment to section 46
of the Major Port Trusts Act, 1963 to
provide that mo person shal] under-
take the reclamation of foreshore
within the limits of a port or port
approacheg except with the previous
permission in writing of the Port
Trust Board. This power will Le-
come available after the Amendment
Act is brought into force and the
Major Port Trusts Act applied {o the
Port of Bombay.

(b) Does not arise.
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Creation of atmosphére of mutual
collaboration in West Axia

4279, SHRI MADHU 1TIMAYE:
Will the Mnister of EATERNAL
AFFAIRS be pleased to gtate:

(a) whether it is not a fact that
India has consistently supported the
forces of Arab nationalism and anti-
imperialism 1in West Asia;

(b) whether this has nol generated
suffictent goodwill for India in these
countries, especially in the oil pro-
ducing States:

(c¢) which of these oil producing
Stateg have offered to gell g1l to India
at a concussional rate;

(d) whether India's diplomacy has
prepared the ground for the develop-
ment of mutually beneficial commer-
cial exchanges and collaboration in the
matter of industrial development with
these countrics; and

(e) whether Government propose
new measures to gchieve greater co-
ordination between the External Affair
‘Ministry and Commerce Mmnistry in
this area of diplomacy and business
activity?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
India has alway» supported the legi-
timate saspirationg of the Arab peoples
for delermining their own desliny,
free of foreign pressureg and inter-
ference and hag consistently con-
demned aggressive acts guch as the
Israelj armed aggression in West Asia.

(b) Government has every reuson
to believe that this policy hag been
widely appreciated in the Arab
world. . e

(c) We have had bilateral discus-
siong with a number of countries jn
the yegion including Iraq and Iran-
both of whom have extended delerzed
payrhent facilities as well as entered
into technical, industrial and economic
collsboration, .

- .
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(d) and (e). The Ministry of Ex-
ternal Affairs ig in constan touch with
other Ministries of the Government
of India, including, of course, the
Ministry of Commerce, in order fp
ensure a continuous coordination in
such matters affecting our foreign
relationg 11 the political and economic
spheres.

Indo-Japanese relations

4280. SHRI MADHU LIMAYE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the recent gymptoma of
world economic recession ang phenos
menal mctease in oil prices  have
affected Indo-Japanese relations in
general and foreign trade relutions in
particulur;

(b) if s0, in what way; and

(c) the steps which the Government
prupose to take to further jmprove
relationg with Japan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL APF-
FAIRS (SHRI BIPINPAL DAS): (a)
The recent symptomg of  worid
economic recession and phenomenal
increase in o1l prices have had littie
influence on Indo-Japanese political
relations As regards trade, it is not
only expanding but the Walance of
trade ig increasingly in favour of
India.

(b) The balance of trade in [avour
of India rose from Rs. 382.2 crores in
1972-73 to Rs. 9956.6 crores in 1873.74.
Not only has this been the result of
the price inflation in the worid last
year, but in many cases the quantum
of our exports to Japan hag also in-
creased.

(¢c) The annual bilateral discus-
siong between the foreign offices of
Indig and Japan took place m New
Delhj in November 1974, During
November alse the Indo-Japan Com-
mitiees for Studies on Economi¢
Development and the Inda-Japan
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Business Cooperation Committees (a
representative body of the business
and industries community) held dis-
cussions in India. These discusmons
have helped to further improve our
relations with Japan,

Export of Ships

4281, SHRI MADHU LIMAYE: will
the Minister of SHIPPING AND
TRANSPORT be pleased to otote:

(a) whether the public sector ship-
yard do not have sufficient orders
from Indian Shipping Lines;

{b) whether the shipyirds are ex-
ploring possibilities of exports: and

(c) whether any success has heen
achieved in  secining orders from
abroad?

THFF MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRIH. M TRIVEDD-

ta) No, Su.

(b) Yes Sir.

(¢) Yes. Sir Mazugon Dock Lunited
has secureq export orders for a total
value of Rs. 8 crores for supply of
two medium sized coasters for a party
in Singapote and 65 barges for lran
and Saudi Arabia, Som* [oreign firms
ciuntries have also shown intervst in
placing orders for ships on Iindustan
Shipyard Limited.

Dharna by ALT.UC. ang its Afiiliated
Rallway Employees Unions

4262, SHRI JHARKHANDE RAIL
Will the Minister of LABOUR be
pleased to state:

{a) whether Government are aware
that AITUC ang its affiliated railway
employees uniong federation members
had g dherna in front of Parliament
House on the 30th November, 1074 for
the victimised railway employees and
sguinst compulsory Deposit Scheme of
Govermment: and

m(b) it 50, Government's reaction to

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
A Dharna took place at the Boat Club
on the 20th November, 1974 The
general policy of the Government is'
not to victimise its employees; but
when the employees resort to acts of
violence or serious indiscipline, ap-
propriate action has to be taken as
per laws and ruleg in force,

Cases of labour dispules in Gujarat

4283. SHRI ARVIND M PATEL:
SHRI VEKARIA:
Will the Minister of LABOUR
be pleased to state:

(a) the number of cases of labour
disputes received from 1st January,
1974 1o 31st October, 1974 in Gujarat
State;

(b) the number of cases referred to
the Tribunal/Labour Court; and

(c) the number of casesg still pend-
ing and the rcasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (ec).
Information 1g being collected and
will be laig on the Table of the House
after it is received.

Talkg with Prime Minister of Sel
Lanka op Asian Security

4284. SHRI R, V, SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(8) whether the Forelgn Minister of
India had talks withthe Prime Minis-

(b) it s0, whether any agreement.
hay been reached in this behalf?
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Foreign Minister
of Indig and the Prime Minister of
Sri Lanka on November 19, 1974 there
Wag no discussion on any specific pro-
posal for security in Asia.

(b) Does not arise.

New projects to boost Defence
Productjons

4285. SHRI R. V. SWAMINATHAN:

SHRI P. M MEHTA:

SHRI D, D, DESAL-

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI PURUSHOTTAM
KAKODKAR:

SHRI SHRIKISHAN MODI:

SHRI ANADI CHARAN DAS:

SHRI P. GANGADEB:

Will the Minister of DEFENCE
be pleased o state:

(a) whether his Ministry is consi-
dering to start new projects to boost
defence productions; and

(b) the cost of expenditure to be in-
volved in the projects?
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THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) Certain
new projects are under consideration
of the Government 1o increage defence
production.

(b) The cost of the projects can be
indicateq only after Government sanc-
tion is gccorded,

Mini Steel Projects in Joint Secter

4286. SHRI ISHAQUE SAMBHALL;
Will the Mimster of STEEL AND
MINES be pleased to state:

(a) whether two minj steel projects
are coming up in )oint sector; and

(h) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEE[, AND MINES
(SHRI SUKIIDEV PRASAD): (a) and
(b). It is presumed thal the reference
1g to the seliing up of electric are
furnace umits for the manufacture of
mld steel 1gots 1n the Joint Sector,
A gstatement showing the particulars
of such units for which Letters of
Intent COB'Industral Licences have
been granted is given below. —

S1.
No. Name

Capauty Location

(tonnes)

1. Astam Industnial Development Corporanon  Lud.,
Gauhatj . . . ’ . . .

.,

50,000 Assam (exact location
not indicated)

2. Andhra Pradesh Industrial Delveopment Corporation 50,000  Psloncha, near Kothae
Ltd..Hyderabad |, | . . . . . gudam
3. Gujarat Industrial Inves Corpotati s
Ahmedabad o Comporation — 50,000 Bhavnagar
4. Haryana Poly Stecls Ltd., Chandigarh 50,000  Hivsar
5. Steel Complex Ltd., Feroke, Kerala . S0000 Calicut
6. Gogle Steels Ltd., Tarapur |, | 50,000 Tarapur (Maharashtrs)
7. Industrial Development Corporation of Orissa 18,000 Hirakvd
8. Industrial Development Corporation of Orissa . 18,000 Dhenkanal
9. Punjab Concast Steels Ltd., Ludbiana . . . %0000 Ludhiana
0. Raissthan State Industrial & Minerals Dew t
Corpns Ltd., Jupur  , | Dﬂf{ﬂjﬂﬂ\!! 50,000 Jaipur

17. U.P. Stare Industrial Dmlmm.w Ltd'.,

Kanpur.

12. Western Maharashira Development Corporation Ltd.,

1,00,000 Ballia District
18,000 Ahmednagar
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Ships obtained from Britain by Skip-
ping Corporation of

4287 BHRI P. G MAVALANKAR:
Will the Minister of SHIPFING AND
TRANSPORT be nleased ty state:

(a) the amount spent by the Ship-
ping Corporation of India on obtamn-
ing ships from Biutain during the (ast
three years; and

(b) the mode of delivery and rapa-

caity of the said ships bwlt in Buitan
for India?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRIH M TRIVED1)
(a) and (b) The Shupping Corpoia-
fion of India Ltd have not obtained
am new ship, from U K dunng the
last three vyeats However for  the
two nulk carners of 75000 DWT ewh
ordvied by them in the UK m March,
1971 a tota] oayment of £493 mul-
hon hdve bren made till November,
1974 The fust ship 1s experted to be
delivered 1 Decembe:, 1974 and the
other 1in August. 1975

Lock-out in two factories of Bengal
Potteries Limited

4288 SHRI DINEN BHATTA-
CHARYYA Wil the Mmnister of
LABOUR be pleased to state

(a) whether attention of Govain-
ment hag been drawn to the illegal
lock-out of two factories of the Bengal
Potteries Limited by the management,

(b) whether Government me also

have not yet been paid even thewr
earned salary, are facing tremendous
financial erims; and

(c) if so, the steps taken by Gov-
ernment to lift the lock-out?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR {SHRI
BALGOVIND VERMA) (a) 1o (c)
The matter falls entirely in the State
sphere

Expansion of Rourkela, Bhilai and
Durgapur Steel Plants

4289 SHRI RAJDEO SINGH Wwill
the Minister of STEEL AND MINES
bhe pleased to state

(a) whether before 1he expansion
took place, ¢ 1pacity ufilisation was a#
bigh as 113 per cent at Bhilay 98 per-
cent ag Routhela and 101 per cent at
Durgapur and alter expansion 1l (ame
down {0 T8 per cent 4t Bhiln 46 per
cent at Duigapur and 58 pe1r cent at
Rourhela, and

(b) if so the 1easony for low capa-
Gty utibsation after  spending nea y
Re 400 crore on cxpansion of these
three plants?

THE DEPUTY MINISTER I THE
MINISTRY OF STEEL AND MINES
(SHRI SUKIHDEV PRASAD) (a)
The highest production of ngot and
saleable steel in any finanual year,
before and after the first cxpansion
stages, expressed as a peicentage of
the mnstalied capacities and the year
in which this was achieved are in-
dicated against eath of the thiee sieel

plants at Bhilay, Duigapur und
aware that ahout 5,000 woikers who Rourkela —
HIGHEST PRODUCTION
PLANT:
As ,of Yearof As’ of Yearot
capacity  achieve wapaaty ahieves
ment ment
{Belore Expansion)  (After Expansion®
INGOT STEEL
B‘ul‘l . . - ' . II“‘ !963'04 8‘3 1972-73
Dugepnr , ., ., . . . 100 b 1964-65 514 196b-69
Rowkela , . ., | , 106 5§ 1965-h6 65 4 197273
SALEABLE STEEL :
Bhilw = s e A . Ié: 0 1964:08 S8 o :97:-7;
Durgapur - . 5 i : 6 1963-64 42°5 39676
Rourkels " . . . . 110 §  1965-66

i

65 G 1969~70-
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(b) Expansions were designed to
absorb in-buily capacitie; provided st
the Million Tonne Stage. Accordingly
-such reserve capacities in critica] units
s aided the attainment of rated ca-
pacity at the M.T. Stage would not
be available during and after the
expansion and, therefore, attainment
of rated capacity at the expanded
stage generally takes a longer time.
However, the lower utilisation of ca-
pacity at these plants during the last
few years hag been due to a variety
of reasons differing fiom plunt to
plant and often from ycar to year.
Broadly speaking, the main factors
were; the unsatisfactory working ol
coke pven butteries: back-log of main-
tenance/inadequate maintenance lcad-
ing to equipment troubles and break-
downs; collapse of the ster] melunz
shop roof of Rourkela Sieel Plant in
July, 1971, affecunk the operation of
the cntire steel plant for several
months: disturbed industrial relalions,
particularly yn the Durgapur Steel
Plant and to some extent in the Rour.
kela Steel Plant; power restrictions/
failures and gevere power cuts/intei-
ruptions: inadequate availability of
coal gnd gerious dislocation in rail
movement on account of jntermittent
slow down and industria] unrest in
the Railways jn 1973-T4.

Reinstalement of Workers of Barsua
Lron Mine in Tensa, Orissa

4290, SHRI SAMAR MUKHERJEE:
Wil] the Minister of LABOUR be
pleased to state:

(a) whether 16 workers of Barsua
Iron Mine in Tensa, Orissa, a captive
mine of H.SL. Rourkela were not
taken back to job even after the ac-
quittal judgement of the High Court;
and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Sixteen workmen of the Tensa Iron
Ore Mine were dismissed by the ma-
nagement of the Hindustan Steel Ltd,

DECEMBER 18, 1974
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Ijuourkela on the basis of their convie-
tion in a crimina] ease, The appeal
against the judgment of an mppellate
Court acquitting the workmen was
dismissed by the High Court of Orissa.
The award of the Industrial Tribunal
for the reinstatement of the workers
has not been implemented a5 the ma-
nagement has obtained stay order
from the High Court,

Increase in Unemployment of
Educated

4201, SHR]1 SAROJ MUKHERJEE:
Will the Minister of LABOUR be
pleased (o state:

(a) whether attention og the Gov-
einmeni hus been drawn to the fact
that according to the figures maintain-
ed by the employmeny exchange the
number of cducated )ob seekers have
gone up by 757,879 within a year;

(b if so, the reactioy of Govern-
ment thereto; and

(c) the steps taken so far to chal-
lenge this problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (&) The
numbers of eduraled (matriculates
and above) job.scckers on the Live
Register of Empluyment Exchauges
duting June, 1972 to June, 1974 were

as follows: }

As vn Number
30-6-1072 g . . 26,11,827
Jr-12-1972 . . . 32,745182
30-6-1973 o e s 3525395
31-12-1973 . ., . 39015847
30-6-197¢ . . . + 40,32,252

(b) and (c¢). While the various sec-
toral programmes included in the
Fourth Plan in the flelds of Agricul-
ture, , Irrigation, Industry, Transport,
etc., have created fresh employment
avenues for the unemployed persons
both educated and uneducated, the
Government have alio during the re-
cent years implemented a number of
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specia] gchemes designated to create
employment opportunities for educa-
ted job-seekers. These are:

(i) Programme for Educated Un-
employed;

(ii) Special Employment Program-
me for States anq Unwon Terri-
tories; and

(i1i) Half-a-Milion Jobs Program-
me.

During 1971.72, a speaal pentrally
sponsored scheme for the benefit of
educated unemploved persons was
started including schemes relatng o
expansion and, yjniprovement in  the
guality of primary education financial
ussistance to =mall enticpreneuss for
self-employment ventures, 1ural engi~
neering surveys, agro-setvice centies,
expansion of consumer cooperative
stores, mvestigation of road projects
design umits for rutal water supply.
et¢ Under this propramme for educa-
ted unemployed, an amount of R« 92
crores was released gquring the Fourth
Plan perind

In 1872-73, another prugramme,
wamely Scepcial Employment Program-
me for States and Umnion Territones
was formulated. The amount released
under this programme, during the
Fourth Plan period was Rs 50 crores
which resulted in the creation of 3.80
lakh jobs during this period.

During 1973-74, the Goveri-ment
formulated the Half-a-Million Jobs
programme with a view to generating
employment and self-employment op-
portunities for the educated unem-
ployed persons. This programme in-
cluded 3 categories of schemes, name-
ly, (i) Self-Employment Schemes,
(ii) Trailning Schemes, (iii) Employ-
ment Incentive Schemes. Under this
programme an amount of Rs. 54 cror-
es was released during the Fourth
Plan period resulting in the creation
of 334 lakh jobs during this period.

In the current year ie. 1074-75,
another programme known &g the Em-
ployment Promotion Programme has
been Initiated with a thrust on self-

employment schemes, with an over-
all provision of Rs. 40 croreg in the
Central Budget, It js expected that
considerable job opportunities will be
created during the Fifth Plan through
the implementation of various gchemes
of development such gg pedium irri-
Fation, soil conservation, industry.
ete, in the corporate geclor, the unor-
ganised gectors and in the tertiary and
allied services, trade and commerce,
social services etc,

It wil] thus be seen that al| possi-
ble steps aie being taken by the Gov-
ernment to promote employment/self-
employment opportunities 1n the coun-
try for various categories of educated
Jnb.seekers consistent with the avail-
ability of resources.

Closurg of Cenire for Medical Re-
search and Tralning Project

4202 SHRI SAROJ MUKHERJEE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether despite an earlier state-
ment by Union Minister for Health 1n
Parllameny that th. Centre for Me-
dical Research and Training (CMRT)
project has been “rlosed and has not
bee, extended” it 18 still etive in
various placeg in West Be.agal. and

(b) if so, the steps taken by the
Goveinment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b), The Minis-
ter for Health and Family Planning
made the following statement in the
Lok Sabha on 30th July 1874:—

“John Hopkine was running two
projects, one in Calcutta and one
in Narangwal. These two projects
have now been concluded, They
have not been extended.”
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of these projects was 30th September
1873, No scheme has been extended
thereafter nor any fresh gcheme ap-
proved.

Submission of Report by Centre for
Medical Research ang Tralning

4203, SHRI SAROJ MUKHERJEE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government are aware
of the fact that contrary to the Health
Minister’'s statement, the Centre for
Medical Research and Tramning has
not yet submitted the reports of re-
search and studies conducted in West
Bengal and elsewhere, nor has it yet
closed down 1ts establishment: and

(b) if so, the reaction of the Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HFALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE). (a) and (b). Research
Project Reports of the Centre for
Medical Research and Training, Cal-
cutta, for the years 1965 to 1972 and
those of Narangwal for 1971 and 1972
have been placed in the Library of
Parliament, The research projecty un-
der the Centre for Medical Research
and Training, were sanctioned for dif-
ferent periods and the last date of
expiry was 30th September 1873 No
scheme has becn extended thereafier;
nor gny fresh scheme approved.
Closure of Malwan Port in Ratnagiri

to Konkan Coastal Passenger
Service

42p4, PROF. MADHU DANDA-
VATE: Will the Minister of SHIP-
PING AND TRANSPORT be pleascd
to state:

(a) whethey the Malwan Port in
Ratnagiri district of Maharashira has
remained closed for the Konkan Coas-
tal Passenger Service; and

(b) if so, what steps are taken to
ensure that a prominent port like
Malwan Js again re-opened for the
coasta] passenger service?

Written Answers 120

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVED}) ;

(a) Yes, Sir.

(b) The port of Malwan 1s a tidal
port and hag a very narrow approach
channel which has become particu=
larly dangerous following the wreck-
mg and sinking of the vessel m.v.
ROHINI in December 19872, The State
Government of Maharashira hag been
requested to arrange suitable navi-
gationa] aids like provision of lighted
buoys over the rock ag well as the
wreck and wlso to have the area sur-
veved They have also becn requested
to arrange lor a launch to two boats -
cairving paseengers to and from the
anchorage of the passenger vessels.
The resumption of the call of the
Konkun passenger vessels at Malwan
can be considercd after these measu-
res have been taken.

Registered unemployed persons

4205. PROF NARAIN CHAND
PARASHAR;
SHRI SUKHDFEO PRASAD
VERMA;

Will the Minister of
be pleased tu state:

{a) the total number of unemployed
youngmen registered as op the 30th
September, 1974 with the BEmploy-
men¢ Exchanges of the country, State-
wise separately in the categories of
(i) Graduates (1i) Matriculates and
(ii1) Non-Matriculates;

(b) the comparative number of the
unemployed on the 30th September,
1972 and 30th September, 1973; and

(c) the steps taken oy pioposed to
be taken by Government to provide
employment to the various categories
mentioned above?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA). (a) and (b),
The tota] number of job.seekerg an
the Live Register ot Employment
Exchanges on 30th September, 1874
was 8639 lakhs compared to B1.98
lakhs and 64,57 lakhs at the end of

LABOUR
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‘September, 1973 and September 1972
respectively., Data regarding educa-
tional composition of job-seekers on
the Live Register are collected in
June and December each year. A
statement showing State-wise number
of (i) Graduates (ii) Matriculates
and (iii) Non-Matriculateg on the Live
Register as on 30th June, 1974 com-
pareq with the corresponding figures
as on 30th June 1972 and 30th June
1973 is laid on the Table of the House.
{Placed in Library. See No. LT-8737/
T4).

(e) While the various sectoral pro-
grammes included in the Fourth
Plan in the fields of Agriculture, Ir-
rigation, Industry, Transport etc., have
created fresh employment avenueg for
the unempioyed persons Loth educated
and uneducated, the Government have
also during the recent years implemen-
teq a number of gspecial schemes de-
signed to create employment cppor-
tunities for all cartzgories of job-
seekers.

During 1971-72, a Crash Scheme for
vrural employment was also initiated
to provide work for 1000 persons on
an average in rural areas in each Dis-
trict for a period of 10 months in a
year, During the same year, a special
centrally sponsored scheme for the
benefit of educated unemployed per-
sons was also started including schem-
eses relating to expansion and im-
Provement in the quality of primary
educatien, financial assistance to gmall
entrepreneurs for self-employment
ventures, rural engineering surveys,
agro-service centres, e¢xpansion of
consumer cooperative stores, jnvesti-
gation of rcad projects, design units
for rural yuter supply ete. During
1972-73, another programme, pamely
‘Special gmployment Programme for
Stateg and Union Territories was for-

ulated with a provision of Rs. 27
crores on the understanding that the
States would mobilise additional re-
sources to an equal extent. In 1973-74,
the Government formulated the Half-
a-Million Jobs programme with a view
to generating employment and gelf-
2mployment opportunities for the edu-

cated unemployed persons. This pro-
gramme included three categories of
schemes, namely;

(i) Self-employment Schemes.
(ii) Training Schemes,
(iii) Employment Incentive Schemes.

During the current year 1974-75,
another programme known as the
Employment Promotion Programmes
hag been initiated with a thrust on
self-employment schemes, with an
overall provision of Rs. 40 crores in
the Central Budget. It is expected that
considerable job opportunities will be
created quring the Fifth Plan through
the implementation of various schem-
es of development such as medium
irrigation, soil conservation, industry,
etc., in the corporate sector, the un-
organised gectors and in the tertiary
and allied services, trade and com-
merce, gocial services etc.

It will thius be seen that al] possi-
ble steps are being taken by the Gov-
ernment tc promote employment/self-
employment opportunities in the
country for various categorieg of job-
seekers including the educated as
wel] ag the uneducated, consistent with
the availability of resources.

Constructiop of sea wall w prevent
sea erosion ip Paradip Port

4296, SHRI CHINTAMANI -PANI-
GRAHI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have sanc-
tioned any money for construction of
sea wall for preventing rapid sea
erosion in Paradip Port ij Orissa;

(b) if so,
and

the amount sanctioned;

(c¢) the amount asked for by the
Paradip Port Trust?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) to (c). The works on the construe-
tion of the first phase of sea wall
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from chainage 1300 o 1600 M. and
from chainage 4750 to 5660 M, at an
estimated cost of about Rs, 110.00
lakhs have been sanctioned and are
in progress. Paradip Port Trust have
recently submitted an estimate for a
turther section of the sea wall (second
phase) from chainage 1600 to 4750 M.
costing about Rs. 342 lakhs. This esti-
mate is under scrutiny in consultation
with the authorities concerned.

Indlan Doctors in USA

4207. SHRI B K  DASCHOW-
DHURY: Will the Mmister of
HEALTH AND FAMILY PLANNING
be pleased to state

(a) the numbe. of Induan ductors
who are now working 1n tre USA,

(b) what percentage of the medical
profession m the USA this number
constilutes;

{¢) how much 1t cusis the Indian
exchequer on the average lo produce
one doctor; and

{d) to-date what is the amount lost
1o India on acco int of the flight of
doctors to America?

THE DEPUTY MINISTER IN THE
MINISTRY OF HFALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). About 8,000
Indian doctors—both jmmigrants and
non-immigrants are reported to be
working i the US.A tll October,
1974. They constitute about 2 2 per-
cent of the tota] pool of medical doc-
tory in the Uniteg States.

(e) and (d). According to a study
ronducted in 1964 by the Jawsaharlal
Insthute of Post-graduate Medical
Eduéation and Research, Pondicherry,
the estimated  cost of training a doclor
worked oyl to' spproximately Rs.
80,000/-. The total cest thevedore, ine
curred en 8000 dovtors zomes to Rs.
64 crores.
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Scheme for extemsion of Natlomal
Highway Ne. 31 from Siliguri
to Darjeeling

4208 SHRI B. K. DASCHOW-
DHURY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

fa) whether his Ministry hasg sanc-
ticned the schemie tn extend the Na-
tioral Hishway No, 31 from Siligun
to Darjeeling marking that pottion of
the road 48 No 31B;

(b) af so, the to'al amount earmark.
ed fur the projecy and amouny sanc-
lioned so far, if any; and

(¢} when the proposed constructen
for extension of the 1ond will start?

THE MINISTER OF STATE [N THE
MINISTRY OF SHIPPING  AND
TRANSPORT (SHRI H M ~ . VEDI):
ta) No final decisiy o wut the new
additions to be made to the existing
National Highway System dutmg the
5th Plan petiod hay yet been taken.
It 15, therefore, not possible to indicate
ut this stage the position about any
road or roads which might be taken
over as a natwonal highway during the
cuireni Plan period

{b) and (c). Do not ansc
Rehabilitation Assistance io Indian
Enclaves Refugees

4299 SHRI B. K. DASCHOW-
DHURY: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to state:

(a) the total amount &~ far sanction-
ed and disbursed in granting rehabili-

tution assistance to Indian Enclaves
vefugees; and
(b) whether s still in

continuance and if 80, the steps taken
byar-:wummmttuupuﬂhthew:b-
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tion is being collected from the State
Government ang will be laid on the
‘Toble of the Eabha.

Wesi Bengal demang for proportionate
Cems Tax

4300 SHRI B. K. DASCHOW.

DHURY: Will the Minister of SHIP-

PING AND TRANSPORT be pleased
to state:

(a) whether Govermment of West
Bengal hag demanded more thay, Rs 11
crores as piroportionate cess tax (road
tax) realised by Government of India
for us npg 1ts roads withyn the State
particulatly in the coal belt areas, and

(b) if so, the reaction of Govern-
ment thereto?

TH+ MINISTER OF STATE 1IN TIE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDID
(a) No such proposdl has been re-
ceived zo far

(b) Does not arise

Increase in ceiling on income for ESI
Scheme benefits

4301 SHRI Y ESWARA REDDY
SHRI S A MURUGANAN-
THAM

Will the Minster of
be plegsed to siate:

(a) whether Governmen; have a
ptoposal under consideration to in-
crease the jncome ceilmg for Emplo-
yees State Insurance Scheme benefits;

(b) if so, the broad outlineg there-
0!; Inﬂ

(c) the present lmmit and when It
wag fixed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Yep, proposals are yet to be finalised.

(e} The existing listit of Rs. 500/-
wmw futed by an amendiment
of the Aot'hy !ﬂnﬂﬂmﬂeﬁh
from 26-1-1962.

LABOUR

Amendment of Plantation Labour Act,
1951 to provide fer homsing facility to
workers

4302 SHRI NOORUL HUDA- will
the Mimster of LABOUR be pleased
to state

(a) whether Goternment nave 1e-
com'nended the incorpordtion of a
provision in the Plantation labour Act
of 1951 for deteirent pun.shment to
plantation owners failing 1o fulfil their
“tatutory oblhgation to provide hous-
g tg, their woikers, ang

(b) if «n, the broad outhineg thete-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) and (B
No In the Plantationg Labour
{Amendment) Bill 1973 already intro-
duced m the Rajva Sabha, a proiison,
empowering the Couris tc reguue
within specified peiiod to remedy the
matter jn respect of which the offence
was committed including non-ptovi-
<10n of housing facilities has however
been juggested On expiry of such
peiniod or extended period for non-
comphance of the said order the em-
ployer, on conviction, shall be punish-
able with impusonment for a term
which may extend to six months or
with fine which may extend to one
hundred rupces for every day after
such expiry or with both

Payment of overtime allowanc, to the
staff of Ishapore Ordnance Factory

4303 SHRI MOHAMMAD ISMAIL.
Will the Minister of DEFENCE be
pleased to state:

(a) whether certai, categories of
non-industrial staff in the Ishepare
Ordnance Factory are not given over-
time allowance; and

.awu.mmmthnn-
tion of Governmeng thereon
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THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) No, Sir.

(b) Does not arise.

Developing a research siralegy by
Indian Counci] of Medical
Research

-4304. BHRI D. D DESAI:

SHRI ANADI CHARAN DAS:

SHRI SIIRIKISHAN MODI:

SHRT PURUSHOTTAM
KAKODKAR

SHRI P GANGADEB-

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of HEALTH AND
FAMILY PLANNING be plea-ed to
state:

{a) whether a new reseaich strategy
has been developed by Indian Council
of Medical Resea:ch:

(b) 1f w0, whetlinr the new strategy
is to guide itg activities into areag of
national importance having a bearing
on immediate public health problems;

(¢) whether concrete time-bound
Tesearch projects have been formula-
ted by its task forces; and

(d) if 80, the facts thereof?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
M. ISHAQUE): (a) to (¢). Yes.

(d) A major responsibility of the
‘Council in future will be to identify
the areas in the tield of biomedical
mnd public health research of immedi-
ate national importance. Having iden-
wtified these areas, it will be the duty
«of the Council to formulate, on a
national basis, research projects de-
signed tg provide practical gnd fea-
sible solutions to such national prob-
jems. Buzic reseacch on fundamental
aspects in the national institutes will
be supported to a limited extent. 8i-

DECEMBER 12, 187¢
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be for basic studies relajed to health.

High Priority Areas:—

1. A few major areas of national
needs in medical research are Mala-
ria, Leprosy, Cholera and ‘Filaria-
sis’,

2. In the field of research on fer-
tility control emphasis will be on
svnthesis of oral contraceptives
from Indian yams, determination of
actua] dose schedule of oral contra-
ceplives in under-nourished women
and study on the problem of inter-
relutionship between nutrilion and
fertility.

3 Malnuirition continues to be a
major factor affeciing public health
and attention will be paid to prob-
lem+« 1n this area.

4. There is need fo; 1esearches on
health delivery systems.

5 Scheme, for improvement in
drug testing and drug toxicology
and investigation of blo-uavailability
of drugs would be undertaken

Formulation of projects:

In the formulation of these program-
mes, the major consideration has been
that while basic research should not
be neglected, the main thrust must be
towards discovering practical and
feasible solutions to the major health
problems facing the country.

Research in Medical Colleges:
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Y ¥ sy Fafior svm

4305. off wyritew Ty wem !
w1 ey sl afcare Gty et
g wory & g w6 fiw

(v) wr sigforw fuferen i
v fuferar axfedt & wiew gow,
oW aur w=h §;

(w) wr woere & ¢ fafwemn
gewrAt wr w1 ghrar s A W §;
114

(w) =fe gr, & awwre & daremn-
drr g+ fnd wrepfos faferer qeam
§ W 37 fovw e W wET W@
Nt g’

wyresy wite afcere frdtor s
# gt (ﬁ!oio!lo W)
(w) srpfoe Faficar v oof fewfaa
fafemar qafe = &1 fox o, 3¢
TaeaY o7 g fd fr g9 O
Pt 7 e ot @@ o st §

(&) @ (7). wrer oeTT aT
=€ wrpforw faferar dearr aft wamr
w1 gy & ) fx oY, wree g st
fafever deqm ® asme oWt &
TY-TWTY, ITFCY, Areer e st
¥ swrwn & fag agraa & Praifor ded
& gepare faefir sgraer ¥ § e e
oEA I B

(Control)
Order, 1870 with effect from 5th Oc-
tober, 1974. (b) Formal control has
been considered necessary and ex-

Transportation of Coal (o various
Perts

4307, SHRI P. R. SHENOY; Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the estimated quantity of coa!
proposed to be transported to varlous
ports for the years 1973-74 and 1974
75 port-wise:

(b) the actual quantity tansported
in 1973-74 and till date in 1974-78,

and

(c) the reasonsg for shortfall in
transport?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI H M. TRIVEDI): (a)
During 1973-74, 10.08 lakhs tonnme-

for 1074-75 is 17 lakhs tonnes. The
transport of coal by sea is on accoun
of Railways, thermal power siations
and cement industries. The
for the years 1973-74 and 1074-75 for
these interests are as under: —

(lakh Tonnes)

power statior
: |
snd cement
industries

Railways

7374 . . 480 600
1974-7% - . 5§00 I3'00
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Proposed Movements are not usually
planned portwise, in a rigid way. How
ever such details for the quantities
actually trapsported are given ip the
answer to part (b).

(b) Quantities actually transported
port.wise during 1973-74 and 1974-76
(upto November 1874) are as
under:—

(lakh tonnes)

postto which  Quantity

transported

- . . Mm I-

1973-74 ., s-g
Cochin 02§
Bﬁm 0-31
Nev Lakhi 0°70
Okha 0'10
Sikka 0'07
1974-75 (April ‘74  Madras 1°27
toNov.‘74)  Tuticorin 135
Cochin 042
Bhavnagar 028

FEERERE.
] o
eagler
i §
s E
fayclil

§

harbour project will be absorbed In
the new Port Trust to be formed; and

(c) whether the old Mangalers
Port Trust will be merged with the
new Mangalore Port Trust?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT) (SHRI H, M. TRI.
VEDI):

() The Port of New Mangalore has
been declared a Major Port from the
4th May, 1074 and it is already open
for limited trafic. The entire project
is expected to be completed by the
middle of 1975.

(b) and (c). No decision has yet
been taken for the “constitution of a
Port Trust for New Mangalore, The
question whether the old Mangalore
Port Trust would be merged with the

. New Mangalore Port Trust wilt be

considered at the appropriate stage.

The personnel requirements for the
operation and maintenance of the New
Mangalore Port will vary from the
personnel requirements at the cons-
truction stage. Depending on the re-
Quirements of the Major Port, after
all construction work is  completed,
the staff strength will be determined,

siiem tow, W # wemht wherh

4309. ! gew W W
vt sm wdt 2 7, 1973 & qurdfer
T HWT 1627 & IAT ¥ wraew §
Tg ¥AT ¥ g w3 O

(w) war dud feelt ooy qw
aew frew fafwde & woft wman
oft W e, v, T, # gurdy
sl w€ Wt & weenly am qv
frgw wx @ §; 3

(@) w1 waft wwmr & wbarly ayt
Tfrw 7y oy 3% & wrire o W
T @ §; e ufe ¢,  qw onw
oY dwr fply §; e



133 Written Answers AGRAHAYANA 21, 1807 (SAKA) Written Answers 134

(v) o sdmfat S amh
whafeal @ wrg % o fre) &
T I 3w g frem & feg
WORTTRTY W Ay ¥ o1 Wy ?

o Wwrew ¥ el (sh aw-
ey wwt) : (%) & (7). ag 7w
wfaarda qog ¥ dafamcimar
X9 ®4g ¥, wuegse wiwrd vl st
gfrd woft 3fam fowmar 1, afz
w1 §Y, wor widifay gag a7 & ow
W %y § uiT IR mreww ¥ 99 3¢
AT uwd T

frren widw ¥ wm ot W e
wiwr wfese fafe o wwrar ofe

4310. g W wowm: W
o WY g war ¥ g WG e

(v) fomrew stw % w www
fagd wig v EWlT ST A Aw §
forr a3 webwrdt wiwsy frfa &Y a7 ofw
aerar § war 3w 9T ferdt el
w7 afe weran ;

(w) wfeesr fafe #t @@ e &
wn s & fay wwe oo w0
wrdanft & o oft §; Wi

(w) woere I IR v Afew
ardt fed #% & Wik 38% w1 ofoms
fre ?

ww v % gyt (o o
wfex k)  (¥) ¥ (). wfeex fafy
wefipwifiont ¥ ghr famr § fe e
' o wrw et & ey ffie &
worw ¥ ey & ww o & efien
w R ey O fewTw wwr
R} o o o 4

fiewrew

warty ww warl At B oY ardrd i
L ik *Y € wrdark
am

1. dad
wireTaEe
& w2z,

qEAGT

w wfeew & wad,
1973 ¥ UaT™ ¥ %
st 31 sfrem w8t
wireg fafa fordey)
qflr s@iw Qv
13-10-1972, 6373
MNT 27-5-74 ® 4~
qrew gfwe £ & fag
ANfegar@ ey ma ¥
siart wiver fafw
w1z qfart quw fafe
wfafrar, 1952 %
8T 7% & wefiT 2/73
¥ 10/74 ¥% ¥ wafy
& fag wirsy fafo wr
wvan rfieat ot Frat-
™ v & fag
28-11-74 W T®
atfew art fear war
a0 ™ & wdw
saiE 131274
& fag fvr wtaf g

2. fRE g @ gReA @,
s fagpd 1968 ¥ wHATd wiwey
arw, wremt  fafe otx o quw
wiefraw & weadw
wra §, Y6 WA
& 1 gy @, yafe
3ges ¥ 1/72A% W
wafg ¥ fog 3,123 30
%o & ufer  fraifer
wt ok W wgelt wwdt
FAIY TA  SARL W
WA AT | N QR
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Pritas ¥ gud qfc-
e ¥ wfefraw 9
vt o3 feerr 931
g =marew % gw
drare aaT qrae fear
UE WTHET WAy ¥
afega

WTEwRige WIgW wrew & bt

W Wrer T ey awn ‘wiger &
swrln ot T wen

4311 shgew wr wgam: w0
oWt Hd T wATH XY g G

(%) w1 WIENEIL AT FTAR
¥ 38 wdwril &1 wra war w14
w7 ‘gigaT’ & SRR T Y qrar

t ’

w) afegt atger wrETOL
LLi

(7) &=t 7 W@ sl o
W F & gAnE § g R Al
frwar marfawmar 7

wr vwew  (cwr ) #
g st (st o frere ) : (%)
wigugrgT T Sefr 1 O Swrd
“‘mrigwr” ¥ ot a=ly aff wTar wr
ey ean(ra gfee g 38 sdwrfaal
WY AT TATFT ¥ oo oy qAray
wrg

(@) 1 wdwfa@t ¥ aizal o
1 ¢ &R ¥ fag e ot QR
Mg WrEN § A an
% wrww< fget W sma ) feafa seam

s ¥ fg 3warar |
(w) oer§ o srferdl #) o aaivT

a¢ oYy fear mar § Wi 3% feex
atal mmared & fearadm §

Written Answers 136

werere i frkr wepwgty < e wilie
dwd & wiafet & fows wher

wivdt

4312. ot pom W wRaY: w0
ooy 7Y T W oY 397 ok fw

(%) war wrddm St wrgagige
¥ §9 vt wfawfal & fawrg mer
SR Rk wONTE e 3w
@ e Y ar oY § ;

(@) wav gTerT wY (@ ate wt
qat § b v arad ®Y e fwar s
W § WITNE IR et feg
afes wfasr(y oY av 37 Wy qT
T ™ § Wyt 9T Sawr aavear fear
T 47 ; WY

(7) s& A ¥ gL o7 fawre
w1 SR s T} ?

T dwwe (et Jwmw) ¥
e Wt (W o e faef) -
(w) o gt o)

(@) wigwEigx watfen dedt
¥ wriafa v @ woa ¥ 3 4
woadt ¥ ogw f af feqfent o
sHqrCagn T foar § 1 g swaT Ay
forereat wfiw €, *F sy smar § 4

(7) v& sa ¥ wm wiar,
oty A Y foed o ardia gfere
mar w1 ey 30 & gt afear
Rray gY AR & qwary € gl

Take Over of Laxmi Narzyan Trust
Materaity, Dhanbad

4313. SHRI RAMAVATAR BHAS-
TRL: Will the Minister of HEALTH
AND FAMILY PLANNING be plessed
to sttate:

() whether he i3 aware that
Lakshmj Narayan Trusb
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ISHAQUE): (a) No such informa-

Ministry, We gre however trying to

Oeverage of Rise Mills in Bihar under

BALGOVIND VERMA):
dent Fund authorities have reported
ag under:

() and (b). During the period
November 1972 to November 1974,
there were three such cases of acquit-
tal, all relating to the same establish-
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not readily available and iz being
collected. It will be Inid on the Tsble
of the Sabha in due course,

Recruiiment In Terriberial Army
4317, SBHRI P. G. MAVALANEKAR:

(c) the broad outlines about train-
ing and equipment for the sald Army
during the and
whether they are adequate;
(d) if not, whether Government
propose to take steps to strengthen
the sald Army; and

(e) if so, what are those steps?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) The present
strength of the Territorial Army is
approximately 34,300

Wide publicity is carried out to at-
tract more citizens to join the Terri-

torial Army.

(b) The Territorial Army units were
allotted the following tasks during the
last three years:—

(i) They relieved he regular
Army of static duties and
acted in aid of civil autho-
rity.

(i) They helped to maintain cer-
tain essential services where
the life of ‘the community
avould otherwise have been
affected,

{iif)y They provided units for Air
Defence when necessary.

(c) The state of training of TA
units' s sutisfactory and thelr equip-
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ment is ddeguate for the tasks allotted
to them,

(d) Does not wurise,
(e) Does not arise.

Haldia Deck Proeject

4318. SHRI JYOTIRMOY HOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the main features of the Haidia
Dock Project and its estimated cost;

(b) whether the cost has gone up
and it so, the reasons therefor and to
what extent;

(c) when the construction work
started and when the project was
scheduled to be completed and com-
missioned; and

(d) the factors responsible for de-
lay in commissioning the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPQRT (SHRI H, M. TRIVEDI)
(a) The main features of the Haldia
Dock System are construction of an
impounded dock with a lock entranee
1000 ft. long and an iron ore berth,
a coal berth, a fertiliser berth, two
general cargo berths and a finger type
jetty. Handling of cargo in the ore,
coal and fertilizer berths will be enti-
rely mechanised. One of the general
cargo berths will have transtrainer
and portrainer cranes for handling
container traffic, The finger type
jetty will have cranes for transferring
cargo from larger ships to smaller
ships or inlo eraft. Besides, the Oil
jetty has already been constructed
and commissioned in August, 1088,

r The project is now estimated to cost
about Rs. 10425 crores.

(b) The cost of the Project as esti-
mated in 1865 was Re. 40 crores The
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due to the sharp rise in prices of mate-
rialy and Isbour during recent years
and due to revised prices of various
equipment being manufactured by
the indigenous manufacturers.

(¢) The construction work started
In January, 1968, The original time-
schedule for completing and commis-
sicaing the Haldla Dock System was
December 1071. According to the
present indications, the Haldia Dock
Project Is expected to be commission-
ad by about the middle of 1975.

(d) The delay in the construction
of the dock is due to several factors
like (1) change in the dimensions of
the lock on the basis of anticipated
availability of deeper draughts as
assessed after detalled hydraulic stu-
dies, (2) dificulties in lowering the
water table at the lock entrance of
the dotk system to enable deep exca-
vation being carried out prior to
undertaking construction, (3) general
shortage of steel and cement, (4)
mnadequate supply of wagons for
movement of construction materials,
(8) low productivity of labour and
unanticipated difficulties 1n working
conditions during the monsoon period
reducing considerably the availability
of working time per year and (6)
delay in supply of plant and equip-
ment by indigenous manufacturers.

Effect of Snake Venom on Rheumatic
Diseases

4318, SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether according to Dr. A.
Mazumdar, Director of the Madan
Mohan Lal (MML) Centre for rheu-
matic diseases in Delhi, snake venom
18 axtremely effective in the treatment
of arthritis: and

(b) # o, the facts thereof and
Government's reaction thersto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A X. M.

ISHAQUR): (%) Yes.

(b) The use of snake venom in
Ayurvedic preparations for treatment
of some diseases is well known Its
use in the treatment of arthitis is
still at experimental stage,

dey et @ owifes ofee o1

n fewr vt

4321 off Wiwae v dvay: WO
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Encroachment of Land by 5 Lady
Teacher, Delhi Cantonment

4326. SHRI SARJOQ PANDEY:
Will the Minister of DEFENCE
be pleased to state:

(a) the outcome of the action ini-
tiated by the Executive Officer, Delhi
Cantonment for the encroachment of
2 public land by g lady teacher; and

(b) what action has been taken
against the illegal possession by the
authority concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) The period of notice
of eviction under Section 5(1) of the
Public Premises (Eviction of Unau-
thorised Occupants) Aet, 1971 which
was served on the lady teacher expir-
ed on 5tb December, 1974, She bas
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however, not removed the encroach-
‘ment so far,

(b) The Cantonment authorities
to remove the encroachment
with police assistance,

Centra]l Ald to West Bengal, Assam,
Moghalayn, Tripura eto. for speading
on Bangiadesh Refugees

4328. SHRI SAMAR GUHA: Will
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state:

(a) the break-up of the figures of
amounts of Central gran?, "aid and in-
ternational aid, collectively or several-
ly to West Bengal, Assam, Meghalaya,
Tripura and any other State for spend-
ing on Bangladesh refugees during the
days of liberation gtruggle of Bangla-
desh; and

(b) whether Government have got
reports of the expenditure of such fin-
ancial aids from these State Govern-
ments and if so, the facts thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) The following Cent-
ral grant/aid and international aid,
were sancttioned to the State Govern-
ments concerned for expenditure on
Bangladesh refugees:—

— e ——— — — e e  —

Amount of
Name of State  Amount of wmd mn kind
Government Central grant provided
in cash out of mt-
ernational
aid ncs‘v’;

e thro
UN Focal
Pomt and

bilatera)
N ald.

Ra. in crores.
110°57  14'33
Tripura " 20022 2748
Meghalays 1400 T 27
Amam , 74 047
Bihar , 014 o or

—

15207 18- 56

West Bengal
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(b) The State Governments have
not so far furnished complete audited
accounts in respect of Central grants
sanctioned to them in cash. The
matter is being pursued with them
vigorously. The detailed bills already
submitted by the State Governments
are being scrutinised by the respective
Accountants General.

Servicp Conditions of Cinema Empio-
yees in Delhl

4320. SHRI VAYALAR RAVI: Will
the Minister of LABOUR be pleased
to state:

(a) whether the Cinema employees
in Delhi, like booking clerks and gate
keepers with long service, are being
paid less than Rs. 300 and Rs. 200 per
month respectively at present;

(b) whether such employees are not
given any house rent allowance or
medical allowance or facilities of Con-
tributory Provident Fund;

(¢) whether in view of the high cost
of living, Government propose tp take
any steps to amcliorate their condi-
tions, and

(d) whether Government propose to
bring such employees under the pur-
view of Labour legislation like Mini-
mum Wages Act and Industrial Dis-
putes Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
According to the information obtamn-
ed from the Delhi Admimstration, the
wage rates pf the employees of most
of the Cinema Houses in Delhi like
Booking Clerks, Gate Keepers, etc.
are governed by an Award of the In-
dustrial Tribunal, Delhi as modified
from time to time by mutua) settle-
ments between the Motion Picture
Exhibitors Association of Delhi and
the Cine Employees Association
The present total emoluments =
effective from lst November, 1974 in
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the case of the employees of most of
the'A'Clmdmmuunqﬂ:—

Category Starting Wage m of
who have
put in 10-
I
3 yecars
Rs. Rs,
1. Booking Clerk. , 274/- 329/-
2. Gate Keeper. ., 264/- 319/~
3. Head Operator | 364/- 457/-
4. Assistant Operator
/ .. 309)- 395/~
5. Peon/Chowkidas/
Bearer . 244/ 293/-
6. Sweeper/Cleaner/
Musalchs . . 234~ 288)-

s
i
i
It

i
i
58 g
3 S

1
|
:
¥
i
i
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by the Delhi Administration along
with the employees in Shops and
Commercial Establishments,

Correction of Answer to Unstarred
Quesdon No. 5085, dated 28-7-1974
Re. sale of scrap by Rourkela
Steel Plant,

28-3-1974 §p Lok Sabha Unstarred
Question No, 5085 by Shri Chintamani
Panigrahi:

“(a) Yes, Sir,

(b) Sale ©proceeds of steel
scrap and iron scrap inclu-
ding ingot moulds during
1971-72, 1872-78 and 1973-

74, (April — December,
1073) are as follows:—

1971-72 1972-73 1973-74

Rs.507°8 Rs. 6087 Ru.397 3
lakhs lakhs
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the question and also to furnish in-
forma jon with regard to the year
1073-.74 as g whole that is for the
porlodm 1-4-1878 to 81-3-1874, as fol-

(a) and (b) Miscellaneous items
of scrap which are rerollable,
industrial or melting scrap
and scrap items in mixed
condition or used/rejected
scrap are sold by ¢he Rourke-
1a Steel Plant. The Plant also
disposes of used iron and
steel materials,

The sale proceeds for the years 1971.
72 to 1973-T4 are as follows:—
Year Rupees in lakh
‘o2 . . . . 479
1972-73 . . = 441°57
1973-74 . . . « TII'9S

5. With reference to part (c) of
the question the parties to whom these
scarp items have been sold during
the above mentioned years are fur«
nished below:—

1971-72

1. M]s, Lalchand Hiralal & Co.
15, Khetwadi Main Road Bombay-4

2 Mijs. Krishng Steel Industries,
Main Road, Rajgangpur.

8, Konark Steel Industries, Main

Road, Rajgangpur.

4. M{s. Rajendra Steel Re-rolling
Mills, Mansar Road, Gurgson
(Haryana).

1972-73

1. Mjs, §. F. Dey & Co., Mahatma
Gandhi Road, Calcutta-7

2. Mis. Sesldah Sales Bureay,
307|1, Acharya Prafulla Chandra
Road, Calcutta-8,

Mis, Steel & Metal Craft, Nala
Road Rourkela.

4. M|s. Hindustan lgpat  Ltd,
Maharsi Debendra Road., Calcutis-
8,

5. M|s. Somnath Sshu, Rourkels.
6. Mis. Metal Forgings (P) Ltd,

7. M|s. Khoobchand Kumar Jam,
Loha Mandi, Agra-2.

8 Mis. Small Re.rolling Mlls
Association of Orissa, Rajgangpur.

? M|s Kedarmull Sons, Main
Rourkela-1.

10, M|s, S. L. Agarwala & Co.
Rourkela,

11. M|s. Banaras Steel Rolling
Mills, D/10, Small Indusirial Esiate,
Varanasi,

12. M|s. Bijay Kumar Basant
kumar, 1611, M. G Road, Calcutta-
7.

13. Mjs. 8ri R. K. Roy, Clo. UP
Iron & Steel Bisra Road, Rourkela.

1973-74.
1. M|s. 8. P. Dey & Co.,, Mahatma
Gandhi Road, Calcutta-7,

2 M|s. Haryana General Tra-
ding Corporation, Seconderabad.

3. Mis. Wali Mochammad, Rurkela.

4 Mijs, Eedarmull Sons, Main
Road,

5. M/s. Jibon Bose, 486-Middle
Road Calcutta-14

6. Mis. Hazarilal Joharmal Jain,
Khandrua.

7. Mis, Banarag Steel Re-rolling
Mills, Main Road, Rajagangpur.

8. M|s. Rijay Kumar Basant Kumar
1611, M, G. Road, Calcutta-T.

9. M's, Small Rerolling Mills,
Main Road, Rejagangpur (Orissa).
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The reply given to parts (a) and
(b) of the Unstarred Question
No. 5085 on 28th March, 1974 was
based on information furnished by
the Central Sales Organisation of
Hindustan Steel, Calcutta. Since it
was stated by thre Sales Organisation
at that time, that it will take some
time to collect the information re-
garding part (c) of the question, an
assurance had to be given,

2. Subsequently, it came to the
notice of the government that infor-
mation furmshed in reply to part (b)
of the question related to total Sales
of Rourkela Scrap made both by
HSL's Centra] Sales Organisation
and by the Rourkela Steel Plant
Management, whereas the question
sought information only respect of
sale of scrap made by Rourkela Steel
Plant Management. It was, there-
fore, considered appropriate that the
information in respect of Rocurkela
Steel Plant alone should be given in
answer to the guestion. Hence the
answer to parts (a) and (b) of the
question is being corrected

3. Information regarding part (c)
of the question has also since been
received and the opportunity is being
availed of to fulfil the assurance with
regard to part (c) of the question
by furnishing this information

13 hrs

QUESTION OF PRIVILEGE
AGAINST SHRI L. N. MISHRA

IMPORT LICENCE CASE—contd.

www g aredr At a
o7 ¥ 4R forar & 3@ &% A o
HTI%! FAGRT W@ |

oft sz flagr®t amwdedt (va1fera)
9@ fea¥ & ax o fam § qov fam
&1 ¥ WA & wIHA § | TG I WIIW]
qdumT w3 § )

DECEMBER 12, 1974
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S P A K ow gty

oft wew fagrdt wedd) : 37 A
% foq g7 wom @ fawiarfastT sany
3 78 wwe1 § v Iwe e ¥ W wig
Rt ® g7 A1 7 wiaw @@ Wy
LU

woret agie A0 fearfaste
AT a1 A a2 ¥ d|y wiyary

ot e fagrdt ey : ¥ A€ Ay
AT FRaT | W oy @A } & gAY @
T &1 A wwat @ A A€ mew
afgaa § g1l

oW Wi I3AT aw Y wue
# @fwa @

Nothing new, because that must re~
late to the original motion; nothing
new to be introduced.

SHRI PILOO MODY (Godhra): Is
he to sign an affidavit about what he
has to say?

MR. SPEAKER: Why are you
offering your comments? I do not
want them. Let him speak; there 15
his running commentary, like cricket
commentary throughout the day.

ot wrew fagrdt wrodedt cww H e
# wofeqn = ar) ared o wiws
aragm fam & freg ga fdafare
* yemal o WA favla ©) g 0w &
forg vafore <a 1§ TAR 1@ G ATER
¥ Ay fean § aes fom & wroet
wa wart g

3% wor # g o A e by
oY wfery aTcam fm % wydw B &
witw e § 1 gor Ty wfwatw oy §
fr o} frn X WNEE W & ek &
safienr af frard WYC fikm s
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sawy U ¥ T oF 1@ A w7
AW 5T 7 {5 17 gwarg aal 57
weaq & foir omd 1 ¢ feasaT 1974
&7 QY §B FA T A7 @ W AT |
§ A s @R

R ECEE AR AT E TR 3]
3% nfamere & wreaw T fao
m 8fa sRw ara & s
faer | ¥fwa 7 ) «@a fx
dafamt ? vy frmr ar gm 3
famr ?

A AT & GAHTT Wrage
At wfea ;o fom 5w ox
AATT gt |

aﬂhmlﬂfﬂ‘ 9 q
AR us TH A Ay § )

o W ford wwdd ST
warTh Y fs g wmagw @ ¥
frad geaar o fead ol §
RAWT BITX ¥ TEgM IPW qar
e #C foat famd = oql
wnae t fear oy )"

o arvge ) ama § fe ww oy
AT Y Ay WO g A W@ wgk
Ml AT A
WY A w9v Witw } an@Ew oy ay
I/ I W19 A WA A@A A A AL
Wi fea § 1 ofY form X muX AT R4y
wfvaw & wga 7T wwAY @t are
ot Ay

34 e wa og wowwt ST AY |
RAwTY g o afwa o faa &
TR & Q% AW 8,

“As far ag I remeber, I passed on
the letter to the officer canerned in

the normnal course of business. No
order was passed by me”

% &€ wdw aff foav ) ¥few A
feasat ®Y oft wfeq qrom fam A
QF WIE A §B FP & I9N TN
atat § fr segm wnw ot § 1 & 93
QR

“l have recorded, I remember, a
note alomost three months earlier
in August and that note related to
the examination of the matter in the
Ministry of Law of certain legal
points, disecrimination, etc This was
for contesting 1n a court of law, not
for helping anybody.
F71 4% WISW TG A1 7 HIFA F1 WETHA
i AT F1A, qTHY & 17 ¥ fafa namw
Fr T S WA, WA AGRT FT
midw A ar. . (gzoedw) L.,
7 for #8 w § & garar wriiw g
g1 f& ot fra At Srey A agw
8 41 & fou adw dai vUm 5
amae ¥ fe ol w3 ASLAA
G N oy arg femgA el o @
i} Wt k¥ @ ) A
MW R ARAT @) 8 feq
7Y uox va # faar o1 fs en@ &
At wRrEg A &) wdw f2a ) o wikw
1= 11 9§ AR GET 8 1291
adt wgeT ¥ wed A e & v
RIMTarRw A fA § | W Ag AN
am€ o1 wi faks wAN g€ wHA
# amk Ay ag wy €% o ey fw
oT2W QF T QA F, 0F 9D 11 9T
a1 AT gEA 9D 12 9T 97| AT
N aaagd s 1190 warmdw
fear 3% w31 W a1 fw .

“.....that should be contested 1n
the court.

12 {2 T Y w1dw feat 3w og ¥
¥t 41 fy fafa saea Y qa sy oy
ot fm 7 ot wgot &AM Wiw
foer fa &1 & Q71 wgat g fw
i ¥ Fu wiw fewr oy e fafa
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[5t wew fagrét wrorlaft)

qATWT ¥ T | oy ¥ QAT wRw
oF o1y fe ar a=¥ {7 que A
waveg ¥ fentr wav forar qr fe sy
B wIraa ¥ wat oy Ay fex fafa
Aared ¥ T frg ava Tt arr oy ?
X fafa aarea « T 8 or ar
UA WTR T WG 8F @6 q W T
LURAL LR e R O R
O% %% 960 ¢ |

7 ur vl oy i g )
Aty ¥ fafe Aarma € T2 4 o
a€ 9 w3 Y o€ dY QY 7y T "™
41 ? ot afea araam fam ga® art
EALE SERE SRR AT L CTBE
Wit q® 32 97 fag 7% | w0 ¥ Wdn
#¥ } gwfur oy §7

oF A1 Tt ary &) ot sf|e
aragm fam % o fagrt & w1

vt

“l had recorded I remember, a
note almost three months earlier
in August....."

Hfwx o oY =17 0 IFW ¥ ¢
AT WA A ANTAT A, | G U FAT
¥renrari § 1 @wel ww Al 9T A
) fear war wifge | whea swer
qa §fe MY et & A ¢ 1 oy Fom
A 11-9-74 &' T W1 ¥ a@y

W w17 STAST R

legal opinion may be taken and the
case contested,..”

ag wia wiw & g€ a1 wwer ¥ ?
arw 7 § T qgar A gurea &
wiw s ¥ o ¥ § wisfanamy
NATH A ? T Y
5 o T §, o ®wr ¥ 38
ey o W@ -

oft qwo que wmlf : uYX d3w
9 ¥ §9 6T |

e W WY s
fafret 7 #g fs &% wmit oo
Ay fear | afex wrdt & O fged
¢ ReT

ot wew  fag® wwddt . Rdr
AT 7 o w7 ¢ f5 G anaw
wiT arw af fear § Wiex 4%
v¥fm ot ot femr § 7 ag
friz #Y7 wtmr ?

MR. SPEAKER: The simple thing
18 this,

SHRI SHYAMNANDAN MISHRA
(Begusara): There ig dmstinction
between final order and interim or-
der, The interim order apparently
says....

MR, SPEAKER: He says he never
passed any order.

SHRI VASANT SATHE (Akola):
The mterim order does not say any-
thing The intemum order must
say something about licence. It hes
nothing to do with the grant of li-
cence; there must be connection with

the grant of licence. Taking legal
opinion has nothing to do with the
grant of licences.

ot wew fgr@ et ;oY
g Tw ¥ 3 wwdY, 1972 ®Y
ot oF wrizx o8 fear ar | oY
afers qrage fom & 30 WY weltgy
v fear | qarer og § fe oame ¥
qg WTRAT @YWT #d qqT | g wdlY
MY ¥ ATHY A T W oA |

TRz ¥ og a1 qur §
A o7 AT ¥ Arver ¥ of—
(vewwr) womm  wgww,  weant
wwk wr ot b qufeg et
swets ot Y § | Wi @ qgwe



{

g\ aromn fas W Al
art ff & amer afeg ¥ faar
o §, T a
w1 o afwa qroam fesm

& 2 5 & X w21 ar f& Fq ¥
¥ wrez w0 | wa ofr aafee
qa 37 % fwen, o¥7 37 & am
#n famyme & ddwm W oY, AT
THM 3@ wa 97 Tqg ¥
A fmar fr ag = fezyr gw,
#T0 FTeaTeR fwar &, q% A1 797
ur fr ag ®q wwx fro &
arfgn, v *1 mfen &% & faar
@ g 7 oag 3RW A &4

MR SPEAKER The question was

ithat the Mimster passed the order
Did he pasy the order?

ft gze fagdt @ #
qradE &1 oF fgeat Al awgar

£

‘On 23-11.1872 Shr1  Tul Mohan
Ram after meeting Shn L N
Mishra i1n hi office told S Shn
K V Naur and S M Pillaz  that
the Minister had asked the CCI&E
to examune the position and put
up the case early This represen-
tation was despatched to the
CCIKE on 24-11-1972 from the
personal section of the Mimster
after an acknowledgment of 1ts
receipt was sent to Shri Tul Mo-
han Ram by Shri L N Msra
vide his DO Jetter No 1438
VIP'MFT|72 dated 24-11.1872
After perusing the advice of the
CCI&E in his note dated 28-8.72,
the Minmster had in the meantime
already directed an on the spot
examination of the matter at Pon-
dicherry by S{Shri K N R Pilla
and K Raman who were going to
that side on some other official
work The two officers went to
Pondicherry in the 1st week of
January, 1973."
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1w 8 vz § 5 oF feg ag &
atgn % fzar mur | feT 5 vy
& v &1 gwET ¥ 0

naM AP, W WEN ¥ w09
¥ QF @18 W1 79 FHY @d | 67
4T ATHFAA § | 39 W WEHT AT
oY &9 77 & 37 A feewany
AAT AT AT TE HUT 7 oawl guAYy
Twil awA & fag adfr *3 zWM.
fe 5 7t #1 wrEw w1 Ay ar
AR o weAw ¥ fw oft wfem
i faer &1 @1 apnfowAr &
79 FzAr A1fze ar (€ § ¢7ady 5
A' A w97 fzat mar, a1 g
Fex fe 2@y fzar w0 W #Y
wnrr afay | (smwww) @ wdT Y
T T F7 78 2w (e @
§ET 1 aqyu7 &7 W ¥

MR SPEAKER [y it directed by
the Minister or b ythe officer?

SHRI SHYAMNANDAN MISHRA
In whose name is the order passed
and who 1ssued the order? The ga-
zette notification 15 made by the offi-
cer Your orders every day come to
ug through the Secretary-General

MR SPEAKER I own them

SHRI SHYAMNANDAN MISHRA
Please do not lay down a rule which
will |subvert the parlhiamentary de-
mocracy

MR SPEAKER The clarificaton
will come a3 to where does the officer
stand and where does the Mimster
stand

.=

@t wew fogrdt et
fegmt #1 adt wgRT & A g8
s WY 39 &7 gfA

“The date of the note 15 admitt-
ed to be 5 2 1973, the date on which
1 ceased to be Minister of Foreign
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[sr wew fagrdt avwTadt)

Trade. Since this note has been
quoted to establish that it is in
conflict with my statement before
this House on August 28, 1974"

~yes, it ig—

“I would like to submit that any
such assumption is unwarranted
and baseless.”

W ® wmre W@ ¢ 7 oun wg
wET R

“Even taking the note as it is,...."

w1 wfqa aragm faa s Fga1
gt fesEgm Ay g8 571 sE &
fearm @ A Y & 7 w0 oag ATy
formamY WEET 9T ¥IF 7 QAT
w1 g1 wgw 2 ! awdlm awaa
¥ gt &Y fasgert § o =ft ?

ArodTomEo A AT wrw #1 2
g9 ¥ oF ¥y g ‘FeRe g
wifegs” | W AT T F AW
¥2T § | S8 =T ¥ wiEw @
71 TR A 2 | W9 Ra™ aAl
Wit 9g A F1 T8 42T N q-
oy 9T @A ¥ fau =3 | amdy
Algad & I wER 1@ @ oAk

A

SHRI SHYAMNANDAN MISHRA:
Sir, you had been a Mmnnster also
and you know the relationship bet-
ween officials and Mimsters ...

MR, SPEAKER: I am not a lfe-
less person; 1 have been mtting here
and listemng I can speak

SHRI PILOO MODY: 1 can under-
stand Shri Stephen geiting up, 1 can
understand Shri Sathe getting up or
other members getting up, but not
Your getting up.

oft gaw fagrt et weqa
wgien, w oy A W §a oW
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Ty ¢ e et aghe dftem
9T wRw W ¢, wdt e duw
7 4z a7 W= s@ § W fmw
ot & gy ¥ fa oo waf gt
t o F vaw ¥ gy ww far
¥ F WM | %47 Gg TOTY Ag
g

o sl TSI %Ay
i
You must be clear where the Mins-
ter stands and where the officers
stand, whether the orders are of the
officers only, or the Mimster's orders.
or they are denied by the Minister

SHRI ATAL BIHARI VAJPAYEE:
Has he demed t? (interruptions)
He does not have the courage even
to deny the order,

MR SPEAKER: We must be clear
in our punds

SHRI MADHU LIMAYE (Banka)-
Have you made up your mind al-
ready?

st wew fpr®t weldt  weard
w1 EwET o g1 wwar f, W@
frfedw 3% & xR wmET Y,
9 T 2, oY TAe Tqo fAsr WY
gwnfaw &¢, =Y fow aifeyt &
iz fean 8, % 1 o wenfaw
T | w1 9% wiiENT w1 fawr gy
g0 WA ®Y QN WA AT
w (w0 fa wdly odlaw €5 ngm &
T AT TLTH R A«x § WV wIf@aT

gg aft Wi sear § ?

Tw v0 ¥ fagmag wwr Sy
LAY S CREE Gl E)
e @ g ¥ Al whan s
fa wedlt fudmrd & wwar Wl
g1 vy § fe ) o & g
vyt fo w0 gudgw oW Wt
am & fet =g fo ¥ am &,
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W M frerht W R drw
€t T | feEnR 8T A wre
& e o @, @ B o
TR YT N fear ) I ®
oy frarlt %1 s g ofer Az
fw, O — (wwwm) T
Ot & e am w1 8 1 (waww)
FAT AR Y § fe W fagqw ¥
oy o wwesr a1 amr oo
foa o wvem g a1 wf o w
9 femat w1 feumn w1 mwar
m.iﬁlﬁhﬂﬁﬂrﬁqﬁ
faare & art & o st 7 4
w3 awad oY, @7 awA
% fo faawg aw wr & o @
q‘g&fﬁg&;ﬂ@ﬂwﬁﬂgﬂ
7 ¥ 3w ¥ fag A famere ax
S ST wAAE 7 AT FiAgw
™ W o o & @am o, M)
wfHa sroww few ot g% om &
) a1 wTRT we ) |
W TEe g T & W onw %z
@R gn AT EET X gey ¢
T o«r dnm1 fafrs agdHt av
&Y g (™) weaw
W & w5 o5 9n AT g

MR SPEAKER You ask me to
give a ruling Sometimes, when 1 am

m suspense, I have got the nght to
ask the Member to clear a pont

qEHT WO 7§ 797 §, Ay ¥yl fn
% frmsama § 3761 o w5
wre afy §, Iw four yram ag ar,
W97 & qg 97, IuHT &1 K7 wwIr
Y afer amag d T

Hoy you connect it with Mr Mmshra
what was in the proceedings?

R vew forowdd § s
W AT §IF Iu fam wY ardamy ?

waw Wi wn R 4y
Txe fa ow & &9 ¥F SrEr e
T oW W et gar i o

&t ww fgr@ emddt
A W QT
‘gg o aer & oot
eagR T & " Y s o
for & w@ afrsagag & 1y
qoAteR T A g AAT fore wmen
% Frarft § 1 2 wo¥ ama R
wfa are fg & fre qo ofea
Waae fag ¥ am oT uw egw
Leci & 3

ot wfwwmeaw few gEr
LCIEVEE (O I S

47 AR § o1 7E?

e e ® umw & oA
¥T I E | W Uy amw aar Jifan
fo Tn a3t foafror At w7 #fr
fafives & «7r fr & & wif wdv
am 41 faur §

st wen fgrQ e ag 4
2L L@ A LA FT g9 98 Dfna
%Y RIT 10 AOH K TLTH 9E
#fsg ¥v wriE &1 9 AT W
(v

sMaw e fw T A
st g1 rs e gad T R 1 Wit
A1 WM A4 A @ & AT Af1 B
fa wrée ®omAr 7

st wew fagndt weedt < afg
wE1 1 9ar(ia %1 fwa Ay a v gt

“Much has been said about Shn
Tulmohan Rams presumed ;nt1-
macy with me I would hke to re-
peat again that the foregomng facts
establish that 1 had not accepted
repeated rcpresentationy made by
Shi1 Tulmohan Ram "

fex v o &1 garet far g
et wgr & fr qredd) of 7 aY g8
wgr ag 4% A §y & g e
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91 W &Y naraFTily gfafa €T dzw
F1 | 39 43% ¥ 3g vt g€ s fmamay
F1 Aty fRe & am e var w97 39
# A) qaARgT an F {37 A P Al
ggarat wrf ¥ ora d e wfea waag
fam & faan oY & arw qrena w1 arg
warrq | wfaa e faa ady may
arfea 1 57 F faqr ¥ atw I @Ew
¥T ATy W@F |§ WS /51T ¥{1a
¥ ¢« &) F1adY | 75 ag Y /T

wiaw wgeg  frat a7z 3ane
f& 27 &1 318 frar sa afaisg
Farw,

st waw fagrdy adat frar §
tifom 7 w2 @r g f& Y afaq
Arviam fam 7 &Y 4y wrf & =ad Ay
qaratzar g caFros sfrgarqza g
wf AT7 AT FAIT FT 987 W9 SAFY
oF sfr 7@ &) 30 ) gAARA I
AY aferr At fpa 8 faar g8 o7
are 42% & % 7ea ¥ s wam w1 a1y
faar & atq 97 zar, mifar 5= &=
g wiant ? wifat weq ¥ Y Agear &
Fqia ¢ W1 Atz fag aEigs T A
3§ wradAYr o TegwT g By

WS Rfa J% WA 7R
® wrfq¥ awedr e @4 ¥ F17
AT AT Fmr

ot v fgrQ a7, Wifew
waed T v ga1 A geeq g€?

wfay arage fam Y g913
( vawarr) T ggar mm @
f& ot wfor qrogm fom % wrmm
TT grA W Amuz fEwm, g
3 Anr wA{wr, §¥T ¥ arq srar
W¥ &) WY 7 AT wrwww fafedra
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wT &Y ax Ofxg, 3@ *7 W WX
qrAY #T qr4Y £T gAY | & o wiwa
areraa fp fafaere g, fadie § fada
a fafadrs w2y o7 faoin S Fqa R
T XA BT WAL A DN H1AR
ar g &1 qTw wEsar gy fafadra
w4 & saF 9@l 51 agna §

T weqw Weea, we gwf &7
GRal 3 ¥oa ! infed @ ¥ Awma
fear & fr wra fafada w827 €1 ax
difsn |

wumm wfew  IFT (g w7 9T
wAT ¥ |

I will see to the debate which took
place yesterday and today

pFEAAIF AT A Y
57 35 &1 @R frfwn

st wew fagrdt awddt @7 Aww
rara oAy s AT

e wgvem a7 At Ay sifrfeae
Ew AT EINA 720 1 WIS ATAT
AT A & VAT 3

o) wew fagrt maddy w0 AR
T AT F

worw wgem @Y, WIS T A Ty
qrat | ag ar oY qgar ¥W @ ¥
WS g A e aFA 7

oft wew fagr®t sy ;.  sgar
at s 70 ¢ f& ar ater arviam
faa & fasns faimdasre & qeres
& gxT{r gEat 9T w1 faarr w1

weow wgRw Ag sad dr et g o

o wryfap@ et g% A
ay asrd | AT T I ATIRFA TIRARA
7g ywat 5 faf Ax w577 *Y wraar
Wy fxar wta | vq & fog nearg oY
STARTEAT AW | AT ATy awmT
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MR, SPEAKER: I must see every-
thing,

ot wew fagrdt wedt foT & wm
% A fadga s7ar wgan § fs sme
WY w9 AR § A 4T MEH L WoAT
fadda aw o sqfom <fag o= a% &=
A /Yy Y € & ¥ wnwE T W@
®

waw wiwea w1 oy fefaw
Wifwg 394 2 1 av w7 f2 2aw

AN (9 g o fam)
woa WA, A 3E & R § WOA
@A 17 W ac fuar W@ w1 A
331 fAm &, & Y 3 A1 AR
F7 2AT TRAT 1 2gd fza W oft wed
fagidy aTwadl WY A, 28 WAFA F1 QY
77 q1a1y faan ary A= 5 & awew
agd a@A ¥ vgl AT feAr S oA
7€ m G A P TR AT
¥7 faa gy arfe g o =Y § o€
araw .. ..

% s g TIg © A’
st qmo g faw A K AT A

oYty oY § 53T ¢ 5 AR wif
a7 R I & WY 57§ At 9T
€ ewm § a1 Ay wewfa A §) W
% w1 fral &1 7 @ Q1 v afem
¥ forsl> e 3 ) ) e fag (v v}
AT varer Frarw s ¥ fawm a6 § 4
T am ¥, w0 geafy &, A ez A
o ey & fey gy A ot =Y
sy am i ha T dign ot 3,
AR T oY ¥ < few @
gAwE 4 wx fs ew SRy
I o o, yafeg grarma: 38
wisrt wifgn ar fip 3% four oY &
vl 1 asg wile

oy o § W swd ¥ 9 el
Ty A g AR AW R

7 Txer o ¥Y q1A € A% §T
TAT 97gA, AT AT g A A QF A
sxaf fr & o) fody faar % 9@ §)
fuar % fg At &1 war WX wisq
FHT ) AT T fAw Wram a1 anfeee
NeRaTaf g Ay § A fuan
ot %1 sfAesr & a1ma | wEfen 7 6y
#1 ¥\ fazt &7 ¥ o, Awr7 g wiFa s
F1 afear o7 wrw w1 )Y gar ) W
AR st & fE g AR AT AT F
¥ Tq1q § A1 sea fagrdy araqdr oY
Rl WEEARTET AT @R HGA AT
24 o 31 7T fx fevr gurer ofvane
FMinTemamsatsTAg ...,
(smwix)

gafeg 371 F7F 39 W A™H &7
3 Gg wd 2@ ¥ 22w | x5 aw
I W AT AN B E .
(omamw) ......

ot wew fgr®t @ . 33w
foat 3t & fawrs #7 3 19 7 777
7% 37 of WL ¥ § | &fex g A
T & A9 wE A wq & fag
dm7 g wT T fram ¥ fag Aae
g v forw ax o . L.
(vewm). .. .

oft Q&0 gre fm RO WA IRA
afsfen 1 € . (waxwmwm). ...

sy A A wr gfer ® fan
otfafes & afafafc ar 5§ {1« grsa
& oy § 1wy f gy e & e
B A W B 24T Y | AR TF o
axrgwa i fe & Pasmd
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[‘qbf QWO qqg ﬁ"]

B R I F qor aw Wt adt
At war § F Ay s w
are &1 ror A & | YT v seary
BT § AT AT 4T a1 A, g
W A W wefee 7 ¥ os@
ftmw{mzu'\a.nﬂuwam
o §, 39 * O gwafe @ §, A0
ST Al § WK & oF e W
FEAT QAT ¢ f tw ag Y A W
e

Now, I will come to the debate that
i;n taken place yesterday, and to-

Mr. Speaker, Sir, at the outset, I
would like to take up Shn S. N.
Mishra’s observations made yester-
day,

Shri 5. N. Mishra has stated that
he was misheard by the Parliament-
ary reporters on 5th December, 1974,
I would, however, hke to pownt out
that his entire charge against me
hinged on my note being of 23rd
November, 1972 which date happens
to be the date on which the forged
memorandum was seen by me in the
dak, Shri 8. N. Mishraji in his speech
first mentioned submission of the
forged memorandum on 22nd Nov-
ember, 1972 and then proceeded to
mention recording of my note as of
23rd November, 1972, and then went
on to mention its despatch along
with the forged memorandum to the
C.C.1. on the 24th November, 1872.

Shri 8. N. Mishraji cannot now ex-
plain away his wrong dating of my
note as 28rd November, 1972 by say-
ing that he was misreported.

I would like to mention here that
this date becomes gignificant because
Shr{ 8. N, Mishraji appears to me
to try 1o build up a case that Tul-
mohan Ramji saw me, gave me the
memorandum and after that, I passed
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the order and that is how the whale
story is being built up,..

SHRI SHYAMNANDAN MISHRA:
No, no.

SHRI L. N. MISHRA: That 5 why
I am explaining the date, Otherwise,
it has no significance., What he had
stated was all right,

Apart from the reporters of the
Parliament, who, Shri 5. N, Mishra
now says, misheard him, the Mem-
bers of this august House as also
gentlemen of the Press heard him
ang undersiood him mentioning 23rd
November 1972 in that specific con.
text, Shrj §. N. Mishra's allegation
was widely reported in the national
press which termed Shri S. N. Mish-
ra's observations ag sensational and
as having caused a stir,

SHRI PILOO MODY: This is
petty.

SHRI L. N. MISHRA: 1 accept
Shri §. N. Mishra's belated clarifi-
cation, However, I would only say
that with this correction Shri
S. N. Mishra's allegation regarding
my complicity akso falls to pleces,

SOME HON, MEMBERS: How?

SHRI L. N. MISHRA: Mr. Speaker,
Sir, would you kindly permit me to
request Shr1 §. N. Mishra to make
one more correction? When I enguir-
ed, Shri S. N. Mishraji gaid that
12|N, that is Note 12|N j5 mentioned
in the charge-sheet. This iz not the
position, It is not in the charge-sheet
<+ +. (Interruptions)

SHR1 SHYAMNANDAN MISHRA:
I have not said that, I will come to-
morrow

SHRI L. N, MISHRA: ghrl Atal
Biharf Vajpayeeji in a letter hag de-
sired me to clarify my note dated
Brq August, 1072 directing re-exa-
mination of the matter with speed
ang submission of the file to me by
the 30th,

P
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Sir, my note of 23rd August, as
also the notings on pages 11 and 12,
now popularly known ag 11N and
12|N of the file to which Shri Vaj-
payee hus referred, relate, to my de-
ciliontomtutthecmmaéourt
of law and obtaining the opinion of
the Ministry of Law.,.

SHRI ATAL BIHARI VAJPAYEE:
At the same time?

SHRI L. N. MISHRA: ...on the
legal aspects including discnmination.
My note of 23rd August, 1972 called
for a speedy action only in the direc-
tion of contesting the case in a court
0f law and, not for speedy issue of
the licences ay alleged.,. (Interrup-
tions)

SHRI MADHU LIMAYE: Fou got
the cases withdrawn. Don't tell &
lie. ...(Interruptions) 1 have prov-
ed it to the hilt. You got the cases
withdrawn, .,. (Interruptions)

MR. SPEAKER: Order, please.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The order wag given
on the previous day .., (Interrup-
tions) 1 have come to know. ...
{Interruptions)

SHRI MADHU LIMAYE: There 1s
evidence of that in the charge-shect.

SHRI L. N. MISHRA: 23rd August
13 the date when this memorandum
question wag not brought. It was
brought in November end, three
monthg later. My notings have moth-
ing to do with the memorandum and
this is August and that is for contest-
ing the case in the court of law. I
will come to the High Court judg-
ment also to which Shri S. N. Mishra

hag referred yesterday.

8ir, now I will take up the allega-
tion made by Shri Madhu Limayejn
and Shri 8. N. Mishraji that the
pending writ petitions were Wwith-
drawn
mise besis.

g
g
:
i
3

Sir, as far as I remember, I issued

no orders an gave no comsent at
Wﬂﬂ!ﬂruﬂimgthecmona
compromise basis either within or
outside the Court,  (Interruptions)
After this allegation was made yes-
terday I bave tried to ascertain the
position. My information is that no
offer at any stage for the compromise
was made by the Ministry of Foreign
Trade in respect of these writ peti-
tions I have ascertained and on that
basis I am speaking, I take full res-
ponsibility for that,

Mr, Speaker, Sir, my complcity in
the matter was again alleged. I deny
this allegation with all the emphasis
at my command. The charge-sheet
mentiony as to who entereq into a
criminal during the period
March, 1971 to July 1974 for com-
mitting certain offences, My conduct
and actions during the pendency of
the conspiracy has been totally
opposed to the objectives set for by
the alleged conspirators. Shri Tul-
mohan Ram had made at least two
representations 10 me during the
pendency of the conspiracy, These
representations were rejected under
my instructions.

I totally refute all allegations made
regarding my complicity or any per-
sonal or gpecial interest in the mat-
ter as alleged. Now I hope the re-
levant papers would be seen by some
of my friends in the Opposition in
response to Government's offer May
I request them to have a little pa-
tience and not to take recourse 1o
prejudiced surmises.

My colleague the Commerce Minister

has already made a statement in this
august Houwse on 9.9.1874 explaining
the cireumstances in which the dem-
si0n to issue these licences wag taken
long aiter I left the Mimstry of Fore-
ign Trade (Interruptions).

To sum up, Sir, the' issue under
discussion has been the breach of pri-
vilege of the House arising out of my
statement in Lok Sabba on 28th
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[Bhri L. N. Mishra]

August, 1974. My statement was
made specifically to refute two alle-
gationg and 1 had said (1) that the
licences in question were not issued
during my period in the Foreign
Trade Ministry nor had I passed order
to this effect and (2) that I had noth-

ing to do with the forging of the .

Memorandum, I stand by that state-
ment,

Both these points stand fully vin-
dicated, I submit, Sir, I cannot
therefore be responsible for misleding
the House in any manner whatsoever.

I have always held this House in
the highest esteem. Nothung can be
remote from my mind than muslead-
ing the House on any issue. I repeat,
Sir, that what I toly the House on
28th August, 1974 in the form of per-
sonal explanation is factually correct
and 1s 1n no way in conflict with the
contents of the charge-sheet a3 allow-
ed.

MR. SPEAKER: What 15 the posi-
tion about the officers noting as 1if
they are directions from the Minis-
ter,

SHRI L. N. MISHRA: So far as
11{N and 12)N are concerned I have
mentioned that they have been done
under my direction but to contest in
the court of law and to obtain legal
opinion. These two notes were
written under my direction by the
Special Assistant or perhaps some
other officer—] do not remember his
name—to contesting in the court of
law, (Interruptions)

One thing, Sir, about the issue of
licences, 1 have nothing to do as 1
left the Minstry.

oft wew fagrd woddt : 5 Ty
w1 Mz few awa frmr w-v9 ¥ qo-
whfed ? g wnifiz fr wrr 20
SHRI L. N. MISHRA: So far as

noting is concerned, 1 cannot run
away frogg the responsibility, I have
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sald 11/N and 12|N notes bave been
written by me. As regards 5th jt

has been andwered .in
my earlier statement. (Interrup-
tions)

1 want to be heard, There has been
three to four days debate, Can't 1
get five minutes of thig House? I am
a Member of this House for the last
20 years. ] have a right to be heard
and | want justice from this House.

As stated, Sir on 28th two things
were saxd: No, (1) That I issued the
licences; and (2) I forged the me-
morandum. I did not issue the licen-
ces and did not pass the order. Prof.
Chattopadhyaya has accepted that he
has 1ssued the licences ang not me.
As regards forging the memorandum
it is clear in the charge-sheet that
Shr; Tulmohan Ram and Yogendra
Jha forged false signatures. There.
fore, these two things are clear. I
«m nut responsibie.

About official noting, that 15 1I'N
and 12/N they are under my direction.
tInteriuptions)

If you went to know more about
5th, 1 will suy 1 ceased to be a M-
nister. On the 5th morming 1 became
Railway Minster. Therefore, what-
ever happuns after I left the Minis-
try 1 cannct be held responsible,

MR. SPEAKER: We had enough of
it—not once but twice. 1 am not
allowing any point of order, No more
statement.

st wrew fgret wrwddy - gore o,
a1 g ® 9w § o fawoyg, wy
CE A A geeg 5 fawmT A &
ag §9 W17 21 91 Wi Wy 5 Wit
g WL ... (waumw)

quUw AT W F A oy o
et 1 YT 7Y |

oft waw fagrdt el : g O
wyT a1 @ §, wrere ofordy
st
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WA : W O A ww
g% 7 |

Whatever it be, 1t 1s closed.

SHRI SHYAMNANDAN MISHRA
Kindly Lear me Your office is imn-
volved (Interruptions)

MP. SFEAKER From Shri Shyam-
nandan Mwshra Shm L N Mishra
bhimsel{ required a clanfication

(Interruptions)

MR SPEAKER Order please The
matter 15 now closed Not only once
or twice bug thrice poinis of order
were raised and .o I am sorry I
have closed 1t

(Interruptions)

MR SFEAKER Order please All
ot you kindly sit down 1 have heard
~—hot once but twice or thrice The
matter 1s now closed Kindly lsten
to me You know what 15 the posi-
tion Why do you get up?

So far chances weie given—not
onte or twice but thrice There
+hould be an end to 1t Now Shn
Shyamnandan Mishra has conveyed
to me No more points of order
They were alrcady allowed Now,
Shr1 Mishra wants to ask something
about the proceedings He can )ust
confine himseld about the proceedings
He can ask questions about that
But no ponts of order please It
1s now closed

SHRI JYOTIRMOY BOSU Sir 1
rise on & matter of procedure

MR SPEAKER This 1s too much
He wants to ask questions about the
proceedings which the Secretary-Ge-
neral has conveyed He 15 only con-
fining himself to the proceedings
Let him ask qQuestions about the
tape,

SHRI SHYAMNANDAN MISHRA
Sir, the hon Minister has saxd—he
had repeeted ite—and he had earlier

also mentioned 1n his statement abrut
my reference to his note (Interrup-
tions)

SHRI K P  UNNIKRSHNAN
(Badagara) If he 15 allowed, then I
must also be permutted

MR SPEAKER 1 have allowed him
to ask questions about the proceedings
in the tape, the Secretary-General
conveys that he wants to ask qucs-
tions about that

SHRI C M STEPHEN (Muvathu-
puzha) Let hum confine himself to
the proceedings only

(Interruptions)

MR SPEAKER May 1 reguest
you that we hear him so that he will
tonciude 1n two minutes XKindly do
nut interrapt him

SHRI sHYAMNANDAN MISHRA
Sir the hon Ministcr has put 1t e
my mouth that [ had yaid on an eai-
her date that the minute, which he
hag recorded on a relevant fle re-
lated t0 23rd November 1972 [ had
according to him mentioned the date
23 11-72 and not 23 8 72 That s
the mamn  point (Interruptions)
Why don't you hear me coolly” Sir,
1 had submitted vesterday that this
confusion might have occurreq in the
mind of the reporter

SHRII N MISHRA What about
Press?

SHRI SHYAMNANDAN MISHRA
I am coming to that Becawse 23:d
November happens to be the day on
which hon Member Shra Tulmohan
Ram was closetted with the hon
Minister of Commerce (Interrup-
tons)

SHRIC M STEPHEN Sir on &
point of order We want to under-
stand you comectly

MR SPEAKER I am not allowmg
any pomnt of arder 1 will just hear
hum No peints of order, Let me
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[Mr. Speaker]
make it clear, I am not going to allow
any points of order. If Mr. Mishra
wantg to make any statement about
the proceedings, that will be done.
No points of order. I am not allow-
ing,

SHRI SHYAMNANDAN MISHRA:
I really do not know why these peo-
ple take objection to this when 1t is
mentioned in the charge-sheet, that
¢ meeting the Minister on 23.11.72,
he said that it had been despatched
to CCIE—what it did say? To examine
and put up the matter early. I was
submitting that there might be &
confusion in the minds of the reporter
‘that 23rd was also the date to which
1 was referring, but that date happen-
«d to be in the month of August. So,
there might be a slight confusion 1n
the minds of the reporter, and accord-
ing ... (Interruptions)

MR. SPEAKER: I am not allow-
ing any points of order, Please sit

down,

SHRI SHYAMNANDAN MISHRA:
Sir, can they behave like schoolboys?
Certalsly, we are in our own rights.
I am being interrupted so many times
You do not take objection to these
people behaving like this?

MR. SPEAKER: I have not allow-
ed them.

SHRI SHYAMNANDAN MISHRA-
Sir, then there had been & mixing
of the para. But, even so, I gub-
mitted to you yesterday that 1 had
heard the tapes and the tape does in-
clude a sentence which had been left
out in the reporting that this was
on 23.8.72.

Now I would agk you to have the
tape pleyed here,
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SHRI MADHU LIMAYE: Have
you heard the tapet °

SHRI SHYAMNANDAN MISHRA:
Yes, I have,

SHRI MADHU LIMAYE: This is a
mmwm‘ matter,,,  (Interrup-
).

SHRI SHYAMNANDAN MISHRA.;
You kindly ask your Additional Se.
cretary, With his kindness, it was
possible for me to hear the tape.
The tape does include this sentence
that this was on 23-8.72,

Secondly.. I had also made a sub-
mission to you that twice in the same
speech of mine the date 23-8-72 oc-
curred. I had mentioned that the
hon. Minister had recorded his note
which was right in keeping with the
note that wag recorded on 5 February
1973. There wag only a change of a
word here ang a word there. Other-
:vi:e. the two notes were almost iden-
wcal

Let me say very clearly that your
reporter also has not done me in-
Justice to the extent because even
on that date he did mention 23.8-72
two times. And the hon., Minister
should have rvad the entire gpeech
of mine and then he would have come
to a different conclusion, But if he
did not persuade himself to do that,
he should have hearq me carefully
yesterday when I said that the tape
does include that sentence then and
there,

MR. SPEAKER: You mentioned it
very clearly,

SHRI SHYAMNANDAN MISHRA:
I made a mention of it yesterday,
and even then confusion iz sought to
be created,

SHRI L. N. MISHERA: No, No
(Interruptions) .

SHRI SHYAMNANDAN MISHRA:
He has done a further misrepresen-
tatlon (Interruptions).
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MR. SPEAKER: It is all closed
now,

ot wy foverd : 3T ARy w1 A
t & srdfotww wmgEr §

e agvew : A A o

SHRI MADHU LIMAYE: Under
what rule are you preventing me?

MR. SPEAKER: This is not a
continuing process, This is the thurd
or fourth time you are getting up.
No points of order. I have heard
enough.

oft e fgrdr wdd : W 7
AT ATT TR FLT AT 0 EA TG $39 ¢
AT AEAT §T T AW TH IIA AG
37

SHRI MADHU LIMAYE: Why no
point of order? Under what rule are
you preventing me?

MR SPEAKER: 1 gave enough
«chances to all, This 15 a never-end-
ing debate.

O AT RYR TS T W

MR, SPEAKER. No; no more
pomntg of order,

SHRI MADHU LIMAYE: You are
violating the procedure. I am on g
poiwnt of order,

SHRI PILOO MODY' There is
nothing in the rules under which you
can preveng it,

SHRI MADHU LIMAYE: You arc
violating the procedure, ]

"MR. SPEAKER: This is only to
waste the time of the House, I think
the points of order are just obstruc-
tions, Once, twice, thrice, four times
they are coming up. At this rate,
this will make it endless debate, I am
not going to allow it.
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SHRI PILOO MODY: You can

change the procedure. But there is
nothing in the rules to support you.

MR, SPEAKER: I am not allowing
any more points of order,

oft ww ool : we W A
(a1 & wRTC =AY A1fEy 1 Wy AT
are famey w) ared §, fran) &) matw
&g A

SOME HON. MEMBERS: No, no.

MR. SPEAKER: No more points
of order. (Interruptions)

SHRI SHYAMNANDAN MISHRA:
Is it proper for the Minuster to refer
to the press report and compare jt
with the record here when I made
a clear statement yesterday that the
tape does include it? The hon, Mi-
ruster referred to the press having
heard it. Is it proper for him to do
so after I made a clear statement
saying that the tape does include it?
The maimn thing is whether he denes
having recordeq that minute on that
date. What does he say about it? Let
him say. Does he deny having record-
ed it on that day? (Interruptions).

MR, SPEAKER: Shri Pranab Ku-
mar Mukher)jee.

12.58 hrs
PAPERS LAID ON THE TABLE

PARTS X anp XI or Rzeorr or Conp-

TROLLER AND AUDITOR GENERAL OF

INDIA FOR 1970-Tl—UNiON GOVERN-
MENT (COMMERCIAL)

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to lay on the Table a
copy of the following parts (Hindl
version) of the Report of the Com-

J u ptroller and Auditor General of India
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for the year 1870-71—Union Govern-
ment (Commercial), under article
151(1) of the Constitution:—

Part X—Appraisal ot the work-
ing of the Indian Drugs and Phar-
maceuticals Limited,

Part XI—Apprasal of the work-
ing of the Hindustan Antib.otics
Limited. gPlcced tn Library. See
No. LT-8732|74)

CoaL Mines (FourTH AMNDT) RE-

GULATIONS, 1974, Emprovees' P.r.

(9tn  Amwnp1.) ScHeme, 1874 AwND

ANNUAL REPORT oF EMPLOYEES' P.F.

AND Famiry PENSION SCHEMES FOR
1972-78

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR!
BALGOVIND VERMA): I beg to lay
on the Table—

1. (1) A copy of the Coal Mines
(Fourth Amendment) Regulations,
1974 (Hind: and English versions)
published in  Not:fication No,
G.S.R. 1197 in Gazette of India
dated the 8th November, 1974, un-
der sub-section (7) of section 59
of the Mines Act, 1952,

(1) A statement (Hind: and Eng-
lish versions) showing reasons for
delay in laying the above Notifi-
cation . [Placed in Library. See
No LT-873374].

2 A copy of the Employees’ Pro-
vident Funds (Ninth Amendment)
Scheme, 1974 (Hind; and Enghsh
versions) published in Notification
No. GSR 1255 in Gazette of India
dateg the 23rd November, 1874, un-
der sub.section (2) of section 7 of
the Employees’ Provident Funds
and Family Pension Fund Act,
1852,

3. A copy of the Annual Report
(Hindi and English versions) on
the working of the Employees’ Pro-
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vident Fund and Family Penmon

Schemes for the year 187Z-T3.

Placed in Library. See No. LT-
|74].

SHRI MADHU LIMAYE (Banka):
On a point of arder,

MR, SPEAKER: No more pointg of
order. That 15 closed.

ot vz fagrQt avodat : (vnfea):
wETE RERT, 419 A wHAr & Afer &
ar? & o) = arome (Fa 7 7AW

q: 4T |
13 hrs.

MR SPEAKER Whautever he said.
he said

(Interruptions)

it wew fagrdt anda : Afwa s
# QI AaTE qTCA AGT HAT

MR SPEAKER: Whatever 1t is, 1t
15 closed after the Mimster's state-
ment,

ot wew fagr® wrwdd}: 77 WY
w1 qTIATIE R TZ B

ot oy fewd : 377 =wEieTor w7
GO |

MR. SPEAKER: No more points of
order. We proceeded to item No. b.

SHRI ATAL BIHARI VAJPAYEE:
Will you allow the Minister to mis-
lead the Chair?

(Interruptions)

MR. SPEAKER: No, please. Se--
cretary-General,
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MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1
have to report the following messages
received from the Secretary-General
of Rajya Sabha —

(i) ‘1 am directed to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on Tuesday, the 10th
December, 1974 adopted the folluw-
ing motion 1n regard to the Fore gn
Contribution (Regulation) Bl
1973 —

“That this house do recommend
to Lok Sabha that Lok Sabha do
appoint a member of Lok Sabha
to the Joint Committee of the
Houses on the Foreign Contribu-
tion (Regulation) Bill, 1873, in the
vacancy caused by the resignation
of Sardar Buta Singh fiom the
membership of the said Joint
Committee and communicate to
this House¢ the name of the mem-
ber <o appointed by Lok Sabha to
the Joint Commuttee ™

2 1 am to request that the con-
currence of the Lok Sabha in the sud
motion and also the name of the
member of the Lok Sabha appointed
to the Joint Committee may be com-
mumcated to this House’

(1) ‘I um directed to inform the
Lok Sabha that the Rajva Sabha, at
s sitting held on Wednesday, the
1ith December 1974, adopted the
following motion 1n regard to the
presentation of the Report of the
Joint Committee of the Houses cn
the Foreign Contnibution (Regula-
tion) Bill, 1873 —

“That the time appointed for
the presentation of the Report of
the Jomnt Committee of the
Houses on the Foreign Contribu-
tion (Regulation) Bill, 1978, be
further extended up to the last
day of the Ninety-thuird (Mon-
goon) Session of the Rajya
a.m LLEY

(lily ‘I am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitting held on Wednesday,

the 11th December, 1074, adopted
the followmng motion 1n regard to
the Joint Commuttee on the Code
of Civil Procedure (Amendment)
Bill, 1074 —

“That this House concurs m the
recommendation of the Lok Sabha
that the Rajya Sabha do appont
a member of the Rajya Sabha to
the Joint Commuttee of the Houses
on the Code of Civil Procedure
(Amendment) Bill, 1874, in the
vacancy caused by the resignation
of Shr1 Bipinpal Das and resolves
that Shr1 Mohammad Usman Arnf
be appointed to the said Joint
Committee to fill the vacancy ".'
(1v) 'T am directed to inform the
Lok Sabha that the Rajya Sabha at
its sitting held on Wednesday, the
I1th December, 1974, adopted the
following motion in regard to the
presentation of the Report of the
Joint Commuttee of the Houses on
the Plantations Labour (Amend-
ment) Bill, 1978 —

“That the tyme appomnted for
the presentation of the Report of
the Joint Committee of the
Houses on the Plantations Labour
(Amendment) Bill, 1873, be fur-
ther extended upto the firs; day
of the last week of the Ninety-
first session of the Rajya Sabha"’

ot oy famd . Rurg FwElaw

{amTe atr qr3z F7a1 7 | 9IYZ WTE

qIET IZAT 77 qEEm w7 wiwwr

(Shr1 Madhu Ltmave then left the
House (Interruptions)

AN HON MEMBER Privilege
motion

MR SPEAKER Not today No more
poinis of order This dcbate 15 closed
now We take up call attention motion

(Interruptions)

MR SPEAKER W adjourn now
for Lunch to reassemble at two
13.01 hrs
The Lok Sabha adjourned for Lunch

till Fourteen of the Clock
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The Lok Sabha re-assembled after
Lunch at four minutes past Fourteen
of the Clock

[Mr. DEPUTY-SPEAKER in the Chair].

st wy femd (afeT) : wemw
agrey, wgrasg F s fow & wradf
wt ¥ 1 Aaag g Y gy €
wre feqr war . (sTwEw) ..,

v AT Wl A9Rd ®iEg,
gfoor wa wfeq |

ot wy fond © 3 A wg o wE
i 1 wamrg? &R
& ag@ &t wer i Aagg 3 aplwar w1
qTETHY ¥ (ZAT AT | 7 797 sTERE |
7 %1 FYT 74 41 [§ OF maw fgeg
qf@are & o safew 3 37 % @@ &
g W froqr v W F A 7
W€ 3 & 918 TC IZ A4 FA ¥ (7
f§ ora A0 77 & WY ¥ Afa,
faag w7 #ifeq

WA AW, WY A7 2 BHIT-
T3 ¥ 9T FIEAT A1 F qrq g4 A7
w1 FIALI GRT 41T AT W@/ F FAwT
¥ 37 Ay ¥ WY FeaArE, I A A
s Y 7€ | T & AT 7 A qrwr HEAT
a7 5 rqodar ot g w41 o & £
yaaey fewmaw | afsw wviy a5 w1€
yaaey Ay wrar « gEfAn ¥ faay
1447 § WTOH ATHT Al WA F ¥
qg U% aga ey 2dars gz § i forw
¥ 1T ¥ QP Am 9 0F g w) W@
Gy arfeq wtx qufag & 719w &
|9 §F I/ F1 ISTAT AA § |

SHRI VASANT SATHE (Akols):
This is from my comstituency So, I
would like to support Shri Madhu
Limaye in demanding a thorough en-
quiry &nd a full statement on the facts
of this serious matter,
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SHRI SAMAR GUHA (Contai):
1 want to make a submission to you.
Today a report has appeared in the,
press that one Anand Margi has burnt .,
himself, Yesterday he gave a notice
to the Government that he will com-
mit self-immolation if a pealr-studded
ring of the Guru which had been
taken by the police is not returned.
Today it has appeared in the press
that he has committed self-immolation
inside the Jail. This is really a horri-
ble thing It has taken place inside the
jail after he has given proper notice.

MR. DEPUTY-SPEAKER: Should
it not be raised in the Bihar Assem-
bly?

SHRI SAMAR GUHA: This 18 not
a political matter. . .(Interruptions)
The international press will take
advantage of 1t and 1t will give a bad
impression about the country What 18
the actual position, what actually
happened. why that man was not pro-
tected, why he was not arrested before
he commutted sclf-immolation, all
these things should bc mentioned in
the statement on behalf of the Gov-
ernment.

SHRI JYOTIRMOY BOSU
(Diamond Harbour)* 1t 1s now gowng
to be 13 months since I produced
photostat copies of documents against
Shri D P Dhar on the floor of the
House and the matter was left in the
hands of the hon Speaker I have
given all the documents that were
required, including the original docu-
ment that was summoned from the
Postal Department Everything has
been compared and they tallied to the
last full stop My submission before
the House is that the matter be now
brought before the House from the
Chair so that the truth is established
and guitable action taken.

SHRI S M. BANERJEE (Kanpur):
In Kanpur there is 8 unit of the
Hindustan Aeronautics Limited where
we are manufacturing Avro 748
planes. But, unfortunately, because of
certain technical defects which could
not be rectified, the production has
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. obme' almost to & stop. It iy feared
that 4,000 employees working in

" 'H.AL, Kenpur might lose their jobs

or they may be transferred.

» 8ir, the then Minister of Defence
Production, SBhri Vidya Charan Shukla
. had assured that nobody would be
retrenched. I have seen a press news
that the Minister has also made a
statement in the other House. Since
this matter relates to the future of
4,000 employees and their family mem-
bers in Kanpur, it is necessary that
the Minister of Defence Production
makes a statement allaying the fears
in the minds of 4,000 employees. May
I request Shri K. Raghu Ramaih who
was also once the Minister of Defence
Production to convey it to Shri Mirdha
or Shri Swaran Singh to make a state-
. ment at the earliest opportunity?
st wawre fam (gTATEETR)
Fareae wgrey, foed 3 gt & AN
@< fadgs ¢ 731 7 7 @ Aq7 7
Fam IO GAW N, 79 IAT NI H
EHTLATR, WQAT, NI, IACH, 79
FNE W17 I9 ¥ Az A, 9FH T AT
TRE €T gfrard s fowy FEq0Ai
HoF WA (TR AT ZAAN ?, ¥3 WNg
7 } | ARAF gArafRd & A o
1 OF TIT 93 WIAT—aw & wirsy
waar vy 5 9l gfem w1 aax
Y | 39 ¥ A agi Ifaw oger 175
agt §8 W 91 1 39 wlawfar &
%81 % gu &0 K 7 (5 §2 D @
g, o m gy qr | foww Faquy &
wigsrd a1 5973 | @ § W7 w1
Qb Aw # fer Aol
are afcada w1 swee amr § o
g Faw U wT AW A L qw A
FATR FATATE oY wr et § A agA
gatafeet § 1 & of w7 gt FT W
g T frerr wofr agi w1 $e—ww o7
) frar syaeq § g afceda &t win
o o §, 99 I wew ¥, wife

mam 12-13 a¥%
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frerer fad ™ §—aqwmw fam,
ufemmw ww, mfs, 9 g il &

. wrwat ¥ | qg grew w6 da g o

§ 7 & o e frdza T §,
gawar g o war foran sofy agi w %
awaey &0 |

14.13 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION CREATED IN CASHEW INDUSTRY.
FoLLOWING KeraLa HigR COURT
JUDCEMENT

SHRI C.M. STEPHEN (Muvatu-
puzha): Sir, I call the attention of the
Minister of Commerce to the following
matter of urgent public importance
and I request that he may meke a
statement thereon;—

Situation created on the cashew
industry as a result of judgment of
Kerala High Court on 3rd Decem-
ber, 1974 annulling Public Notice
which regulates distribution of im-
ported raw cashewnuts.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Mr. Speaker, Sir, the raw cashew nuts
required for processing leading to ex-
port of cashew kernels are largely
supplied by imports, The import of
raw cashew nuts was canalised
through Cashew Corporation of India
from 1-8-1870. The policy governing
the distribution of imported raw
cashew nuts has been laid down in
the Public Notice No. 183|73-1TC[PN]
28, dated 3rd November, 1973.

Briefly speaking under this Public
Notice, the Cashew Corporation of
India is the distributing agency to the .
eligible actual users. The actual users .
are those processers who had partici-
pated in the import and export trad- . .
ing of cashew nuts and . operated

cashew processing factories in any of" |
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the calendar years 1868, 1868 and upto
31st August, 1970. The allocation of

imported nuts is on the following con-

siderations—

(a) Allocations are made only to
factories which have filed a declara-
tion as actual users in the prescribed
proforma with the Cashew Corpora-
tion of India and are accepted hy
Cashew Corporation of India after the
date of canalisation.

(b) Any factory closed down for a
continuous perind of two years or
more afier 1st September, 1970 is not
eligible for allotment.

(¢) Any factory which does not
conform to provisions of law relating
to safety, conditions of service or
fixation and payment of wages to the
workmen 18 alsp not eligible

{d) The actual quantum of alloca-
tion to each factory is determined by
Cashew Corporation of India on the
basis of labour strength ascertained
from the muster rolls maintained by
the factory and verified by the Cor-
poration

(e) The raw cashew nuts allotted
must be processed in the factory to
which the allotment has been made
and transfer to other factories is not
permitted

Another important condition is that
cashew kernels equivalent of 120 per
cent in terms of yield of raw nuts
allotted must be exported and proof
of this furnished to the Corporation.
This condition is to make the proces-
sing units use a minimum amount of
indigenous nuts.

A number of writs challenging the
aforesaid public notice were filed in
the Kerala High Court and were de-
fended by the Government of India
and the Cashew Corporation of India.
We have been informed by the Ca-
shew Corporation of India and their
Counsel in Cochin that the Kerala
High Court on 3rd December, 1974 has
:pronounted the judgement on the
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several writs. It is reported that the
Kerala High Court has held this pub-
lic notice ultra virés and has directed
the Cashew Corporation of India to
make an ad-hoe allotment of 250 tons
of imported cashew nuts to each of
the petitioners,. We have sought a
copy of the judgement which has not
been received yet. While it would be
necessary to see the judgement of the
Kerala High Court and to examine
its findings, yet from the information
that we have uptil now we may have
to fle an appeal against this judge-
ment and seek a stay order, The
Cashew Corporation of India has
however, already issued instructions
to its Coyunsel {0 approach the Division
Bench of the Kerala High Court to
obtain a stdy of the operation of the
order.,

SHRI C M STEPHEN: A very,
very extrgordinary situalion has aris-
en. Thiz is a matter which concerns a
very large number of workers In
Kerala Ever since canalisation, the
position has been like this. The im-
purt fgures are: 1970-71 64,000 ton-
nes; 1871-72 1,57,000 tonnes; 1872-73,
two lakh tonnes; 1973-74, 1,57,000 ton-
nes The export figures also have
been going up- it was Rs, 52 crores in
1970-71. Rs 62 crores in 1871-72; Rs.
69 crores in 1972-73; Rs. 75 crores in
1973-74: and the figure in 1874-75 is
expected to be Rs 111 crores. Therefore
here is a real gold mine as far as our
country is concerned. So far as pro-
cessing is concernod, ahout 60 per cent
is done from raw imported raw nuta
end the rest from our country. These
raw nuts are being imported here
only for one reason; unlike in Africa,
trained workers are available here.
Nuw, the position is that as against
1,57,000 tonnes, the total labour
strength of the approved factories as
on date is about 137,000 of which
1,07,000 are in Kerala and 25300 and
odd are from Tamil Nadu. The prob-
lem here is that the total available
quantity of nuts, bot imported nuts
and the locally available nuts, is not
enough to provide work to all the
-iorkers throughout the year. It ia
estimated that three tonnes of raw
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nuts are necessary if one worker must
have work for the full year. Calculat-
ed on that basis, we find that the
workers cannot have work throughout
the year. Even if the supply is res-
tricte? to the labour strength of ap-
proved factories, the workers will
have work only for a maximum period
of eight months in a year. That is the
position.

Now, this has got to be improved.
1t is in order to safeguard these rights
of the workers that canalising was
resorted to and progressively steps
were being taken whereby now there
1s & procedure we are in a position to
guarantee the wages of the workers
and the workers have started getting
wages regularly. There is a public
sector industry which has 34 factories
employing about 37,000 workers and

*which has now assumed a command-
ing position. The whole question 15
that this public notice has now been
struck down This is a major event
that has taken place. The result will
be total anarchy in the cashew indus-
try. Factories which are genuine are
coming to a close. Those factories
which were not facing any risk and
* which have not been taken over, have
also been remaining completely closed
now,. After this judgment, these peo-
ple will go on with their demand for
i share of the raw nuts which means
that to that extent, articles supplied
to the approved, and regular fac-
tories will be reduced. That means
that in place of even 7 to 8 months’
work the workerg are getting, that
will progressively come down to 1
month or 2 months’ work. That will
be the position. The result will be
that the workers will lose interest and
this important and major foreign-ex-
change earning source will gradually
dry up. Along with the developments
that are taking place in Africa we are
facing s situation of national propor-
'tions and national importance. Here
is an industry, small-scale in nature,
labour-intensive and catering to
137,000 workers and earning for you
valuable foreign exchange of ahout
Rs. 100 crores per annum, which is
roing io be hit.

2054 L8-T

The purpose of my calling attention
to the Minister is 1o make the Minister
to comprehend, visualise and under-
stand the immensity, the depth and
the gravity of the problem of the
situation that has arisen. There is a
real anarchicg] position in the sub-
conscious mind of the workers. Any-
thing can happen. That 15 the present
mion which has got to be inter-
ered.

I am really pained to read the state.
ment of the Minister wherein he says,
“We have been informed by the Coun-
sel of the Cashew Corporation of India
in Cochin, that the Kerala High Court
has on 3rd December, 1974 pronounced
@ judgement on the several writs.”
This happened on 3rd December, 1974
and we are to-day on the 12th Decem-
ber Nine days have gone by and
the Government of India had to get
mformation from the Counsel of the
Cashew Corporation of India. The
Government of India happen to be the
counter-petitioner No. 1 in these peti-
tions. Tt s the notification of the Gov-
ernment of India that was attacked.
1t was not a CCI notification that was
attacked. A Government of India’s
nolification was attacked. The CCI is
only the executing agency. The CCI
has nothing-else to do. Your notifica-
tion was attacked. You are repre-
sented there. Your Counsel has not
passed on any information to you.
You had to resort {o the second-hand
information from yz Counee; or some-
body else and you say, ‘We have not
received any information from our
man.’ Well I do not want to Comment
upon your Counsel. Yet, kindly
enquire who this grooming gen-
tleman is, who did not care to
pass on the information to you
by which the entire sub-siructure of
an industrial super-structure is sought
to be knocked down by one single
stroke of a single Judge's decision. He
cannot tell us. They understand that
the CCI is seeking to file an appeal
before the Division Bench. Is the
Government of India only a silent
spectator? Has the Government of
India nothing to do with this? It is
your order that has been struck down.
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Are you satisfled that as the CCI is
filing an appeéal against this, you have
nothing to do about this?

May 1 demand that the Govern-
ment of India must come forward and
not depend on the CCI? It is your
business. It is your public notice that
has been struck down. It is that after
your public notice was struck down, a
public sector unit is shaking and a
major organized industry is going to
smithereens. Kindly do not remain &
passivist. I would request that a per-
son of a high calibre from your legal
luminaries in New Delhi must be de-
puted to Cochin to file an appeal and
ask for stay. Please do noL depend on
your lawyer who did not even care to
inform you. Top priorily must be
given to it. This is my request. Are
you prepared to do #? Tha{ is my
first question.

I do not think that a solution lies
exclusively limited to this only. When
a crisis developed in the coal indus-
try, you went in. When a crisis deve-
loped in the textile industry, you went
im. You go in only when a crisis de-
velops. But there is a case of a labour-
intensive industry employing 1,50,000
workers and where you spend mot
more than Rs. 100 per head. This is
the type of employment herc. It is
‘earning you foreign exchange of the
magnitude of Rs. 100 crores a year.
You must examine immediately the
begal provisions whereby you may, if
the final decision goes against you,
come out with a proper stalute, 80 that
this could be taken care of and distri-
pution may not take place. Anarchy
is looming large and a difficult situa-
tion has arisen and whet has Deen
built over a number of years is sought
0 be razed to the ground. So, I would
request the Government to go shead
with all periousness tn this matter and
do pot depend on CCL Send some-
body from here to file the case and
pbtain siay orders.

A ship is now arriving in Cochin
harbour with about 8,000 tonnes. The
order of the court is that all these 27

petitioners be given 250 tonnes each
and out of this 100 tonnes each imme-
diately. So, if they are given 100
tonnes each there will remain only
5,000 tonnes. There are 40
factorles and a large number of
workers are looking to the arrival of
the ship. You are satisfied to tell me
that CCI lawyer has informed you
and that you are satisfled that CCI
will find some solicitor. As for you
you will sit in the Chair and watch
the game. Is that the attitude of the
Government of India? Do you think
the CCI will do the job? Government
of India hag a job to do? I want to
know whether Government of India
will do the job by amending the sta-
tute or, if necessary, come up with a
statute which will take care of the
future of these workers?

SHR] VISHWANATII PRATAP
SINGH: The hon. Member has very
forcefully and in great depth analysed
the situation I very much agrec with
his analysis of the industry. It 18
very truc that the mmported raw
cashew 1s in short supply and to the
extent of about 1,60,000 tonnes per
yeur, it dovs fall short of the installed
capacily of the manufacturers, anc
consequently they are unuble to rur
their factories for the full year. As
he says, il ks also a labour intensive
industry. 1 will hike the figure of tht
hon. Member. Not 1.50.000 but 1,84,00(
workers are engaged in this industry
It was in this background that the
Government of India canulised the im-
port of tuw cashew. Therc wag als
the export aspect of it. Bo maun}
buyers in the international market re
sulted in pushing up the prices of thi
1aw cashew, and this hed a cripplin|
eflect on the industry itself, It wa
in this context that the Governmen
adopled the canahsation policy and i
was enshrined in the public notice issu
ed on 3rd November, 1973. That 12
per cent would be lfor export ensufel
the export angle. The interest of th
labourers was ensured by saying tha
any factory which does not conforn
1o the labour laws and give minimun
wages shall not be entitled to import
ed cashewnuts.
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The two vital interests of the coun-
try—the labourers and also the export
earnings—was taken care of in the
public notice. This had a beneficial
effect. And, for the first time, the
Kerala Government could revise the
minimum wages for the workers of
the cushew jndustry. It also ensured
the stability of this industry.

As mentioned by the hon Member,
the export earnings went up. I will
not go into the details of the figures.
There is no disagreement on this. The
figures may a httle it differ, The
judgmen( pronounced by the High
Court on writs hag left us in an un-
reitled condition in regard to the
pulicy which we had adopted The
new steps that have to be taken are
under way At this junclure | may
assure my hon. friend that there has
been no laxity on the part of the Gov-
ernment As soon as information was
1eceived telegrams were sent by Gov-
ernment of India for getting a certi-
fied cupy of the judgment. While the
pronouncement hag been made hy the
court perhaps the actual signatures
may not have been made And we
have not yet been able to get the cer-
tified copy of it. As soon as the certi-
fled copy of 1t was received, highest
legal attention will be paud to it and
Government wul take steps to ensure
that this commeodity which 18 scarce is
distributed on & rutional basis on which
the livelihood of lakhs of workers is
based and also our country’s export
earnings depend The hon. Member
mentioned about the ghips that are
coming with the cashew. Already
allotments had been made—about
5,400 tonnes to Kerala and about 1,350
tonnes to Tamil Nadu and 50 metri¢
tonnes to Karpatak. As we view it
there is hardly any cashew which can
be allotted to the petitioners, Since
we have not actually received the
judgment, we cannot say much further
than this. We ghall give it the highest
legal attention that can be given by
us,

SHRI VAYALAR RAVI (Chireyin-
kil):' Mr. Deputy-Speaker, Sir, I fully
endorse what my colleague, Shri Ste-

phep, has just now gaid. Also I am glad
that the Mimster is very much aware
of the problem of the cashew industry
and the workers, I should pay a com-
plement to the step taken by Central
Government. The problem here is
that because of the judgment of the
Keraly High Court, the cashew wor-
kers 'may suffer and it may make a
draj, on our foreign exchange posi-
tion, When everything s in proper
shape and when the Central Govern-
ment has taken steps to implement
the new wage policy introduced by
Keral, Government, this new prob-
lem has arisen I would only say
that Centra) Government has taken
a very bold decision in implementing
the minimum wage to the workers.
This has benefited about 1,87,000 wor-
kers A public sector corporation
also cane up and 36,000 workers are
working with them  Unfortunately
this judgment has come. I fully
agree with Mr Stepbep that some-
thing should be done on the basis
of a constitutional law. 1 would
like the hon Minister to contest in
the court by the experts—Mr, Ste-
phen is a very prominent labour
leader in the cashew industry who
may gel very good awards for the
cashew workers—about the public
notices which have been  declared
ultra vires. Sir, now, the question
is, whether the Government is in
touch onlv with the CCI or are they
in touch with Goverrrment lawyers
also? But, I think, the Government
solely depends on the CCI. The CCI
engageq another lawyer He is the
Additional Advocate-General of
Kerala. Yet they lost the case. But,
my suggestio, is, the Goverrment
should take the matier very serious-
ly and send some senior lawyers
from here. They should send either
the Attorney General or the Additio-
nal Solicitor General. Some senior
lawyvers should go from here and de-
fend the case Onp this, 1 would like
to have a categorical assurance from
the Government They should take
this ‘matier very seriously and send
some scnior lawyers from here, 80
that they wil) be able tn argue the
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case and remedial measures cap be
found. Otherwise, this problem will
become complicated. There will be
8 chaos, ag Mr. Stephen said. Al-
1eady, the Port Workers have threat-
ened that they will not allow any
ship to come to the Port nowhere
in the Kerala Ports. This will create
more problems. The workers have
threatened to go on strike, These
writ petitions have beep filed by a
group of small people who are run-
ning a sort of a cottage industry,
which jg called Kudivaruppu in Mala-
yalam—I do noy know what is it
called in English—where there is no
wage, no labour law, no regulation.
Tais is the problem. Anybody can
say that he ig the exporter and sell
it in blackmarket. This leads to lots
of malpractices. Government of
India channel; are importing lakhs
of tonnes of cashew nut and giving
it a proper shape. [ would request
the hon. Minister that he should
“take up this metter and send some
senior lawyers I would like to know
from the hon. Minister what other
measures he is going to take to regu-
late the whole thing.

SHRI VISHWANATH PRATAP
SINGH: Sir, the hon, Member has
expressed the same concern which
‘he Government has and I may as-
ure him that the Government does
't propose to abdicate ils responsi-
Silitv in thig issue. We will mnot
:onsider this to be an affair of the
CCT only. Government will shoulder
the legal responsibility on this issue
and will go into it in detail. Ag far
as the suggestion of sending some
senlor lawyers or the Attorney Gene-
ral is concerned, this is a suggestion
which wil] recelve the serious atten-
tion of the Government and thiz will
be seriouslv considered.

—

COMMITTEE ON PETITIONS
TwenTmETr Reeort

SHRI JAGANNATH RAQ (Chatra-
pur): Sir. I beg to present the

Arrest of 200
Members (St.)

Twentieth Report of the Committee
on Petitions.

14.39 hrs.

STATEMENT RE, ARREST OF
MEMBERS

THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMANAN-
DA REDDY): Sir, as directeq by
you, 1 seek your permission to state
tae factual position regarding points
raised in this House on the 15th
November, in connection with the
arrest oy Shri Digvijay Naraip Singh,
MP and Shri Satyendra Narayan
Singh, MP. According to informa-
tion received from the Government
of Bihar, Shri Digvijay Narain Singh,
MP, Sori Sateyendra Narayan Bingh,
MP and 15 others were arrested at
Boring Road, Patna on the 4th Nov-
ember, 1974 at about 12 wmoon, for
violation of prohibitory orders u's 144
Cr P.C and rule 89 of the Defence
of India Rules. It has also been
stated by the Government of Bihar
that a telegram regarding the arrest
of these two Members of Parliament
was duly sent by the District Magis-
trate, Patna the same day i.e. on the
4th November, 1974, but owing to
unsettled conditions in the town
telegraan was not despatched from
the Telegraph Office on that day and
it wag trasmitted on the next day.
A detailed repory about the arrest
of these Members of Parliament was
subsequently sent on the 8th Novem-
ber to the Honble Speaker by the
District Magistrate, Patna informing
him that the aforessig Members of
Parliament had been arrested on the
4th November, 1974. The Govern-
ment of Bihar have also stated that
Shri Digvijay Narain Singh, MP,
Sbri Satyendra Narayan Singh, MP
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from the Jail op the 10th Novem-
ber, 1974.

SHRI D. N. SINGH: 1 am pre-
pared 1o accept that the condition in
Patna on the 4th was unsettled, and
in view of this admission by the
Bihar Government, 1 would like to
request the Home Minister to tender
a friendly advice to the Govermment
og Bihar not to go about proclaming
that the movement of the 4th wag a
total failure, That is my only sub-
mission. 1 hope he will definitely
give this friendly advice to the Gov-
ernment of Bihar I have notning
else to say.

SHRI NOORUL HUDA (Cachar):
It 15 a shameful on the part of

Govermryent to arrest MPs under
DIR.

1443 hre

STATUTORY RESOLUTION RE.

DISAPPROVAL OP REPRESEN-

TATION OF THE PEOPLE

(AMENDMENT) ORDINANCE

AND REPRESENTATION OF

THE PEOPLE (AMENDMENT)
BILL

MR. DEPUTY-SPEAKER: We
tuke up the Statutory  Resolution
seeking disapproval of the Represen-
tation of the People (Amendment)
Ordinance, 1974, and the Bill of Shri
CGokhale to replace this Ordinance
1 see the name of Shri Janeswar
Mishra here to raise an objection. ]
do not know what he wants to say
But these objectiong should come...

oft wiwwe fawy (TETATE) - WW
wut wdven wowt faw dm &, W
% grefer Forimr

SHRY SHAMNANDAN MISHRA
W]: Whey, he moves the

(Amnd.) Bill
1 beg to move:

“Tnis House disapproves of the
Representation of the People
(Amendment) Ordinance, 1974
(Ordinance No, 13 of 1074)
promulgated by the President
on the 18th Octoer, 1974",

SHRI INDRAJIT GUPTA  (Ali-
pore): How much time have you
allotted for the gemeral discussion?

MR DEPUTY-SPEAKER: We
have allotted six hours for  both,
I think five hours for the general
discussion and one hour for the rest

of the stages, because this is a short
Bull.

SHRI MADHU LIMAYE (Banka):
Five plus one.

MR. DEPUTY-SPEAKER: I do
not know, 1 am just telling what
the Business Advisory Committee
had recommended and the House
had  decided—altogether six hours
including the passing of the Bill.

SHRI P G
({Ahmedabad).
short time.

MAVALANKAR
Six hourg is a very

MR. DEPUTY-SPEAKER: You
have decided that yourselves.

SHRI MADHU LIMAYE:
right.

SHRI SHYAMNANDAN MISHRA:
1 have no manner of doubt that the
19th October 1974 would be consider-
ed {o be a sad day in the history of
our democracy. Many improper and
wrong ordinances had been promul-
gated in the past, but I must say
that this ig the blackest and the most
reprehensible of them all. I I can
characterise it, I would like to say
that it has been a historic catastrophe
and, to use a Neptunian phrase, all
Neptune's ocean is not going to wash
the stain on the Government. For,
what they are doing is nothing else
thay legitimising the corruption in the
elective process itself. But I am not

It is all



273 Res. and Represen. DECEMBER 12, 1974 tation of the People 204

|Shri Shyamnandan Mishra}

swprised because it is part of the
counter revolution against democracy
that this regime has been systcmati-
cally carrying out. As the crisis dee-
pens, the ordinance making powers
of the Government geem to be coming
into greater and greater play. 1L
seems it has become almost a matter
of politica] survival for this Govern-
ment to take recourse to Ordinances.
Just now I do not have an exact re-
collection but probably about 22 to
23 per cent of all legislation passed
by this Hon. House js contributed by
tne Ordinances themselves.

No law could be considered to be
dishonest. Bug it 18 in order to say
that ap ordinance 15 malafide; it is
dishonest. No court would say that
a particular legislation hag been dis-
honest but any court can say that an
ordinance has been dishonest and
it could be struck down for ma-
lafide. That being so it would
be proper and in order to examine
whether this Ordinance was done in
good faith, with good intentions.

It was rigntly pointed out in one
of the letters to the editor, which I
canot help repeating here, that no
sane man canp help suspecting the
motives of the Government in this
matter, However there is one inte-
regung aspect og this Ordinance. It
exposes the reality behind the massive
mandate 50 proudly flaunted by
this CGovermment. Thig means that
the full shadow of black money col-
lected by selling filles, orders quotas
and permits will continue to however
over our ballot boxes and the ballot
box would be exactly equivalent to
the chest box of the ruling party.
That is precisely the intention behind
it is Ordinance gnd I am glad that
the Qovernment hag come out in its
true colour. It also mesns that mo-
ney power will continue to distort
the will of the people and equality of
opportunity will continue to elude
the poorer candidates, At one stroke
this Ordinance sweeps off the two
objectives of the provision kimiting

(Amndt,) Bsll

expendilure and whal are these two
opjectivea? One ig that there should
be equui effecuve voice and equal
oppurwunity 1n the election processes
and secondly, the influence of big
mouney in the elecioral process gnouia
be elsminated s far as possmble,

The Supreme Court has said:

“If a candidate were to be sub-
Ject to the hmuationg of the
ceiling but the political pariy
sponsoring him or hig friends
and supporters were to be
free to spend ag much gs
they like in connection with
his election, the object of
imposing the ceiing would
be completely frustrated and
the beneficient provision en-
acted in the interest of purity
and genuneness of the de-
“nucratic procesg would be
wholly  emasculated. The
'mischief sought to be reme-
died and the evil sought to
be suppressed would enter
tue political areng with redou.
bled force and vitiate the poli-
tical life of the country. The
great democratic ideal of
social, economic and political
Justice and equality of sta-
tog and opportunity enshran-
ed in the preamble of our
Constitution  would remain
merely & distany dream inclu-
ding our grasp.”

Thig 15 what the Supreme Court held
and I should like to know whether
any hon. Member in this House dis-
agrees with this view.

The question before the House fs
whether we want to control the evil
influence of money on electiong or
not? Do you want money to control
elections or elections to control the
evil influence to the extent possible?
That iz the crucial question which
must be answered before teking to
any measure in this respect. The
heary of the matter is whether elec-
tions should remain or go on becom-
ing prohibitively expensive or they
should become financially more
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managesble, 50 that the ordinary peo-
Ple can take part in elections, But
the true face of the ordinpnce is—it
RaYys so ip very clear terms—that the
poor people have no place in  the
elective process that we have in this
country, It js not surprising, there-
fore, that the elected representatives
of the pecple becomg much more
beholden to the benefactors during
the elections than to the people
themselves who have elected them.
They are, therefore, bound to seek
aggistance ageinst promige of future
favour. 1 would not say that the
opposition partieg are Simon Pure or
they are not guilty of any of these
evi] practices. But there is nothing
in the gift of the opposition which
cgn 'make people contribute to their
election funds,

The ruling party's recent decision to
lift the bap on company donation is
also a pointer in the same direction.
What the ruling party proposeg to
do is, they would get a certificate of
Rs. 2 lakhs o the basis of donations
made by the companies openly, al-
thhough they would have collected
under the counter Rs. 2 crores. That
is the facade that they want to build
up now. Therefore, they have taken
this view that the ban on company
donationg must be lifted.

SHRI HARI KISHORE SINGH
(Pupri): Are you against lﬂtln‘ the
ban?

SHRI SHYAMNANDAN MISHRA:
Can I have been g party to the ban
on company donation, You are 5 new
comer to this House. We did this
in the united Congress.

The other day we were told
the Minister while piloting
that the alleged smugglers
be brought on trial

:

g

Egs
Exifizes

g

g

&
s
|
4

(Amnd.) Bill

court, If momey is that powerful in
the hands of ap individual, it ig my
respectful sybmission that  where
there i3 a confluence of this money
power and the State apparatus, there
would be indeed a very great
tyranny perpetrateq on the people.

There is 5 public clamour for re-
forming the electoral system. Is tnis
is the reform they want to inaugu-
rate? Is it the preface that they are
writing to the electoral reformg for,
which the country has been agitating
all this time? Not evep the most
gullible would, therefore, believe in
their protestations about electoral
reforms. But the Minister of Law
said the other day that thig ordin-
ance doeg not prevent us from taking
steps in future about electora] re-
forms. But when you had not imple-
mented the unanimous recommenda-
tiong of the Joint Select Committee
on electoral reforms, can anybody
have any faith thay you would be
really sincere about it? There had
bee, many recommendations unani-
mously made by the Joint Select Com.
mittee. Even with regarg to the
ceiling to be imposed on the politi-
cal parties and the political parties
to be made to file election returns,
there had been a recommendation
from the opposition parties, but if
you with all your majority are going
to turp it down, where is the sense
in your saying that you are going
to do the same in future?

Now the Government claims that
this measure s borp out of solicitude
for 180 candidatey against whom elec-
tion petitions are pending in various
High Courts of the country, Bul
may I ask whether any opposition
party had asked for protection of this
kind? It js also the claim of the
Government that many of thesy elec-
tion petitions, in fact the majority
of the election petitions, relate tc
the memberg of the opposition parties
If that i eo would it not be in orde
to ask the Government whether an
political party had approacheg th
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Government for a protection of this
kind? So, your solicitude for the
candidates, for fine persons who have
beey, involved in this, is rather sus-
picious.

SHRI N. K. P. SALVE (Betul):
Did you in your return of expenses
include expenses which your party
had incurred on your behalf, which
could have been identified as attri-
butable to your elections?

SHR1 SHYAMNANDAN MISHRA:
My party is very poor. Even so, if
my party wag found to be spending
in connection with my election, the
court should tske that into account
in computing my electiop expendi-
ture. I would have gbsolutely no
objection to it.

May I ask my hon. friend to ans-
wer my point? Suppose my hon.
friend, Shr1 Salve shows zero jn his
personal expenditure and shows all
the expenditure ag incurred by  his
political party, would be the court
entertain that kind of return from
the hon. Member, Salve? Would it
not be a fantastic nonsense? Would
it not be a great insult to intelligence?
If, this argument 15 granted, then
every candidate woulg show only
zero as his election expenditure and
al] the election expenditure should
be debited to the accounts of the
political party. Then you can have
hundreds of jeeps in your elections
and show all the hundreds of jeeps
as provided by your District Cong-
ress Committee or the PCC or AICC.
S8imilarly, thousands of botitles of
liquor that are being distributed by
some candidates, you claim all that
ig done hy the party. Aj impres-
sion has gained ground that it has
been done to save the election of the
hon. Prime Minister. Therefore, I
thought the Governmment ghould have
been exira careful in coming out
with 8 measure oy this kind. I am
not geing into the case because a

lg pending before the court. I
would not do that., But if it was

(Amud.) Bill

considered to be  disaster that lne
Prime Minister's election would be
affected, then probably the more
honest course was to come to the
House with a constitutional amend-
ment that the Prime Minister should
not be subject to gn election peti-
tion, the Prime Minister must be
immune from an election petition, I
do realis that party is now in a
peculiar predicament because, if the
Prime Minister goes, there is nobody
on that side who can be placed as
Prime Minister, So, probably, the
party would go to pleces. We would
have commiserated to the party to
some extent if they had beep in that
predicament. .. . (interruptions). But
first have the courage to come be-
fore the House with a proposal of
that kind If they come forward
with their predicament that if the
Prime Minister goeg their party
will go to pieces, then we would
certoinly show some sympathy, My
hon. friend, Mr. Limaye, may consi-
der some persons to be better than
the Pritne Minister. But I do not
consider any person like that, They
bave been just falling in line with
her. They do not have the courage
fo come out. I rather think the
Prime Minister to be a braver person
tha, tle pusillanimoug and the co-
wardly lot which does not speak of
its minq clearly.

15 hrs.

Now, I come to the purely legal
aspecty of the Ordinance. The first
thing to note is that the Ordinsnce
has not only a legal aspect but it
has a  politico-moral aspect also,
It is the most imrmoral Ordinance.
first duty of the Parliament i»
to get into the politico-moral aspect
of it. I can be a match for any
person so far as the legal aspects are

7

concermed .

Let me deal lththelenlm
tdequ;te‘ly!o as the part, vali-
dating the Act inthellthtotthn
observations made bytho Suprems
Court regarding defects in legisiation
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ia concerned 1t is a umgue Ordinance
which is introducing defects and
legitimising them in the present piece
of leguslation. The Supreme Court
has not lad down any new law.
What the Supreme Court did in the
recent rase oy Mr. Amar Nath Chawla
and Mr, Kanwar Lal Gupta was a
restatement of the case of the law
as it exists. Thig is, in fact, the
Ordinarce which 18 altering the law.
This 15 the basic legal proposition
which 1 am trying to establish.

There are two things betore us
which give the intention of the Gov-
ernment so far as tne promulgatiun
ol this Ordinance i1s concerned, One
18 the statemnent of the hon. Law
Minister which he ‘made to the press
In ap informal chat and the other
15 the explanatory memorandum 18-
sued by tone Government on the sub-
Ject. So, T will dea] with them now
The hon Minwster of Law had given
the 1essons for the promulgation of
the Ordinance Ome of the reasons
given was that the Ordinance was
necessary o make the intention
unaerlying Secion 77 clear That
wus the one thing which he thought
was necessary 1o do. Secondly, he
gave the reasom that the Ordinance
merely restored the status quo ante

The latest judgment not only ran
counter in his opinion to the earlier
Judgments of the Supreme Court
which said that the expenditure of
partieg should not be taken into a
account but it also gave a wider in-
terpretation to certain expressions
like, expenditure incurred or autho-
rised by the candidate. These were
the twe propositions which the hon.
Law Minister mede when he was
trying to explain this black Ordin-
ance.

Then, he referred to the two cases
which had also been referred to by
the Supreme Court in this regard.
He referred to two cases, namely,

(1) Shri B. Rajagopala Rao Vs.
Shri N. G. Ranga and

( Sroma ) Biall

(2) Shri Rananjaya Singh Vs.
Shri Bajnath Singh,

‘These are the two cases, A layman
would feel completely at sea as to
héw the same two cases could yeld
two different conclusions, But that
18 what die hon. Law Minister has
tried to do, He has tried to perform
a feat that the same cases could
have ylelded different kinds of con-
clusions, In both these cases it was
the Law Mumster's contention that
the court had adjudged that the ex-
penditure incurred by persons other
than the candidates for election pur-
poses would not be taken into account
In determiming whether a corrupt
practice wag committed by the can-
didate Now, the Statement of obje-
cts and Reasons has said the same
tung in some other words. It 1s
said 1n the statement of Objects and
Reasons: “The impression incurred or
authorised’ had not been construed
so as to brmg withun its purview the
expenditure incurred by a political
party 1n its campaign.” Here is a very
crucial word or expression which
must be borne in mind by the hon
House The Supreme Court has not
smud that what is expended during
the course of a campaign for general
party purposes should be debited to
the account of a particular candidate
The Supreme Court has made a dis-
tinction between the expenditure in-
curred for general purposes of the
party and the expenditure incurred
in connection with the election of a
particular candidate. Vet, the state-
ment of Objects and Reasons says:

“...the expenditure incurreg by
a politica]l party in jts cam-
paign or by any person other
than the candidate unless in-
curred by such third person
as the candidate’s agent. In
other words, the provisions
of sectiop 7T and clause (6)
of section 123 have been
intended and understood to
be restraints on the candi-
date's election expenditure
and not on the expenditure
of a political party.”
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By this interpretation, the Statement
of Objects and Reasons has tried to
convey that the sky ig the only limit
so far as the expenditure of a parti-
cular political party even in a con-
stituency is concerned, that there is
no lmut absalutely. Hoyw atrocious
it is! This is the inter-pretation
whidh they ask ug to believe! I that
were 80, a celing on election expen-
ses was meaningless. Then why do-
n't you come forward in a straight-
forwarg manner and honestly tel} the
House that a celing on expenditure
by a particular candidate is mean-
ingless and it must be done away
with? That 15 a course which could
Liave been better understood by us.

Now 1t is clear that the Supreme
Court does not adjudge that expen=
diture on general party propagenda
should be taken into account in com-
puting the candidate’s election ex-
penses. It does make a concession
ior the expenditure mcurred on party
propaganda or op 1delogical propa-
ganda. I; does 'make a concession
m that respect, Please do not think
that the Supreme Court has been un-
reagonable 1n this matter The Sup-
reme Court does make g concession
in that regard. It 18 only when the
political party sponsoring a candidate
incurs expenditure ;n connection with
his electiop as distinguished from ex-
penditure on genefal party propa-
ganda and the candidate knowingly
iakes advantage of it or participates
in that programmg or activity or fails
to disavow the expenditure or con-
sents to it or acquiesces in it, that it
would be reasonable to infer, save in
spacial circumatances, that he implie-
dly authorised the political party to
incur such expenditure and he cannot
escape the rigour of the celling by
saying that he had not incurred the
expenditure but his politica] party
had dome go. That jg the clear ex-
position of the Supreme Court's
stand. And coulg anybody in his
senses disagree with this viewy You
have not disavowed. If I find not
only the resources of the Ganga

(Amndt) Bl
flowing or even the resources of the
Brahmaputra but the whole ocean
inundating the Party, would I not
take objectton to this? :

SHRI N. K. P. SALVE; Have
you quoted from the judgmenty

SHRI SHYAMNANDAN MISHRA:
I have quoted from the judgment it-
self,

SHRI N K. P. SALVE: Which
page?

SHRI SHYAMNANDAN MISHRA:
I can give you the page later.

These are the words of the Supreme
Court ., . (Interruptionms)

SHRI MADHU LIMAYE: Shrimati
Maya)i has something to say.

SHRI DARBARA SINGH (Hosh:-
arpur): She does not need your re-
commendation,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Does she want to
talk about Gaighata?

SHRI SHYAMNANDAN MISHRA:
The Supreme Court has also said’

“This view we are taking does
not run counter to any eaiher deci-
sions of this ourt.”

These are again within quotes, It
bids us, therefore, how the Law Mi-
nister could take the stand that the
recent judgment was a departure
from the judgments delivereq 1n the
past. ..

SHRI N. K P. SALVE: That he
will cite.

SHRI SHYAMNANDAN MISHRA!:
When the Supreme Coury has said in
explicit terms that itg judgment does
not run counter to the earlier judg-
ments, the hon. Law Minister has
told ug that it does go against, Now,
whose interpretation this House will
believe more? The interpretation of
the Law Minister or the interpreta-
tion of the Supreme Court? He had
also been 'a Judge of the High
Court, 1 am quoting the Supreme
Court. ..
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SHRI N. K. P, SALVE: 1 will
glso quote the "Supreme Court.

SHRI SHYAMNANDAN MISHRA:
I am coming to all that, The Supreme
Court hag referred not only to the
cases which the hon. Law Minister
mentioned, but, in addition it has
referred to Madrug Patodia vs. R. K.
Birlg and others also, , ..

SHRI JYOTIRMOY BOBU: Chalees
Lakhwala?

SHRI SHYAMNANDAN MISHRA:
The consistent stand of the Supreme
Court has been that whatever goes
into and affects the election of a
candidate should be addeq to the
election expenses on the basis of
equality of opportunity, That 1s the
bas:is of the limit imposed.

You are now destroying natural civi-
hsed law of equality of opportunity.
.. (Interruptions) and it would now
wipe oul whatever remains  of the
limit on ceiling.

Now, I challenge the Law Minister
to quote a single judgment to the
contrary., My hon. friend, Shry Salve,
seems to think that there are some
judgments which run counter. .

AN HON. MEMBER: Yes.

SHRI SHYAMNANDAN MISHRA:
...to the Supreme Court's judg-
ment. If this was the law, then, may
I ask my hon. friend Shr, Salve:
why was Shri Amarnath Chawla
made to suffer? You are protecting
the prospective 180 cases, but why did
you not protect Shri Amarnath Chaw-
la's election if thig iz the law? ...
(Interuptions) Why not you give
equal protection of law? You should
have granted equal protection of
law, You have done retrospective
validation but protectad the judg-
ment at all. Last must be based on
non-discrimination and equal appli-
cation. ... (Interruptions) But the
also you have not done. You cannot
ride two horses at the same time.
Would jt convince anybody that your

(Amnd,) Bull

proposition that the law was that
such an expenditure should not be
debited to the account of a candidate
was the correct law? Then, that
should have been applied by the
Government to the case of Shri
Amar Nath Chawla’s case also.

But you are doing something com-
pletely different. ..

AN HON. MEMBER: Would you
agree to it now?

SHRI SHYAMNANDAN MISHRA!:
I am only stating the proposition be-
lote you. Again you ask me to si
in judgment. I will not do that.

The plain fact Mr, Deputy Spea-
ker, 15 that by this judgment, they
are altering the law, It is remark-
able that they want the Supreme
Court to interpret laws according to
the social ethos and environments in
one breath, but when the Supreme
Court does the same, they turn
aganst 1t. Would you want it to be
a completely conforming Supreme
Court? You do not want the
Supreme Coury to be keeping with
the spurit of the times? They have
biought out that because your ex-
penditure 1s so becoming so fantas-
uc and so gigantic that the Supreme
Court ijs bound to take it into ac-
count.

But, now, the basic approach of the
Supreme Court 1s contained in the
following sentence;

“Before we proceed to discuss
the evidence...”
1 am again quoting the lines of the

Supreme Court Judgment.

“Now, before we proceed to dis-
cuss the evidence bearing on this
question, we must clear the ground
by pointing out that not only is the
incurring of excessive expenditure
a corrupt practice, but also the
authorising of such expenditure
and authorising may be implied as
well as express.”
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That iz the key sentence in the
judgement of the Supreme Court.

“Where the authorising is ex-
press, there is no difticulty in
bringing home the charge of cor-
rupt practice against the candi-
date. But a somewhat difficult
question on facts may arise where
the charge is sought to be proved
against the candidate on the basis
that he impliedly authorised ex-
cessive expenditure, Whether a,
particular expeiditure was implied-
ly authorised by the candidate must
depend on the facts ang circumst-
ances of each case as appearing
from the evidence adduced before
the court.

This question would arise in a
challenging form where the ex-
penditure in connection with the
election is incurred not by the can-
didate but by the political party
which has sponsored him or his
friends and supporters.”

Then the Supreme Court proceeds
to ask:

“Can the limit on the expenditure
be evaded by the candidate by
not spending any moneys of his
own but leaving it to the political
party or his friends and suporters
to spend an amount far in excess

" of the limit.”

That is what Supreme Court has
said. The Supreme Court has Jaid
stress on authorisation and the au-
thorisation in the opinion of the
Supreme Court can both be express
and implied, Would any person hav-
ing the least knowledge of law dis-
agree with the view that the autho-
rigation can be of two kinds? Are
they going to bind the Supreme Court

(Amndt.) Bill

That is the primary duty of the court
to go into the question of implied
authorisation and on this basig they
have established the case of Amar
Nath Chawla that there wag excessive
expenditure incurred,

Now, 1 come to some of the cases
mentioned. In Ram Dayal versus Brij-
raj Singh ang others, the question
arose whether certain expenditure in-
cured by the Maharaja of Gwalior
and the Rajmata in connection with
the election of Brijraj Singh was li-
able to be included in his election ex-
penses.

The court had pointed out that in
the absence of any connection between
the canvassing activities carried on
by the Maharaja and the Rajmata
with the candidature of Brijraj
Singh, it is impossible to hold that
any expenditure was incurred by
Brijraj Singh which wag liable to
be included in the election expenses
of the first respondent.

Further the court had proceeded to
add:

“We agree with the High Court
that under 77(1) only the expen-
diture incurred or authoriseq b¥
the candidate humself or by his
election agent 1s required to be
included in the account or return
of election expenses and thus ex-
penses incurred by any other agent
or person without anything more
need not be includeq in the ac-
count or return, as such incurring
of expenditure would be purely
voluntary.”

In the latest judgement the Sup-
reme Court has sald:

“These observations would show
that mere incurring of expenditure
by any other person in connection
with the election of a candidate,
without something more, would not
make it an expenditure authorised
by the candidate.”

But if there is something more which
can reasonably lend itself to the in-
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ference of implied authorisation par-
ticularly having regard to the object
of this provision which is to bring
about, ag far as pohsible, equality in
availability of.resources and elimui-
nate the corrupting influence of big
money then it would certainly be
nelu in the election account of a
candidate,

1t is significant to note that in this
vonnection the court proceeded to
examine whether the evidence was
sufficient to establishn that Brijra
Singh travelled with the Maharaja in
his helicopted and visited several wvil-
lages for his election campaign and
held that the evidence in this con-
nection was not reliable, This in-
qury would have been wholly un-
necessary unless the court was of the
view that if Bnjraj Singh could be
shown to have travelled with the
Maharaja in his helicopter and visit-
ed several villages in connection with
hig election campaign that would be
sufficient to invest the expenditurce
incurred by the Maharaja with the
character of expenditure impliedly
authorised by Brijraj Singh. Ths
decision, therefore, far from contra.
dicting the view taken by us, actually
supportg 1.

So, my submission is in this case
Ram Dayal versus Brijraj Singh the
court was of the opinion that if any
connection could be established bet-
ween the visit of the Maharaja to
severt]l villages in connection with
his election campaign then the expen-
diture incurred on that account would
have been included in the computa-
tion of the election expenditure of
the particular candidate but since no
connection could be established in
this case, therefore, the court ruled
that it could not be taken into account.
The position is quite clear It is only
wrong interpretation of the which
would lead to another view. There-
fore, the Supreme Court is absolutely
right in holding that their judgement
does not counter to any judgement
before and particularly this case be-
comes very very important in this
connection,

(Amnd.) Bill

Then 1 come to Rananjaya Singh
versus Baijnath Singh where the
Supreme Court says:

“This court had no occassion to
consider whether the elected candi-
date could be said to have authoris-
ed any expenditure by knowingly
taking advantage of the services
of these persons, because no such
argument was advanced before this
Court In fact, such an argument
could not plausibly be advanced
because the salaries paid by the
{ather to these persons were not for
the purpose of working in connec-
tion with the election”

After one or two lines the Supreme
Court asserts:

“This decision does nol. therefore
run conirary to what we have
sald.”

The Supreme Court has found that
theiwr view is further gupported by the
decisions earlier in Magraj Patodia
versus R. K. Birla and other and in
B. Rajgopala Rao versus N. G. Ranga
Then finally the Supreme Court says:

“The question, therefore, in cases
of this kind always is whether there
1s something more which may leg:-
timately give rise to an inference of
implied authorisation by a candi-
date. What could be something more
is indicated by us in the propriety
formulated above, though we must
confess that by its very natwe, It is
not possible to lay down the ex-
haustive enumeration of the cir-
cumstances in which that some-
thing more may be inferred.”

Now, Sir, I am referring to another
case which had not been referred to
either by the Supreme Court or by
the honourable Law Minister, That
is the case of Shri D. P. Mishra
versus K. N. Sharma. My submission
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there is that the Supreme Court had
held that the Party could also spend
in a Constituency, and not only the
candidate. That proposition had been
held by the Supreme Court. In that
case, Shri Mishra had deposited Rs.
700/~ with the Madhya Pradesh
Congress Committee as an applicant
for the Congress ticket, Out of this
amount, Rs. 200°'- were meant as
application fer and the remaining
Rs. 500'- were to be used in the
Cons'ituency. That is, this expandi-
ture was to be canalised through the
P.CC.

Now, the Supreme Court said:

“In our judgment. the High
Court was right in holding the
amount of Rs. 500'- paid by Shri
Mishra as expenditure incurred
on April 1, 1963, and was liablc 1o
be included in the statement of
expenditure incurred for the pur-
pose of election.”

It this proposition is established,
even the Congress Commiltee can
spend in a particular Constituency.
and not only the candidate himself.
This is the view of the Supreme
Court and it is also supported by this
Government jn the case of Shri D. P.
Mishra versus K. N. Sharma,

But, this Ordinance notwithstand-
ing, 1 bave a feeling, the court will
not change its basic pesition, ani
swallow any amount that & Party
may spend in connection with the
election of a candidate I hope 1 have
been able to cstablish on the basis
of the case to which the Law Minis-
ter referred and the Supreme Court
huad also gone into with great care.
I am trying to formulste my own
view in this matter for the consi-
deration of the House.

1 have a feeling that the court will
not change its basic position and it
would not swallow that the Party may
spend any amount in conmection with
the election of a candidate that would

(Amndt.) Bill

not gWallow any kind of a fantastic
amount that may be incurred by any
political party. .

Do you think that the Court will
not take into account many of these
things which are very obvious? In
fact, the Court said in a recent case
that the statement of expenditure by
Shri Amarnath Chawla was an insull
to intelligence because much more
hundred times more, than that
has been incurred by the political
party which had sponsored the can-
didate. No doubt the court woulad
take the same view in future also.
Do you think that by adding two
Explanations, they can alter the sub-
stantive provision? Whaty does Sec-
tion 77(1) say? It did not have any
explanativn appended to it earlied.
Nov', what they are trying to do is
to completely change the character
of the substantive provision of Sec-
tion 77 by adding two Explanations.

My humble submission 1s that by
adding the explanation you cannol
change the basic character of the sub-
stantive provision that would make o
non-sense of the whole Sectlion itself,
You are trying to add that in a circu-
mlocutory manner—in a round about
manner which would not be accepted
by the court. That wou'q simply
reduce to nuility the section itself. 8o,
it is clear that both on politico-moral
and iegal grounds. this measure is
most objectionable, It is an attempt
to pervert the present law. I is an
affront to the Bupreme Court, 1t
expcses, as I have submitted earlier,
the true colour of the Ruling Party.
May I sy that earlier it was the same
view by a Ealaxy of the topmost intel-
lectuals of this country. They had
come out with a statement, Are some
eminent professors including Dr K. N
Rej, Prof. M. N. Brinivas and Prof,
V. M. Dandekar not the top intellec-
tuals of the coumtry? I ask you.
They have got international reputa-
tion. They have pointed out that the
Ordinance legitimises in effect  the
control that powerful financial and
propertied imterests have gaoguired



221 Res. and Represen- AGRAHAYANA 21, 1896 (SAKA) of the Peop'e 223

tation

over electoral processes, They further
says.

“It cannot but lead to further loss
of faith 1n the possibility of reform-
ing the gtate of affai’s 1 the country
without recourse to extra-parha-
mentary methoda”

Now, 8ir, they are diiving the country
to extra.parhamentary methods and
if they wanted to come forth with this
Ordinance and if indeed a majonty of
the candidates involved in the election
petitions belonged to the Opposition
then, they should have held consulta-
tions with the Opposition before com-
Ing up with a measure of thiz kind
When they came with an Ordinance
in respeet of the smugglers they did
consult or at least gave a show of
consultation with the Opposition But
i a matter which concerns the elec-
tive process which cuncerns the
majority of the candidates they did not
have the decency to consult the oppo-
sition Parties So, my charge 1s that
this has been done in a hole and cor-
net way This 1s done only for the n-
terest of the ruling partv and in downg
so this paity 1y deslroying democracy
in this country 'We, therefore, oppose
this will gt the force at o1 command

MR  DEPUTY-SPEAKER The
Resolution 15 before the House

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE) Sir, 1 beg to move

“That the Bill further to amend
the Representation of the People
Act, in 195] be taken into conm
deration

! wiwwr few ¥ oz 9w
arET d ) & & vy W fr e femn )

SHRI H R GOKHALE ] will reply
lo the vartous points rasvred later on

MR DEPUTY-SPEAKER He ha
written thet he wanted to raise some
shjections,

SHR1 H R GOKHALE My I sub-
mit this? This is a Consideration

(Ar.ud ) Bill

Motion and if he wants to make some
points, he can do 80 in the course of
the discussion

MR DEPUTY-SPEAKER 1 had
said s0 He had written that he want-
ed to object to even the introduction
of the Bill

SHRI H R GOKHALE Ag far as [
know, I think there 33 no rule

MR DEPUTY-SPEAKER 1 know
that 1 find here in the Oider Pape
that hig nume has been entered I find
that the name of Mr Janeshwar Misra
Is written here that he wanted to raisc
cerfain objection 1 suppose he has
done 3t with the know.rdge of the
Sueaker 1 do not know

SHRI }l R GOKHALE If you think
that 1t should be done, 1t 1 a different
matter But it will be setling up a
new precedent 1f at the consideration
stage this 1s done

st ww faw  (SATRTATR)
IUNGH WEEE Wl &9 AF TET A1
ATEAR I ¥ IAH 791 39 H
HqTETT ®Y ATF A qF A D IAT 7L
(% 7 FTHAT 9EAA | 57997 -7
ar 41 Fm gArht A FE 9o 7w fAm
7 TH AT W ER AW IAGT WA FT
A1 IX AR 4T SOWA F1 FAAT )
qrr umiw gz ¥ (v 94 wriRg M
fag .7 9w g7 771 75 } (w77 {3977
g4 1 AT # ap qetss migEL o1
gt # 3% & wow ¥ {qviay ¥
wwrE 2 1w wpiEg faw qE w1
W v a7 |quay 9w @ a1 ¥ ¥
T & WATOYT WREA) @ §0 aifawd
g

MR DEPUTY-SPEAKER Why not
make these pomnts 1 ye - speech”

o wwwe few #m T9 fauas
® iy v g Ay it wT @R
|
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(st 7 fas)

I arfewrel § aga & o
gt g, 9t wow qlk & wod A
¥ wr€ g, wix o & fgars gw ©
FITAT T | AT AT TW AT AH
& ay geo 7% iy ag A gawfee
¢ xe e awia ol ) f e ¥ we,
sgaeaT wigar § fe w7 agw & ow
& W I e & ark ¥ o agw
w1, A & guw fewroea §, wicfom
# ¥ g0 T ¥ fgwrn ¥ fag oz
fagas A fewr ot <gr &, W ww
faiaw 9T ot @ w77 g7 Faw
T X I QT ) X ¥ 9T W9 A
eyez wfaT gt § 0
MR. DEPUTY-SPEAKER: ; think
the Constitution and the rules are
very clear, that when there is anv

case before the Court, we cannot refrr
to that cace.

ot were fir : Af 7g fdae
A 3 ¥few & fog & 1 v w7 ST

7t g arar wgd ¥
MR, DEPUTY-SPEAKER: We can
not refer to any individual.... I am

.

teling you that we cannot refer !
any case,

SHRI MADHU LIMAYE: Why not?

MR DEPUTY.SPEAKER. I am
pointing out the rule. We cannot Ti
is sub judice.

ot wiwwe firer © o ag fawr Y
wrr wifgy | we e faw wr Al
o Wt wgew & o¢ fam w7 ¥R
¥ g fgd

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): How can the Bil'
chme hers?

SHRI MADHU LIMAYE: On a
peint of order.

of the People
(Amadt)) Bill

MR, DEPUTY-SPEAKER: Do not
get excited,

SHRI JYOTIRMOY BOSU: I would
like to raise a point of order.

MR, DEPUTY-SPEAKER: Later on
He has asked whether we can refer to
cases pending before the various
courts. ] say we cannot because that
18 sub judice.

SHRI JANESHWAR MISHRA: The
whole Bill ig only for that.

MR. DEPUTY-SPEAKER: | do not
know aboyt that Shri Mishra made
his speech without that; he referred
to various judgments already given by
the courts. That in a different thing.
You can reter to judgments given by
the courts,

SHRI N. K. P, SALVE: In terms he
sald 'T will not refer to any case which
is pending’.

SHR] JYOTIRMOY BOSU: On a
point of order, This Ordinance has
been promulgated precisely to prevent
certain action being taken on the basis
of the judgment that the court may
deliver in future applying their mind
to those cases after hearing them, It
is, therefore, impossib’e for speakers
in this Houge to dwell within that
particular rule that when there it a
case pending. you cannot discuss any-
thing about that, because the very Bill
has been brought before this House.. .

MR. DEPUTY-SPEAKER: I got the
point,

SHRI JYOTIRMOY BOSU: .... to
counteract the normal and naturs!
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MR. DEPUTY-SPEAKER: Within
the rules and the Constitution,

SHRI JYOTIRMOY BOSU: It the
sule jtaell is being flouted by the
Minister by introducing this Bill, I am
helpless. 1 beg your pardon al the
very beginning that it would be very
difficult for us to dwell within that

SHRI H, K. L. BHAGAT (East
Delhi): The logic just now advanced
by Shri Jyotirmoy Bosu is really fan-
tastic (Interruption). I have purposelv
not used another expression, but have
called it fantastic. That way eveiy
new piece of legislation which
brought here reflects a certain situa.

"tion 1n the country. There are pend-
ing cases and causes According to us,
according to the Government which
has brought this Bill, a certain view
of law whs existing and now the Sus-
reme Court has taken a different view
They say the lanw means thu. and this
We will speak on merit. later on, But
then to say that this is brought in
aonly to.

SHR) JYOTIRMOY BOSU: Nulhfy

SHRI H K. L BHAGAT 1 was not
interrupting you Lel us at leas!
observe thin between ourselves

‘This Bill lays down u certain unde:-
standing, a certain position of law. If
it is argued that this Bill may have
effect on certan other petitions or
pending caces, thut way every legisla-
tion will have some amount of effect
on other pending cases in courts or
cases which arise in future, Therefore
to may that we cannot discuss the Bil
withont referring to those cases |
not...

MR, DEPUTY-SPAKER: I will hear
¥ou agein. ] do not want this to go
on. You have made your submission.
1 will hear everybody, Aﬂcrmhave

(Amnd.) Bill

SHRI H. K. L. BHAGAT: Because
this Bill may have effect on pending
cases are all the rules washed off? Is
the Constituilon washed off? They
cannot comment on every case that is
pending. It will be absolutely the ne-
gation of the rules, constitution and
law Therefore 1 entirely agree with
you that they cannot comment on cases
which are pending before a court... .
(Interruptions)

SHRI JYOTIRMOY BOSU: I am
only irying to high hight the fact that
the Government has brought forwar.l
this Bill to prevent the law taking its
normal course in the cases pending
before the Courts.

SHRI SAMAR GUHA (Contaj): 8ir.
You observed just now that no speaker
who speaks on the Bill or the Ordin-
ance should refer to cases pending in
any court, (Imterruptions) I want
to bring to your notice that gn Octc-
ber 19, 1974 after the judgement of
the Supreme Court the hon, Minister
himself gaid in a Press Conferencr
and I am quoting from a Press repat;
“The Supreme Court interpretation
has laig down a new law. The Ordi-
nance, the Minister said, has become
necessary because 180 election petl-
tiong were pending in courts inrespect
of Lok Sabha and Assembly
elections ™ So. it is clear
that the hon. Ministe: himself referr»1
to 180 pending cases before courts
which related to M Ps. and M.L.As.
are Maya. They are a reality. The
M.L A. is reality, the M.P. is reality,
the pending cases are a rea'ily and the
courts are reality They are not Maya

. (Interruptions) . You have allowed
Mayy to go out, If the hon. Minist. ¢
can refer to pending cases why shou'd
we not? Otherwise g discussion her®
is without any substance or mesninw
or objective and it will be withou
any realistic background unless ths
cases that are now in the courts ‘re
mentioned. In the same Btatement if
says: “The intention of the law makers
was that the expenditure incurred oy
a wolitical party should not be taken
into mccount to decide whether or nob
the limit on slection expenditur= hai
been exceeded. He aleo explained
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that the ordinance would have retros-
pective effect in respect of pending
election petitions, it was not, in accord.
ance with past practice, being applied
to the very cace in which the new law
has laig down by the Supreme Court™
The Law Minister whp 15 go.ng to
pilot this Bill has himself categorical-
ly stated outside Parliament that 10
some case it would have led to spéck.
lation in respect of pending electio.
paetitions. How can you really entei-
tain any idea of a discussion withou.
discussing the issue for which thi:
Bill ha» been introduced, It is exactly
to protect the 180 cases and the hon.
Minister has categorically stated so. If
you do not refer to them what woula
be the discussion on the Bill. What

SHRI 8. M. BANERJEE (Kanpur):
Sir, the ordinance 1s the direct result
of the decision in an election petition
by the Supreme Court, in which one
of the bers of this House, Shri

mem
Amar Nath Chawla was unseated.
Let us
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ing bas rightly or wrongly
created in the country that this
been brought simply to protect
tain interests—may be the Prime
ister, or any minister or any MLA oc
MP. There are 180 persons, includ-

[ ]

to refer to Mr. Chawla's revision peti-
tion in the Supreme Court.

SHR1 P. G. MAVALANKAR (Ah-
medabad): Sir, ordinarily what you
have saird 1, right, but theie has beca
an extraoirdinary measurc brought by
the Government. They have brought
this Bill precisely because there are
certain cases in various courts. The
Prime Minister's case is prominent,
but there are 179 other cases., Be-
cause of these cases. the mimster ha-
brought the Bill If the bringing of
the Bill is 1n order and does not vio-
late the ruleg you have invited atten-
tion to, 1 do not sec how we canno!
discuss it. The statement of ovhjects
and reasons says.

“However, in the recent case of
Shri Kanwar Lal Gupta versus Shri
Amar Nath Chawla and others, the
Supreme Court has interpreted the
aforementioned expression ‘incurred
or authorised' as including within
its scope expenses incurred by the
political party. . ." ete.

Then see the next sentence:

“In view of the effect which such
interpretation”"—that is, the inter-
pretation of Mr, Justice Bhagavati—

“might have, particularly with

reference 1o candidates against
whom election petitiong are peand-
i necessary
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omsel in individual a: well as general
ferms? You cannot expect us mere-
ly to go into an academic or theore-
Sical discussion whether there should
be more money spent or less money
spent. We will have to bring up a
number of issues and implications in-
volved precisely because the Minister
bas in his statement mentioned that
he Is anticipating some technical diffi-
culties 1n those 180 cases, including
thet of the Prime Miister, So, we
will have to refer to all the individual
oases in detail and point out the im-
plications and important 1ssues in-
volved

o wy formd (areT) - ITTEAW
wgreT, ¥ T ¥ @@ 7 AY 352(2)
s wry & e Ta wan § Ay faw-
§u (¥ §, gronfas §, og wr
o o 2 1 ww N wvarw fraw
O ¢ Wit e oF faie fraw Qe
2 & warow frgw gz T g WY
fuwiy fram o7 wrr ¢ | 4 W wW
r-wre Qo ¥ gw A fead Afew
< AW &7 7 &, 39 A ATY Q¥ awqar
Wt RN g e dw-
qaTC warws ¥ feerastr § 1 A ogw
ar waT wui v @ §, Wl fraas
T AHAT WM A7 qF KAH &
ar aft grv | W fod o gw W
NN §7 &% Az 53 |

IS WEYET, Turw Wy off ¥
8 Wi} w7 vy fear & s et 5 flt
AN ) A
wy & ' ow wgw v qwt f o
*eW ® w1 W Wik § | ww gt
sl k.. ..

ME, DEPUTY-SPEAKER: Please
repeet your first submission. 1 was
vt looking into & book.

wwg fed - Prgeytfe
ware Wl A ¥ gr N O 7 .y

(Amaud.) Bill
¢ e v gw i AW o qp-Rare-gE
T T FW AN, IW & WA

dix gaitifafadt & fod yo wa dwn

The point that I made was this that
when there is a general rule and
there 1s a special rule. . .

MR DEPUTY-SPEAKER: Whet
1s the special rule here?

oft qy femd  Far &% vy e
fsrairr g7 wr g AT &9 fan Al
%7 T 1 BN O¥ A9a1 IV, $IEH S,
qui &7 7@ § A1 qEART W &§ I
¥ A gt s 7 fasvnde § 0

SHRI SHYAMNANDAN MISHRA:
The hon Mimster of Hallways has
referred 1n his <tatement to the let-
ter and stated that 1t was a forged
letter It was nobody's business to
say at that stage that the Iletter,
namely, the representation that had
been made by the MPs, that was a
forged representation But he thought
it proper to say that it is a forged
document even in the privilege mat-
ter

oft wy fd T vy fduwi ®
i e w o et safes
w1 fraw Y wrar 1 v fod aft W
t—waifa; g fadwe Y wawea & ¥wqe
R awm R SRy wwr wr g
A EUAREE A T -

TR GRTITE WIAWT, T ATE
TR X Wo Fro fiasy & Kw 8T ¥R
o, wivgd dwevcweigteef
§, wifu: i e & fiolg &1 wwwd
¥ Wd, oW @ & f&d ft ww w7
feduw  wrd & | % oF feday o wef
h M wew @180 e §
% oy o wof Wt agt ey | o
R ? wfwg fowsd ol o swe ©
fad | v afes & Giawr & wne
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[t wy forerd ]
vyt ot wgw w1 i w e
€ wC A |

ww & o STERT T e
HTEW 1 vy fodgy & 39 fawrT ¥
¥ fed wew Taw ¥ QT & ar
s g ? 90 T o w wmwa
wft & W et | W A ® A
ar g fad €1 of fs I faiw fear
vy fawSaR dgowm &
gwiwE T duew W ded

The whole statement is dishonest
from A to Z.

& T wTTHT ¥ T4 F—N WAl 1
A AR AR IR W

ot v W ol (T W)
wrmz & faoffr &

ot oy ook ¥t fed wg T g
feag fen—sime g s & a9 o
g G 2 #Y a0s W T g
wWHy agif—

“The expression ‘“incurred or
authorised” had not been construed
so0 as to bring within its purview

the expenditure incurred by a poli-
tical party in 1ts campaign or by

any person other than the candi-
date unless incurred by such third
person as the candidate's agent."
™ AE ¥ @ adronE
mdfeT gar ¥ 3% w4t IO
g%, w0 e Erg? wed
gwdfiwar a1 w faar, dfww
T oRidfaRT AT w1 pwr—
whr el FufisT g sd AR
&3 3% ot oY ¥ w3 €, Wi
gwifrewt o awf =§r s §
w3 e oy &g frdwe
% ? ag grurdtes ¥ s Wity

(Amnd?) Bijt

a8 | R T R H KU W
7g werw §—ae fewmrty dhifd,
sww fovwrd oifed—irg
w wen ¥ fr g oW g2
On the facts of each case and the evi-
dence adduced in a court of law, the
Supreme Court decides whether the
expenditure 1s authorised,

ag G181 wA N W Y AT g
F——T Tale (qwE ) O W
o §, g &, war 9w o foerz
sraem i ?

oft saverraes firsy 7€) g & 33T
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Equality before law and equal pre
tection of law.
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SHRI SHYAMNANDAN MISHRA
Mr. Deputy-Speaker, there are two
pownts for your consideration. One
is that, since this Bill seeks lo pro-

these 180 cases form the basis for a
measure of this kind Therefore, you
should consider whether it would not
be n oirder,—although I have not re-
ferred 1o pending cases, this 1s a point
which occurs to me

ooy foo® 47 AT 180 HAW
Fer e ey swE i we-
TN URETAT & & 7 W s
® w7 ¥ o7 godr g 6 qae
T AT Foorr ot i eR

He should gave the detarls He can-
not misleac the House

SHRI SHYAMNANDAN MISHRA
My respoctful submission 15 that one
will have o go

MRt DEPLTY-SPEAKER Anange-
et of convenience.

stwg fomed T A fodt wir wrrdt
& wmd a¥E FTAT g AR Rea
HTEA &) 4T ATATE Qo W7o 14 oY |

MR DEPUTY-SPEAKFR Tne
points ai. getl.n, measy  ntelesting
now

SHRI SHYAMNANDAN MISHRA
If the solicitude that lies at the basis
of thi, measute relates to the 180
cases, then one will have to go into
the contents of those 180 cases On,
the Goiernment may be well advised
not 1w bring up a measure of this kind
if 1t does not want those cases to be
referied to If the (ontention of the
hon Law Minister 18 that the bauis
lor this measwe 1s those 180 cases
which mught be affected if no such
Ordinance were passed or !f no such
measure were passed, then the hon
Members would be quite in vrder to
refer 1o those cases Thal it one
thuing for you to consider whether
you would allow this measure to be
discussed and if so whether you
would not permi{ members to go tato
the basis of this messure, in other
words to go into the contemis of
those 180 cases.



[Shri Shyamnendan Mishra]
Becondly. it seeks to amend section
77 of the Representation of the People
Act There you have to consider
whether an Amendment in the form
of an explanation negativing the sub-
stantive provision could be permitted
to be moved. If the substantive pro-
vigion is allowed to remain. can you
take away the content of the substan-
tive provision by bringing in expla-
nations which run counter to it? That
is another thing which the Chair will
have to consider. My humble sub-
mission is that, since the original sec-
tion did not contain any explanation.
it is none of the business of this Gov-
ernment to add explanations to 1t and
reduce the original section 77 to a
nullity. Therefore, this Amendment
is not in order

SHRI H R. GOKHALE: 1 may
make a brief submission only with
regard to these points.

The first thing to remember is thal
there ig a distinction between the
doctrine of sub judice not applying to
legislation and of the dectrine spply-
ing to merits of individual cases
which are pending decision in & court
It is well established and I
hope my hon. friend Shn Madhu
Limaye will also concede—if it is
negessary to substantiate it, 1 will do
so—that the theory that legislation
capnot be undertaken because there
are certain cases pending, has been
negatived repeatedly and Parliaments
were to legislate. . .

SHRI SHYAMNANDAN MISHRA!
Nobody hes contested that.

$HRI H R, GOKHALE: Mr.
Mshra, 1 am making my pomt
Therefore, the ground that as there
are petitions pending or appeals pend-
ing in course, any legislation will
have the effect of being sub judice,
hes ©po substance. That is one
peint. . .

(Interruptions),
lwmn:.mm-
vmmbhnmhhhm

SHRI SHYAMNANDAN MISHRA!
What did you say about me?

SHRI H. R. GOKHALE: If you

PROF. MADHU DANDAVATE
{Rajapur): He did not say anything
derogatory.

SHRI H. R. GOKHALE., Al that
time, he did not say anything with
regard to the merits of any case. You
referred to what you thought were
the merits and the demerits of this
erdinance and as to why, according
to you, this ordinance should not be
approved. I fully appreciste and
understand that and I submit thet
was the correct attitude to take.

Now, it legislation is not sub judice,
as it is said that it is nobody's case,
then, the question arises, whether im
respect of a discussion with regard to
legislation it is Likely to affect cases
which are pending in courts, as it is
sald that it might affect a number of
petitions and appeals which are pend-
ing in the courts. ..

SHRI MADHU LIMAYE: Who aeid
it? .

SHRI H. R. GOKHALE: 1 haw
said it and T will substantiste it.

SHRI MADHU LIMAYE: So many
cases are pending. "



SHRI SHYAMNANDAN MISHRA:
None of them has moved for protec-
tien.

SHRI H. R GOKHALE: 1 am
oealing with one pomnt and you are
referning to something clse.

The question 15 that theie are
pending cuses und the cases are nol
vnly one but, as I saud, they are more
ihan one There are quite a good
rumber of cases which 1 wall substan-
tiate when 1 am replying to the de-
*ate.

A 1eference was made to what 1
was supposed to have smud in  the
Press discusston I did not refer tuv
she merits of any single case. I only
mentioned the fact as 1o how mant
petitions were pending  Nobody can
prevent anybody from saying. . (In-
terruptwus). It s a statement of
fact that petitions are pending To
say that 1» one thung and 1t 18 another
thing to say that I will pick out a
particular petition—I am not refei-
1ing to any particular petition—any
petition, for that matter, and then
discuss the meriis of that petition . .

AN HON. MEMBER- Here 1t is.

SHRI H. R. GOKHALE:. . . so that

ihe discussion of the merits of that
tion will affect the fair trial of

case. That is a very

. They can certainly
chses are pending.

3

i
el

(Awmnd.y Bill

one. Legislation has beem
passed by this Parliament, by other
legaslatures many times on occasions

SHRI SHYAMNANDAN MISHRA:
There 15 no dispute about it.

tion of the Parliament or of the legis-
lature, Now. 1f this Parliament
approved thig Bill, then 1t will mean
that the Parliament approves of the
fact that the intention of the legsla~
ture was this,. Therefore, my sub-
nussion is. that there is no question of
any discussion with regard to the
merits or demerits, the facts ete. or
questions arising in any particular
case

The last point which was rased by

Shn Madhu Limaye was with regard
to the Explanation Furst of all, I do
not understand how this can be a
matter of prelimnary objection at all
because I am astounded to hear that
this goes to the root of Parliament's
competence to discuss a Bill like that.
In the course of discussion the Mem-
bers will be entitled to say this can-
not be done—although I do not admit
that this cannot be done—but you
will be entitled to sav that this can-
nvy be done

Finelly, I would say the whole ar-
gument proceeded on the assumption
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[Shri H. R, Gokhale]

that there is contradiction hetween
the Explanation and the main Section,
it is as it were to negative the man
Section that the Explanation has heen
given. This, I submit, is not correct.
The purpose of the Explanation inter
alia is to clarify what is the intent of
the main provisions. That 1s the pur-
pose for which Explanation has been
&iven. There is nothing contradic-
tory so far as the Explanation in the
proposed Bill and the original Section
is concerned. I submut these questions
cannot arise at uny rate at this stage
There is no rule. There is rule in
respect of introduction of the Bill but
4here is no rule in respect of motion
for consideration. I am putting it on
ithe ground that these objections have
been raised and, I believe, the con-
sideration of the Bill should go on.

. oft v feerd © UERARA & Y
R A #gr 3§ U A A
afsn oy wie frewns wv afm
F A H oF M X vz wgAT j——
(fevediw) «rg wfaw 7 73 § wefom
¥ wyg wy g 1 AW 0F 9w AR
% sy fww fem § € f@ma 2
Tien Wfeq—— (Ceiogim) & ot &
gt qrga o yafey &y war w7
feur a1 fe 238 = 1 0F IRT AT
fee & woda F I
There are several petitions which
have taken the ground of excessive
expenditure.
oY g7 st oY off oot Al dom ¥
Y HIT AR W W1 AT W 4T
wiwwre f 1 e frefafede o v
wol § ¥ woX maww & fag ok de
o4 WY g wod wawa & feg gat
dRE off w{7 fogw o Wiz 7
& v My W amm ST § o)
Wi v T A 0% IRT
wr v o § o fedos & e
¥ O At oY 3F wet QYT STEAY

(Amndt) Bill
WY kY g Fewlt aifgk FR
Ty wm avfew Y wrg Atfafessd |
1 ¥ feafafadwn ofy gvn wfg® o
an urt dRy |

SHRI H. K. L. BHAGAT: Refer-
ence to a general situation in the con-
text in which certain legislation is
brought is one thing and commenting
on the individual cuses is another
thing. Every legislution has a certain
background, The Law Minister has
mentioned its background, The Law
Minister has mentioned the general
situation that various cases are pend-
ing and this will apply to all coses
which are pending. This is a refer-
ence to a general situation which iy
quite different from commenting on
individual cases,

SHRI MADHU LIMAYE: [ do not
want him to restiet the scope of the
discussion

MR DEPUTY-SPEAKER: I would
not give my ruling so easily. I would
hke first tv understand what are the
155ues,

Now, 1 would Lke to understund
very elearly about the 1ssucs invols-
ed We are discussing certain points
of order 1 completely agrec with
the Minister that there cunnot be any
objection to a Bill at the stage of
consideration. But, since Lthe name of
the hon Member, Shri Juneshwar
Mishrg is mentioned here, 1T thought
he wanled to ramse a point. This
is already on the order paper.
thought that some sort of decision has
been arrived at. It is none of my
duty o comment on what has been
agreed to. Thal 13 why I have al-
lowed him to raise his point. Now I
see from the submissions made by

s
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is pending. These are the two
questions which were posed. Let
Minigter give some authori-
'tative information about that.

SHRI H R. GOKHALE: Mr.
Chawla's review petition had been
filed in the court. 1 do not know
whether it has yet been admitted.

§
]

MR. DEPUTY-SPEAKER. These
are the only two questions as far I
am concerned. Mr. Limaye has also
made unother pomnt. I did not refer
to it becauss I do not think this »
the point of order, 1 thought that
this 15 regarding the merit of the Bill
It 18 for this House to decide. It
has nothing to do with the pomnis
of order.

Now, #¥en if we sit for two weeks,
we cannot go Into all the 180 cases.
The third point 1s regarding the merni
of the Bill. That 1s why I did not
pay attention to it. The poiwnt here
is that if, suppose, the Chair rules that
this Bill does not bar reference to
the different cases or the facts of the
different cases in different courls,
then, of course. the discussion {akes u
different turn with different comph-
cations. I am saying that it iy very
vital. But the case of Shri Chawla
is peripheral and we need not g0
into it.

Let me firgt state what are the ac-
:ﬂd practices. One of the accepl-

practices is that we do not dis-
cuss the merits or the facts of any
case that is pending before the court.
This is one of the accepted practices

MR DEPUTY-SPEAKER I am
coming .to that. I will come ta this
Bill and that is why I am giving
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great importance to the pomts you
are making. This is one of the ac-
cepled practices, We do not, because
it is sub judice, Another is that the
Jaw making power of this House is
un-fettered. Whatever be the case,
ithe merits of the case, Parliament can
make any law.

SHRI N. K. P. SALVE: Subject to
Constitutional provisions.

MR. DEPUTY-SPEAKER: Natu-
rally. You can even make an uncon-
stitutional law. It is for the Supreme
Court to decide, whether 1t 15 consti-
tutional or unconstitutional Your
right 13 un-fettered. But, we are ex-
pected to take all these into conside-
ration. Even hypothetically, if you
make such a law and you will be
taken care of by the Supreme Court
oL the High Courts. That 15 a diffe-
1ent matter  Therefore, the question
of sub judice doe> not stand in the
way of law making here, These are
the two things. But, here, [ think we
wt¢ dealing with a situation that i
1ather unusual. [ would like. . .

SHRI INDRAJIT GUPTA: Be
very cautious.

MR DEPUTY-SPEAKER:
very cautious [ know.

I am

SHRI INDRAJIT GUPTA: Don't
rush in

MR DEPUTY-SPEAKER: 1 dunot
rush in I am not a fool 1o rush in
where angels fear to tread. Bul, here
15 a very ticklish issue, because &
the Members had said and I think 1
have also once heard and saw—I do
not know whether 1 ghould say the
word ‘beautiful'—the utiractive face
of our Law Minister on the Televi-
sion. . .

SHRI MADHU LIMAYE: Why da
you hear the radio and see the tele-
vision?

MR. DEPUTY-SPEAKER: [ saw
the television. When the Ordinsnee



had referred to it. When he was of
my age, he would have been a very
good looking young man. Now, the
Members had also mentioned that the
whole purpose of this Ordinance and
the Bill now is to give protection to
various Members of Parliament and
Members of the Assemblies .against
whom there are election petitions.

SHRI MADHU LIMAYE: Protec-
tion from the judgement of the Court?

MR. DEPUTY-SPEAKER: What-
ever it 15, against whom there are
.election petitions in wvarious Courts.
Thig is the basic thing. This is what
the Members are saying.

SHRI SAMAR GUHA. Protection
from Parliament.

MR DEPUTY-SPEAKER. 1 fully
agree with the Minister. Onee this
House in the exercise of its legisla-
tive power makes & law or brings
out clearly the intenuon of that law,
Courts are expecied to interpret or
10 act according to that law. Once
we pass this, they will have to go by
that. Here, 1t 1= said that these van-
ous cases sre pending and that is why
to give protection to that, we have,

SHRI MADHU LIMAYE: Protec-
trop from what?

MR. DEPUTY-SPEAKER: From
the effect of the judgement. That
is the purpose [ think the Minister
also agrees there He said that this
has always been the intention that a
cage like this should not be consider-
wd as an excessive expenditure.

4 ‘thet there is no confusion in future.
is

SHRI N. K. P. SALVE: The pur-
pose is to supersede the Supreme
Court judgement?

unnmw-m:xdlam
say that the purpose is to supersede
the Supreme Court. The point is
make the intention of the law very
clear 39 that the Supreme Court may -
not have any doubt about it. I think
that is the point,

Now if it is to protect these various
members, he will help me in deciding
whether we can stop there without
asking the question whether they
really need thig or they do not really
need this. This ig my difficulty. &
find it very difficult to give my ruling.
As T said, it ig rather a difficult point
which has to be considered very very
carefully and I cannot give my 1uling
ofthand in this matter unless the
Minister can help me further.

SHRI MADHU LIMAYE: Unless you
hear our speeches.

SHRI INDRAJIT GUPTA: 1 amn just
trying to understand what you &are
saying. Can thig question which yow
have formulated at the end of youw
observation whether the persona in-
volved in these cases actually need
this protection or not be answered
v:m:nmmunmua e
capes

SHRI SHYAMNANDAN MISHRA!
That ig the point.

INDRAJIT GUPTA: That
question has been raised. We have yob
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of
is that unlesg these case are gene iato,
the question you have formulated just
now cannot be answered.

AN HON. MEMEER: Yes,

SHR] INDRAJIT GUPTA: What are
we to do?

MR. DEPUTY-SPEAKER: I 4o not

:

SHRI INDRAJIT GUPTA: You have
to make up your mind on this.

SHRI MADHU LIMAYE: After
hearing our speeches, you have tfo
decide whether it 1s relevant or not.
:').nnl?r the rule of relevance should pre-

-l

SHRI C. M. STEPHEN (Muvattapuz-
ha): To say that this Bill has a limited
purpose with respect to the cases now
pending is not factually or legally cor-
rect. This is a law sought to be put
on the statute book. It will have two
eflects. One 1s the effect on the cases
mow pending, the other on cases which
may be coming hereafter—it 13 a gene-
ral law being formulated.

‘There are tWo types of cases. Ome
aimeq at the particular issue formulat-
ed by you may be relevant. But hers
is an amendment of the election law
which will have effect not only today
but tomorrow, for all time to come.
1t will have certain statutory effects,
the statutory effect will certainly be
on those cases which are now pend-
ing also, That is all, Buf this is not

only or main purpose—that is a
& effect. For future cases also, it

(Anind.) Ball
the question you postulated may be
relevant; not conceding that it is icre-
levant, it may become relevant. But
when a law is enacted, it has some
effect. What it says is that certain
caseg will not have this protection but
certain cases will certainly have pro-
tection., Therefore, in discussing that,
the question as to whether these need
protection meed not be gone into at all.

SHRI MADHU LIMAYE: Why not?

SHRI C. M. STEPHEN: Becausz the
purpose is not to protect. 1f the effect
of the law is such as will give protec-
tion, those cases will be protected.

SHRI MADHU LIMAYE: Read the
statement oI objects and reasons,

SHRI C. M. STEPHEN: 1f the effect
of the law is that they will not get
protection, they will not get protec-
tion.

SHRI SAMAR GUHA: The statement
of objectt and res.ons is categorical.

SHRI C. M. STEPHEN: That is why
I said two types of law are possible, If
specifically it ig mentioned in the law
that such and such judgment will be
annulled or such and such cases pend-
ing will get such and such protection
or such and such law which has been
nvalidated wnll be put in the schedule
of the Constitution, if these things
are done, then the fucts with reapect
to these cases will have to be consi-
dered. The Minister might have made
a statement that these casvg are also
pending. But my submission is that
the law is an amendment to the elec-
tion law completely. Therefore, let
us forget the fact of some cases pend-
ing, what facts are there. Bven if they
are not getting protection, stil] the law
will have to come into effect all the
same. Therefore the facts of the cases
are absolutely irrelevant and cannot

House. Rules 73 says what
discussed at thig stage: “On 4 motien
refarred to in rule 74 being
principle of the Bill and

§
;
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may be discussed generally but the
details of the Bill shall not be discuss-
ed further than ls necessary to explain
its principie.” What we are now con-
cerned with ig only the prineiple of
the Bill, not its application With res-
pect to cases pending or which may
be coming up. What we are nos com-
petent to discuss is only the prineiple
of the Bill, nothing more than that. ...
(Interruptions.) The question is whe-
ther for the purpose of discussing the
principleg of the Bill certaip facts with
respect to cases pending should be
adverted to or not, whether adverling
to the facts of cases pending ig absn-
lutely necessary or relevant. My gub-
mission is that the principle of the Bill
can be completely and exhaustively
diecussed without referring to the facte
pending judicial decision. My 1wo
arguments are: What you are entitied
to discuss at this stage 1s only the
prnciple, and secondly for the purpose
of discussing the prineiple of a Bill
the facts of the cases w!ich may be
pending are unnecessary and inele-
vant, therefore they need not be ad-
verted to.

SHRI MADHU LIMAYE.: If the dis-
cuseion of the general principle 10-
quireg certain facts to be adduced n

support?

SHRI C M STEPHEN: Mr. Limaye
ig going into relevancy and perinissi-
bility. Relevancy 1s circumseribed Ly
certain rules of procedure. Something
may be relevant. But there are cer-
tain rules of procedure which say:
thug far and no further, even if rele-
vant. Rule 352(i) says that a Member
while speaking shall not refer .o any
matter of fact on which a judicial
decigion is pending. There is a distine-
tion to be drawn between cases pend-
fng and facts pending judicla] deci-
sion. You may generally vefer to

pending judicial decision. The rule of
relevancy is g mandatory provision, I
havg already gubmitied that it is not
relevant. But even if it is relevant it

{Amagt) Bill

My friend Mr Limaye says: what
about thg privileges. The Constitution
contemplates two types of thugs; oshe
is the rules of procedure. The other
18 the rights and privileges of Members
of Parliament. Article 118 covers the
Rules of procedure. Rules of Proce-
dure have been framed and they have
been codified and they are binding on
us, and therefore we do not look up
to the British Parliament in this
matter. With respect to the privilages
there is article 105(3) 1 our Consii-
tution and that applies to our privi-
leges

“In other respects, the poweis,
privileges and immunitics of euh
House of Parliimcnt, and of the
members and the committees of each
House, shal] be such as may from
time to time be defined by Parlia-
ment by law, and, until so defined
shall be those of the House of Com-
mons of the Parliament of United
Kingdom, and of its members and
committecs, at the commencemeni
this Constitution ™

So, the rules of procedure are framed
here and the House of Commong do¢s
noi come in  But about privileges, we
have advisedly refused to {rame the
law and We are being governed by the
precedents of the House of Commons.
according to which where the jurlsdic-
tion of the House comes, the magis-
trate’s court does not come in and the
sub judice rule does mot spply. There-
fore, privilege matters are not subjject
to sub judice. This is not a privilege
motion. This is procedural. Under
rule 352(1), the principle alone can e
discussed without reference to the tacts
of any case. When you dipcuss the
principle, you are governed by the
rules of relevancy one of which, i.e.
rule 382(1) sayp that you shall not
refer to any fact which is pending
judicial decision. You should not
permit any irrelevant or UnNECcessarTy
reference to be made.

mu.n%mhl};.‘m
oblection that »
e uagtul debate on the Bl is pet
possible unless facts of b judice
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matters are veferred tv. [ shall show
you OW on thig potnt and the
rullng given by the Chair where a
snllar situation srose and a member
ralsed an objection that a particular
motiun could not be debated without
relerring to certain matters which
were pending in High Courls and the
Supreme Court. The Speaker ruled
that the motion nonetheless would be
debated excepting that the facts shall
not be referred to. Actually, no facts
involved in any case are at all ger-
mane to the consideration of this Bill
a1 all, What 15 the object of this Bill?
The object of thig Bill 15 tg resiuie the
law to ils position status quo ante
Kanwar Lal Gupte vs. Amar Nath
Chawla's case, the postulates of section
77 ag it was intended and undersivod
before thig judgment was rendered by
the Supreme Court was sought to be
restored, nop more and no less. The
facls of each case would remain whal
Lthey are; they would continue, they
«ré unaltered, g0 far as thig law js (on-
eerned, whether thiy law is made »r
1w not made All that we are seeking
16 do is, on a principle, to take a deci-
ston, should it commeng iteselfl tv this
House (o pass this Bill. that mection
77 will not include party expenses.
That was the clear \iew of the
Supreme Court also in Boddepalli Ra-
jagopala Ran vs. N G. Ranga AIR.
1871-78C267. where in terms 1t has
heen stated—ang this case has not
been considered 1 Amar Nath
Chawla's case—

“Expenditure, if any, incurreg by
the party which sponsored the can-
didature of the candidate cannot be
taken into account for the purposes
of determining whether the corrupt
practice within the meaning of sec-
tion 123(g) was committed by the
candidate.”.

Therefore, the ‘entire endeavour is to
restore the law to the position at
which it stoog before this decision of
the Supreme Court was rendered
“Therefore, the basic premise on which
the entire objection is founded, that

the People 250
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ble, is, I submit, utierly unienable,
an argument, if I mey ral] it, of des-
pair, and possibly—I do not like to
state that since Shri Madhu Limaye
has gone away, at his back—I think it
is very highly politically motivated.
They want to bring in irrelevant mat-
ters, utterly matters unrelated to the
principles involved in this. For this
purpose, permission 1, being sought,
and if that 1s so, such permission shall
not be granted by the Chair, (Inter-
ruptions) .

SHRI SAMAR GUHA.: This Bil; from
A to Z is political,

SHRI N. K. P. SALVE: I am refer-
ring to the decision of the Speaker vn
an identical point He was in the same
predicament ag you are in today. And
this is the precedent, at page 901 of
Kaul and Shakdher, which reads thus:

“On September 26, 1955 ifter the
Minister ot Home Affairs had moved
the motion, for consideration of the
Prize Competitions Bill, a member,
un a pont of order submitled that
the subject-matter of the jegislation
being' sub judice, the discussion on
the motion should not be proceeded
with.”,

The facts were on all fours on that
point of order. as they are today.

“He argued that the subject-
matter of the proposed legislation
fell within entry 34 .. of the State
List and the validity of certain laws
dealing with the same subject had
been challenged in the High Court
of Bombay. The High Court had
upheld the contention of the peti-
tioners ageinst which the Bombay
Government had gone up in eppeal
to the Supreme Court and the ques-
tion whether the subject-matter fell
within the State field was pending
adjudication by the SGpreme Court.
While the matier wag pending,
member contended, it would be
cul{ to have a real debate
reference to the matters which were
sub judice.”

éie
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That is what iz stated today.

“The Speaker ruled out the point
of order and observed that the
debate in the House could not pre-
‘judice the hearing of the appeal by
the SBupreme Court, The Speaker
allowed the debate on the motion
to proceed, with the only hmitation
that members should not refe, to
the factg of the particular case under
appeal.”

This is a precedent, an extremely
healthy precedent. In view of the fuct
that under similar circumstances a de-
cision of the Chawr exists, I submat thut
there iy absolutely no warrant at this
juncture for both the points ol order
to allow or to grant permisgion to any
Member to refer to any facts whatso-
ever of any particulair case which 18
sub judice.

SHRI SHYAMNANDAN MISHRA:
At ghe moment we are on the subject
of what ghould be the scope of the
digcussion, within what ambit the dis-
sussion hag to remain confined May
1 draw your attention to the State-
ment of Objects and Reasons, particu-
larly the sentence:

“In view of the effect which such
interpretation, might have particu-
larly with reference to the candi-
dates”

I want you to underiime the wurd
“particularly” here—

{Arhndt) Bill

concrete intention. It is ot mentionsd,
in » vague way, it ig the yeal congrels
intention behind this measure, 1 thia
is the very basis, the foundation uf
this measure, would you not permit
hon. Members to go into this very
foundation?

Then, it hus been urged by some
hon. friends on the other side that we
are at the consideration stage and,
therefore, we have to remain confined
to principles and we cannot go into
the facts. May | submit to you that
there are certain facts before the court
vwhich a'e purlie facts? 1 can get a
cupy ot the affidavit, as that is public
document [ can get the submissions
made before the court. Those facts
are really public things. There 1
nothing secret about them Whethed
they will influence the judgment ot
not, that 1> another matter. If these
fucts are available ty us and f we
seck to present those facts before you
so that you might consider whethet
thus Bill is mn order or this ought to
have been presented or not, [ think,
that 15 perfectly a legitumate thing for
us to do.

Only by using the word ‘“facts”,
please be clear 1n you; mind that you
are now Lying to impose a blanket
ban which cannot be accepted becawse
many facts are really available to us
Those facts can be obtained from couct
on fee, on an application and so on.
Those facts cannot be barred from wa.
Do you really suggest that those facts
can be barred from us? It canot be
If I want the facts from the courts,
they will be made available to us. How
can you take objectlons to those facts
being presented to the House? It
those facts are rcally available tp vs
by the courts, you cannot come in the
way of presenting those facts before
the House.

SHRI NAWAL KISHORE BSINHA

(Muzafferpur): They are mere allege-
tiong, not facts. "

SHRI SHYAMNANDAR MISHRA:
Then, the facts would smerge after
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of? Wherefrom would we produce the
isits? Would we produce the facts
from our hats?

SHRI JYOTIRMOY BOSU: Let the
Government circulate all the plaints
in respect of 180 cases 8o that we are
able to apply our mind and eome pre-
pared to discuss thig Bill in a useful
ay.

%

SHRI SHYAMNANDAN MISHRA:
S0, my humble submission g that if
this measure seeksg to insulate, and
that ig the primary intention of this
meagure to insulate 180 cases from the
effect of the recent Supreme Court
Judgement, then this House will have
to go into many aspects of 180 cases
It is the Government which has made
the basis of this measure. It is not
shis House which has made the basis
of this measure.

8ir, the hon, Minister, the Govern-
ment, can gecept the veiled woman as
a bride. But this House cannot accept
the vieled woman as a bride. If you
say that we only touch the profile but
not those cases, that we accept the in-
junction of the hon. Minister in this
matier, upto what point to go, from
what point to come back and all that,
that cannot be accepted.

MR. DEPUTY-SPEAKER: Very
colourfu] language that the Bill is a
velled women,

SHRI SBHYAMNANDAN MISHRA:
Onoe you permit yoursell to use these
very oases as the basis of this measure,
you cannot prevent us from using the
same cases as the basls for our argu-
mant.

MR. DEPUTY-SPEAKER: 1 am in
» Jam!

SHRI N. K. P. BALVE: The precs-
dent {3 clear before you, Sir,

MR DEPUTY-SPEAKER: It you
heve quoted that precedent, I must

wvirnd,) Bill

have to go into the entire case and
setisfy myself that it is on all fours
with this.

SHRI H. K L. BHAGAT: Sir, 1
would request you to kindly read the
last paragraph, as a whole, of the
Statement of Objects and Reasons
with me, N

I quote:

“However, in Lhe 1ecent case of
Kanwar Lal Gupta vs. A, N, Chawla
and others (Civil Appeal No. 1549
of 1972 decided on 3rd October.
1974), the Supreme Court has inter-
preted the aforemerutioned expres-
sion “incurred or authurised” as
ineluding within [ty scope expenses
incurred by a volitical party or othe:
person referred tv above.”

“In view of the effect which such
interpretation might have. ., .”

1 lsy emphasis on the expression
‘might have’,

“In view of the effect which such
interpretation might have parti-
cularly. "

Again, 1 am emphasizing the word
‘particularly’.

.. “particularly with reference io
the candidates against whom elec-
tion petitions are pending..”.

Now this is the operative part of the:
Statement of Objects and Reasons:

“...it became urgently necessary
to clarify the intention underlying
the provisions contained in section
77 of the Representation of the Peo-
ple Act 1951, namely.."

This is the dominant intention of the
Bill;

“ .that in computing the maxi-
mum amount under that section, any
expenditure incurred or authorised
by any other perwm or body
of persons or political parties
should not be taken inlo atcount, As
Parliament was not in session, the.
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President promulgated on 19th Octo-
ber, 1974, the Representation of the
P;’or'le (Amendment) Ordinance.
1974

If you read the whole paragraph.,
you will find that there is no scope for
interpreting it differently. The main
purpose of this Bill is to clarify the
position of the law, principally and
predominantly. Reifcrence to the cases
comes. But incidentally as I submitt-
wd, the expression here is ‘might have',
It might have the effect or might not
have the effect. Therefore, to say that
this Bil] is being brought predom-
nantly or principally or primarily to
protecy any particular cases is totally
wrong interpretation of the Objects
and Ressons of this Bill. The main
purpose is to enunciate the principle,
to clarify the position of law. That
is why the paragraph savs:

..In view of the effecy which such
interpretation might have particu-
lexly with reference to the candi-
dates....”

“Thie is also for application to all
future cases which might occus. There-
fore, to put an interpretation that the
Government hasg considereq al) those
cuses, has gone intp the facts of the
cases, is wrong. How can Govern-
ment do that? The fact; have to be
established by courts. The facts will
be found out by courts. Therefore, the
predominant intention of this Bill is
to clarify the position in principle, in
law, It mght have repercussions on
the pending cases or it might not have.
Every legislation that is Lrought forth
into this House will have one repre-
cussion or another on any pther case
irrespective of the fact whether in
the statement of Ohject: and Reasons
a general or incidental reference to it
is made or not.

My hon. friend, Shri Shyamnandan
Mighra, wes giving a very interesting
interpretation about facts. He says
that they know the facts from the
Fress. The facts on which the court
has to judicially determine are not yet

facts in the real sense of the term.
Rules specifically say that the facts
which judicial verdict are
not armallu facts. They may be alle-
gutions, they may be absolutely false
allegations. You may treat them as
facts, but the court may ultimately
sey that they are not facts.

Even with regard to privilege mat-
ters, though academically it can be
said that. irrespective of the power of
the court, where certain facte have to
bhe ascerteined which are common- to
a privilege motion and to a judicial
determination, on which conclusions
can be drawn by the Parliament or by
the court, academically, theoretically,
1t could be said that the Parliament
has the power. Yel, in fact, in prac-
tice, even in the Privileges Commit-
ice—I] had been a member of the Pri-
vileges Committee—where the same
facts have to be determined by the
court of law and the same lacts have
10 be determined’ by the Privileges
Committee, the practice in the Privi-
lepes Committee has been not to start
a parallel inquiry but to wait for the
determination of the tacts by court.
Cases have been kept pending in the
Piivileges Committee, waltng for the
court verdict. Therefore, my respect-
ful submission is that where the ab-
ject of the Bill is to protect the pend-
ing cases, the law is had. The object of
the Bill is to lay down the law for
future time which may affect pending
ceses or whith may not affect
pending cases and a reference to this
comes only as a matter of incidence, as
an incidental matter and which is
rightly referred to as only an inciden-
1a] reference. That is the major inten-
tion to clarity the principle as laid.

Now all these things they are bring-
ing in obviously with political mo-
fives and to draw certain conclusions
and for certain purposes, Therefore,
my submission is to read that thiy
Bill primarily intendeds to protect the
pending casés would be wrong in the
light of the submissions T have masie.
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t!or
been speaking, I am like you not a
lawyer, ...

MR. DEPUTY-SPEAKER: We are
in the same boat.

BHRI INDRAJIT GUPTA: | am re-
ferring to the question unce again, with
your permission. The question you
have posed before the House ay the
end of your observationg a little while
ago, according to you, is: whether or
not these pending petitions actually
require the protection of this ordinance
and Bill. Now, to that, I wish to add
a supplementary question. How are
We to be a satisfied on this point?
Who is to satisly us on that? Some-
body hag to satisfy us. Simply this
bald statement made in the Statement
of Objects and Reasons wiNl not suffice.
Somebody has to satisfy us. We can-
" not just take, at the face value, an
assertion made by the Government
through the Law Minister. Thercfore,
it is obvious that when replying to
this guestion, some in‘ormation, some
data have to be supplied by the Gov-
ermnment, It has not been supplied s0
far. He says, ‘When 1 reply at the
end of the whole discussion. [ will
give certain facts’. But that should
have come here first of all in the body
of the Statement of Objects and Rea-
pons.

Now, Sir, in that my difficulty is this,
that, if out of these 180 cases, there are
some, whether they are a few or many
or if it is only one case, I do not know,
in which the allegation...

BHRI JAGANNATH RAO JOSHI
(Bhajapur); One at least 1 know.

SHRI INDRAJIT GUFTA:... i3 con-
cerning excessive election expenditure,
expenditure in excess of the prescrib-
ed ceiling, even it it is only one case,
' 1 suppose, Mr. Gokhale can come und
say that since all these cases involve
hon, Members, either of this House or

(Amndt.) Bill

SHRI INDRAJIT GUPTA: Ag als
the Houses in the States, he may argue
that even if there is only one such case
and if the other 179 cases rest on other
pieas, not on the plea of excessive ex-
penses, 'even then, since the rights of
al] members are equal, I am duty
bound, in order tp protect the rights
of that one member, out of 180, to bring
an ordinance like this. I gm giving
an extreme example because he has
alceady stated that he could not give
the exact figure, that there are a good
number of cases pending, which deal
with excessive expenses.

The point of principle involved
seems to be that even if there is one
case involving excessive expenditure,
whether the Government has a vight
or not—I am not going into the merits,
merits we will discuss later—to come
forward with this type of legislation on
the ground of protecting the right of
that member. My difficulty is...(In-
terruptions) I would have understood
if this ordinance was in terms of What
is stated in the Statement of Objects
and Reasons, and the Government had
taken this step—because nobody likes
ordinances in any case—and if the
application of this ordinance had been
specifically restricted to only pending
petitions gnd the Government had said
that as for the future, let us all sit
down and have a discussion, we want
to consult the Opposition what to do
but for the time being, because these
cases are pending and we want to pro-
tect them, we are having this ordi-
nance which specifically states that its
applicability extends only to the pend-
ing petitions, as for cases in *the future
we are not doing anything just now
and we will sit with the Opposition
as expeditiously as possible and have
a discussion and take their views into
consideration.

17 hrs ‘

SHRI SHYAMNANDAN MISHRA:
That is in fact what the hon. Law
Minister said to the Press that for
future we are preparad to diseuss this
matter. We do not stand permanently
for this view that this expenditure
should not be included in the socount
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of expenditure of a particular candi-
thte. For the future our mind is open
on the subject. This ig precisely what
he haq said to the Press.

(Interruptions)

SHRI MADHU LIMAYE: Would Mr.
Mishra be satisfled if Mr. Gakhale
saysy that on compassionate grounds
the judgement should not apply to the
Prime Minister?

SHRI INDRAJIT GUPTA. I would
humbly submit the Chair wil] have
to now squarely face this gquestion.
There is no way of avoiding it.

MR. DEPUTY-SPEAKER: You have
put me in a square. I am a round
Peg in g square hole.

SHRI INDRAJIT GUPTA: Ag 1o
whether it ig possible to proceed with
the consideration of this Bill in its
present form until and unless the
House is grven satisfaction that really
these pending petitions requireq pro-
tection—I do pot mean by that as some
friends seem to be suggesting here, 1
do not agree with them, that g]] the
facts relating to all those petitions are
to be discussed. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
My hon. friend must address himself
to this question if the Government
tries to influence the judgement of the
court in the vital aspect; is it not the
intention of the Governmemt to in-
fluence the judgment of the court in
180 cases or say even 25 per cent of
“aose cases in one vital aspect by this
megsure? It is their intention to in-
Ruence the court. That is the object.

SHRI INDRAJIT GUPTA: Anyway
us far as those documents are eon-
cerned pertaining to those cases which
are: acoessible documents and not se-

(Amndt,) Bill

vant or not relevant. For the time be-
ing | ¥m saying—I am fnishing by
posing this question—whether the
consideration of thiz Bill can proceed
without the Government giving some
satistaction to this House on the ques-
tion whether these 180 cases really re-
quired protection or did nol require
protection. Nothing has been put be-
lore us except g baid statement or
assertions contained in the Statement
of Objects and Reasons.

SHRI H. R. GOKHALE: Sir, the
question whether the House is satis-
fled or not is a question which the
House will decide when the motion for
consideration is put to the vote, It is
not a Question of some Memberg say-
ing that they are not satisfled. It is not
a legal point on which qiscussion of the
consideration motion can be siopped.
Even at the end of the discussion if the -
House comes to the conclugion on the
material which is put before the House,
if the House comes to the conclusion
that on these facts it cannot be taken
into consideration the House will vote
it out,

At this stage, it cannot be stopped
from being considered.

SHRI SHYAMNANDAN MISHRA:
We are only seeking guidance with re-
gard to the scope of the discussion;
we are not trying to prevent the dis-
cussion. We gre only seeking guid-
ance from the Chair so far as the
scope of the discussion is concerned;
we are not preventing the discussion.

SHRI H. R. GOKHALE: You did
not say that. But, it wag said here
that before some discussion, considera~
tion cannot procede. To that 1 was
replying.
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MR, DEPUTY-SPEAKER. I rzly on
him just as I rely on you. But, I make
my own decision.

SHRI 5. M. BANERJEE: I wn not
a lega] luminary.

MR. DEPUTY-SPEAKER: Nor am
I. I go by commonsense.

SHRI S. M. BANERJEE: What I say
is that ip this particular case, since the
Law Minister is directly involved, I
would request you to direct him—the
Government—to call the Attorny
Gencra] beforc the House., I am pre-
pared o move an oral or even a writ-

MR. DEPUTY-SPEAKER:
come to that.

SHRI S. M. BANERJEE: Sir, I re-
quest you to direct the Government to
summon the Attorney-General to
come here. In this particular case—
8hri Kanwarla] Gupta vs. Shri Amar
Nath Chawla—Shri Chawla has al-
ready filed an injunction petition in
the Supreme Court. And naturally,
every election petition is likely to be
discussed I am going to quote that
argument in the election petitions. I
request you therefore to call the At-
torney General to come and address
the House, I shall move the motion.

SHRI H. R. GOKHALE: The narrow
question is ag to what shoulg be the
scope of the discussion. The question
is not whether the conaderation
motion should be moved or not. Am
1 right in understanding this? -

1 shall

We may start the discussion on the
consideration motion and, if, in the
meanwhile, there are questions which
are of such nature which require your
ruling, you can give your ruling.

BEVERAL HON. MEMBERS: No, no,

MR. DEPUTY-SPEAKER: I am not
giving my ruling. I am just trying to
put it to you. Now the question Is:
whether, in course of discussion, Mem-

bery can refer to the facts if any of
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thoge 180 cases pending before the
court. This is the question before me.
Now, if we start the discussion—I
have said it—there is nothing to stop
it. The only point is about the scope,
Whether they can refer to the debls
Thig is a limited question. If 1 go by
what the Minister says, we start the
discusion. At this stage, I can nei-
ther stop nor permit members to make
references to those cases.

At this stage, I can only say that
exther you proceed or leave the deci-
sion to the wisdom of the House.
But, if anybody, at this stage, makes a
reference, I cannot stop him apg if I
cannot stop him, 1 cannot stop others
later on. That will be discriminatory.

SHRI N. K. P. SALVE: There are
Members who are willing to speak, as
Shri Shyamnandan Mishra spoke, with
out reference to the cases, Those who
can speak without reference to the
caseg may be called now. If it is not
unnecessary filibustering, then, there
are Members who can speak and whe
can effectively participate in ths dis-
cussion of this Bill. Shri Shyamnandan
Mishra made a very eloquent and fer-
vent plea to the House objecling tu
the Ordinance. But, not a word, not
a sentence was there in his speech
which referred to the facts of any of
the cases which are pending. My
submission, Bir, is that until your
ruling, you may be pleased to direct
that the discussion should commence
excepting that the Members should
not refer to any of the facts umtil
your ruling comes forth on this point.

MR. DEPUTY-SPEAKER; I think I
was a little irresponaible even to say
that the discussion wil] go on and
leave it to the House, to the wisdom
of the House Ithinkthathm
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we have also to refer to the Ordi-
nance, What is an Ordinance?
An Ordinance is an extra-ordi-
nary law made by the President
when Parliament ig not ip, Session be-
cause the circumstances are 50 urgent
that this particular type of law is
called for. I think that is clear. Now,
in the Statement of reasons for this
Ordinance, Government have gaid—I
am referring to the reasons for this
Ordinance—

“The Supreme Court in the recent
case of Kanwar Lal Gupta vs. A. N.
Chawla and others, had, however,
given a wider intrepretation to the
expression ‘incurred or authorised’
so as to include within its scope ex-
penses incurred not only by the
candidate or hig election ageni, but
also by a political party. There was
every likelihood of such wide intre-
pretation being followed in ather
election petition which were pend-
ing and in which the issue related
to the question of incurring or autho-
rising of expenditure at gn elec-
um_"

They also further say:

“In that event, candidates who had
fought elections on the basis of the
provisions of the law in this behalf,
ag they were, well-understood and
according to the previous decisions
of the courts, would have been ax-
posed to the risk of their elections
being set aside, which situation
would undoubtedly have been un-
fair to such candidates. It became
herefore, necessary to clarify the
intention underlying the provisions
contained in section 77 of the Rep-
resentation of the People Act, 1851,
namely, that in computing the ma-
ximum amount under that section
any expendityre incurred or autho-
rised by any other person or body
of persons or political parties should
not be taken into account.”

So 1 think it ig very clear that the
whole purpose of the Ordinance and
the Bill is to protect the members of

(Amndt.) Bill

this House or of the other Houses in
this country from the effect of the
Supreme Court judgement, We cannot’
get away from that,

Therefore, this question is very Im-
portant whether—and this is the basis
of this entire Ordmance and the Bill—
members can be debarred from refer-
ring to these various cases and the
facts thereto. Shri Salve has pointed
out to me a certaln case. I say I
cannot give my opinion on that un-
lesg I study whether that particular
Bil] is the same like this. This Is a
very unusual Bill.

SHRI S. M. BANERJEE: The Law
Minister wants us to discusy this with-
out referring to those cases. It is just
like the bikini suit where we can see
everything but not what we want to
see.

MR. DEPUTY-SPEAKER: People
are tireg of bikinis now.

SHRI N. K. P. SALVE: I may sub-
mit that you may rule thal they refer
to it.

SHRI MADHU LIMAYE: You cannot
dictate. Once you say they cannot
refer; now you say they can refer.
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lation
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“A gummary of the grounds taken
in the pending 180 cases be prepar-
ed by the Law Minister for cur
edification and enlightment”,

SHRI C M. STEFHEN (Muvathi-
puzha): That is not before you.

SHRI MADHU LIMAYE. I am ad-
dressing the Chair.

IR #3178, FT AT4 7 §F &1
o ARFAE? waT AT RRGTIRR?
g Rirazd s

“The Bill relates o & matter
which involves nullifying a judg-
ment of the Supreme Court”.

SHRI C. M. STEPHEN: No.

. SHRI MADHU LIMAYE: 3o | sug-
gest that you leave it to the discussion
of the Members. They will exercise
restraint and they will mention only
such facts as are relevant to their
arguments.

SHR1 DARBARA SINGH (Hoshiar-
pur): Absolutely wrong.

SHR] NAWAL KISHORE SHARMA
(Dausa): You canmot do it. This ia
not possible,

ot wy formd : T 7g YAz ATE
A4Y §HY I refuse to be dictated to by
Congress members.

} SHRI NAWAL KISHORE SHARMA:

This is not to be done at your whims,
at the whims of the Opposition or of
the ruling party.

SHRI C. M. STEPHEN: You may
start referring; we will object under
the rubes.

Lmnd.) Bill
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SHRI JYOTIRMOY BOSU: The
question which has to be replieq 10
through this Bil's debate ig whether
the 180 cases which have been afford-
ed protection by the promulgation of
the Ordinemce deserve protection on
their ments. Without that it is almost
impossible to say a word in favour or
against this Bill The Law Minister
should be directed immediately to pro-
duce the plaints together with affida-
vits, statements because the Rae Bareli
case 1s the most brilliant; I have got
the afidavit and statements also; 32
jeeps ...

MR DEPUTY-SPEAKER: Do not
go into all that.

SHRI JYOTIRMOY BOSU: 1 hava
not menitioned the case; there is no
case before the Supreme Court or the
High Court named as the Rae Barell
case. The plaints, affidavits and state-
ments have tp be circulated to the
Members and adequate time has to be
given so that we are able to apply our
mind.

SHRI DARBARA SINGH: You put
in g motion to the House.

SHRI JYOTIRMOY BOSU: All right;
1 will put in a motion, under the same
rule under which Shri Raghu Ramaiah
does, that the House hereby gecides
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that tne plaints, together with affida-
vits, and statements be circulated to
the House and sufficient times be given
to the Members of the House for mak-
ing a thorough study so that they are
able t come to their own judgement
whether the ordinance has nullifled
the Supreme Court judgement and
gone out of the way to afford protec-
tion to the persons who have been
accused... (Interruptions). All right.
defendants or respondents. I am not a
lawyer. Only then could the moot
question be decided whether the 180
cases deserve protection on their merit
or not. That is the moot question. So
it should be circulated; the time ghould
be given and then only we can discuss;
then only the Bill could come before
the House for discussion.

SHRI P. G. MAVALANKAR
(Ahmedabad): I must say, Mr.
Deputy-Speaker, that jt ig rather
extra-ordinary for Mr. Stephen to
get up and suggest to the House that
they had consulted among themselves
and also they consulted the Minister.

SHRI C. M. STEPHEN: I did not
say thet at all,

SHRI P. G. MAVALANKAR: I beg
your pardon; some senior Member
from the Congress Party got up and
suggested after some apparent con-
sultationg with the Minister and
among themselves and asked you to
give a certain ruling.

MR. DEPUTY-SPEAKER: They can
alwayy make suggestion.

SHRI C, M. STEPHEN: I must
steaightaway say that he had made
two allegations: consultation and
submission. 1 do want to say here
and now that there were no consul-
tations, There was no submission to
the Chair, We said: let anybody
make a reference and we will object

under the rules.
9,

(Amndt) Bill

MR. DEPUTY-SPEAKER: Let us
have things clear. At one stage Mr.
Salve did get up and say: you may’
rule that reference may be allowed;
he seid that. I hope that has gone on
record. I have taken note of that
too,

SHRI P, G. MAVALANKAR: ] also
saw some movement going on. Let not
the Government depend on the op-
position's mercy and vice versa. Let
us go by rules and conventions: Mr,
Salve quoted the Speaker's ruling in
1955, We do not know at this stage
what was the precise nature of that
Bill and what were the implicallons
of that Bill Without studying them,
how can we compare the two? [ have
some compromise formula for your
consideration. If yoy say merely,
“Let the dcbate ocontinue. If some-
body says something irrelevant, the
Chair will stop him” that will be very
difficult because many things would
have gone on record by then. Before
you ask a member to sit down, there
will be a lot of noise from either side.
Instead of that, if the Law Minister
were to provide g digest of the broad
aspects of the 180 cases which are
pending, for which he has come with
this Bill, then we can study it and
refer at least Lo those aspects without
going into details. The Chair may
kindly allow the members who parti-
cipate in the discussion to refer to
such of the cases—one or more—by
way of illustration to strengthen some
of the general and fundamental points
which we may be making on this
Bill If this via media is accepted,
we will be able to refer to the impor-
tant aspects involved.

The hon. minister hag said that Mr
Amar Nath Chawla has filed a review
petition In the Supreme Court. The
Supreme Court has already given its
judgment. If this Bill ig passed, will
the Supreme Court have to give =&
fresh judTm-nt on that revision peti
tion on the basis of this new Billt I
want to know how you react to this
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MR, DEPUTY-SPEAKER; How can
I react?

SHRI DINESH CHANDRA GOUS-
WAMI (Gauhati): Sir, the opposition
members have contendeg that this
Bill has been brought forth to save
the election petitiong of 180 persons
ageinst whom election petitions gre
pendng, and, therefore, these things
should be referred to in thig Heuse.
But if we look to the Statemeut of
Objects and Reasons, it is clear that
the purpose of thig Bill is not really
to protect the election cases of the
180 petitions, but the purpose of this
Bill 15 to restore the position of sec-
tion 77, as Shri Salve put 1it, status quo
ante Kanwarlal Gupta case. The pur-
pose of thyg Bill 15 to properly convey
the intentions of the legslature, so
far as section 77 1s concerned. Sy far
section 77 was interpreted to mean
that while the election expenses in-
curred expressly by ap individual
candidate woulg be counted, the ex-
penses incurred by the political party
would not be counted for the purpcs
of computing and deciding whether it
exceeds the limit or not. That was
the decision of many judgments of
the Supreme Court, In the latest
case of Shri Kanwar Lal Gupta the
Supreme Court gave a judgment
which, to a certain extent, ig contra-
*dictory to its earhier judgment, There-
fore, it wag thought just and proper
thut the intention of the legislature,
so far as section 77 is concerned,
should be made clear and unambigu-
ous,

If you please look at the Statement
of Objecls and Reasons, it says:

“The expression ‘incurred or
authorized’ had not been eonstrued
80 as to bring within its purvicw the
expenditure incurred by a political
purty in its campaign or by any
person other than the cendidate un-
less incurred by such third person
ag the candidate’s agent. In other
words, the provisions of section 77
sand clavee (8) of section 123 have
‘bten intendsd and understood to
e restrainty on  the candidate’s

(Amndt,) Bill

electivn expenditure and not on the
experditure of a political party.”

That was the main intention of sec-
tion 77 as it was framed and jt stood
the scrutiny of judiciary till now, The
main object of this Bill is to make
that intention clear. Whether it ulti-
mately, and if so how, reflects on the
180 election petitions is an incidental
question and it is also a moot ques-
tion,

In fact, while my hon. friends are
referring to the question of the pend-
ing election petitions, they bhave not
really placed before you the sentence
in the Statement of Objectg and Rea-
sons In its proper perspective. It
8ays;

“In view of the effect which such
interpretation might have parti-
cularly with reference to the candi-
dates against whom election peti~
tions are pending, it became urgent-
ly necessary to clarify the inten-
tion underlymg the provisiong con-
tained in section 77 of the Repr.-
sentation of the People Act...."”

It is not as if this Bill has been
brought in to protect the interesty of
the persoms against whom election
petitiong are pending. Thig Bill has
been brought in only to clarify the
intention, If the House agrees with
the intention for which the Govern-
ment has brought this

What we are concerned with iz that
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some of the pending election petitions.
Tnerefore, we wanled to express in
clear and categorical termg how we
feel gection 77 should be understood.
When this actually becomes law, how
it will affect the election petitiong is
a matter with which thig Houge is not
directly concerned with, though inci-
dentally it may come in.

Therefore, for the purpose of a
discussion of this Bill the reference to
the election petitions is absolutely an
irrelevant matter, Therefore, my res-
pectful submission is that, following
the conventions and the rules that sub
judice matters are not referred to in
this House, you should not permit a
reference to the election petitions
because that will open the floodgate
and will glso prejudice those cases.

SHRI KRISHNA CHANDRA HAL-~
DER (Ausgram): As to what Mr.
Goswami hag mentioned, hiy argu-
mente are contradictory.

Here in the Sstatement of Objects
and Reasons, it is mentioned:

“However, in the recent case of
Kenwar Lal Gupta vs. A. N, Chawla
and others (Civil Appeal No. 1349
of 1972 decided on 3rd October,
1974), the Supreme Court has inter-
preted the aforementioned expres-
sion “incurred or authorized” as
ineluding within ity scope expenses
incurred by a political party or
other person referred to above. In
view of the effect which such inter-
pretation might, have particularly
with reference to the candidates
against whom election petitions are
pending, it became urgently neces-
sary to clarify the intention under-
lying the provisions contained in
section 77 of the Representation of
the People Act, 1851, ...

It hes been clearly mentioned here
that jt became urgently necessary {0
ehﬂtythommﬁmmdumtho

contained in section 77 of
the Representation of the People
Act, 1981 with reference 1o fhe

(Amnd?) Bill

candidates against whom election
petitions are pending.

I want to know from the hon.
Minigter, not only 180 cases, how
many caseg are concerned with excess
election expenses, We are gelng to
amend section 77 of the Representa-
tion of the People Act, 1051, From
1952, there have beem s0 many Gene-
ral Elections. I want to know how
many election petitions were filed
against elected Members where elec-
tiong were set aside for incurring
more expenses than prescribed in
section 77 of the Representation of
the People Act, 1951, If it ig the only
check after passing this Bill, that is
a different matter.

Before Mr, A. N. Chawla's case,
naturally, there were many elections
which were get aside for incurring
excesg expenses. So, I want to know
what necessitateq the Government to
promulgate this Ordinance and to
come before the House to pass this
type of anti-people Bill. I want to
know this from the Government.

ot sy faw (3TE1ETR)
39T6AR WA, IR T A4 g A QAT
amfa &, €f A @ Hiav Wi AW
Ay @ A AW feg g cA KT AR
a§ s @ gaT § AIT g9 A dar g
f® o% @79, a1 X v wayfeq &1 O
FeT A arfwwTa g a1 A 4w WA G
R UE R C IR SURLLE LR 81
34 5 deE § Wl A Wy il
¥hea gt axs gT AT A AT ) faa
7oAz & 39 %) @I § 3@ e W
wnT agar § greife 3@ & oY
AP WYX $ATF &) Rfrwr Y §, o
rmagimsel sTA foig arqesd
R RCE AL LR L RLE YR Id 8
& 36 ®Y TIF7 GEOAr NI §—
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ageinst whom election petitions are
pending, it became urgently neces-
sary to clarify the intention under-
lying the provisions contained in
section 77 of the Representation of
the People Act, 1951...."

wa garw ag gt § fs 0% acm Ay
W1 WX WTY §E <@ § 6 fedreare
Fawon W@ WP, 3@ Tdww
N i aff  an—nx gw A
1 wae A § A, wredy §, warew
#Y ary & atwt 9T gw SY f aqry
w1 X xY wYfow €Y af § o gwd
a7 sl g8 7 @-New §iga &
qre 16T mgR @1 @R WX
WQA aTga, AT AN gwed @Y a
g7 & wemar ag saargy g€ o W
Q¥law ATEY WTET X %g fam fw
arfad arq ¥ AY §B areAr § WY &Y
82 1w ag § B A 1 R
STURE § | WY FEO aTe o7 A
fria & 7 7 {5 gw Alow @
W@ E a1 A W I o) 3q AwT
Az 7134 w7 et g | At Avwaa
¥ agua &1 ) fw gur w7 §
e qa g Aes ¥ X H, Wi
Tty ¥ favig & ¥ sT e 0
frdgs g s G § oA ¥
AR QUWNTATE ATA 4w § I @A
¥4 T Y O WY 4@ dET A7 oot
€ SYC qonrT ) avATaTg O & FwAr
e adw § | whed fom o g
& AT QAT ARTRIE & AN XY
fewray At wgd & o gty €6
¥ fria o gar so w@r §, €w
wigk § fr Qa7 ) R Ay O wr
faw &Y areg & ard mar 37 @ O
stk frcelad s« @™
% o€ femre w3 )

MR. DEPUTY-SPEAKER: What
hag the Midister got to sy?

(Awend.) Bill

SHRI H R. GOKHALE: I have
made my submissions. There is no
opposition to the motion for cunsi-
deration. The short point is whether,
in the course of the discussion, the
members will be allowed to refer to
materials or facts in pending cases
That is the narrow question and 1
have made my submission earlier. I
have said that reference to facts, to
the merits of a particular case, is
undesirable because it is definitely
prejudicing the trial which is going
on, If you say that so many cases are
pending without reference to the
name of the party, without reference
to what ig the dispute pending, what
are the allegations and counter-alle-
gations In that particular case, that is
entirely a different matter, Now it is
for you to decide. ...

AN HON. MEMBER: Statements
and affidavits.

SHRI H R. GOKHALE: I have
said, facts and materialy ‘Materials'
would include affidavits.

I would submit that thig has been
unprecedented, it has never been al-
lowed. 1 hope you will accept that.

SHRI MADHU LIMAYE: Shall 1
move my motion for adjournment of
the debate under rule 109?

ITEAN WYRA, WAL HARIT &
§f qare § QY v A sama fifer s
YT W 9 &% A1 sfaa e
3
I want to move it ang then make a
brief speech.

MR, DEPUTY-SPEAKER: I must say
thig ig the most difficult gituation in
which 1 find myself. I thought my
good friend, Mr, Salve was coming to
save me . .

SHRI MADHU LIMAYE: ] gm mov-
ing my motion for adjournment of
the debate.

MR. DEPUTY-SPEAKER: That is
only postponing.
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SHRI MADHU LIMAYE: Mean-
while, I would give you more points.

MR. DEPUTY-SPEAKER; Mr.
Salve did go on record at a particular
stage that I might rule that reference
to these cases might be made. I
thought that if that was the consensus,
that would make my task very easy.

SHRI N. K. P. SALVE: Reference
within the rules.

MR, DEPUTY-SPEAKER: Now,
that view of Mr. Salve has not been
countenanced by the Law Minister.
So, the ball comes back to my court.
I do not know. I find it very difficult,
because if we go just by technicalities,
then, of course, no reference can be
made to the facts of any case that is
pending adjudication. But here it is
the very basis of the Ordinance, and
the Bill itself refers to those pending
cases, That is the difficulty . . .

SHRI C. M. STEPHEN: What about
the ruling that Mr, Salve gave?

MR. DEPUTY-SPEAKER: I have
to gtudy what exactly was the Bill
at that time, I have not been able.

SHRI C. M, STEPHEN: That was
specifically for that purpose. Thig is
a genera] Bill.

MR, DEPUTY-SPEAKER. You
cannot expect me, as a guper man, to
read that Bill, to read this Bill ana
also attend to the business of the
House, Yes, That has been said on
that occasion. 1 am not disputing
that. But what ig the background,
under what circumstances, I have not
been able to go into that. Sometimes
even whepn I call the officers of the
table just to check up with them
something, I am distracted, and some
members are distracted whep they
speak. There are certain facts which
I want to check and I call them,
I would not be able to read all what
and, therefore, if you want me to
base my ruling on that...(Inter-
ruptions). He has referred to some
ases.

(Amndt) Bill
ot ww ford - St arwayd !

SHRI N. K. P, SBALVE: 1t is a pub-
lic property. )

SHRI MADHU LIMAYE: You must
mention the case.

SHRI N. K. P, SALVE; I wish you
were here when I spoke. It is not a
private property, .. (Interruptions),

MR, DEPUTY-SPEAKER: Why
lose your tempers over this? Mr.
Salve had drawn my attention to a
precedent and he hed read out from
page 901 of this Book on Practice and
Procedure of Parliament, But, ag I
sa:d,—although I am not disputing it,
iBnmwhat context and what was the

SHRI N, K. P, SALVE: That I have
already said. I wish to again respect-
fully submit that the specific issue
raised in that case was the jurisdic-
tion matter ang the subject was the
same, The subject matter of the
Bill was to have a direct impact on
the 1ssues i1nvolved in the court, Omn
that, the ruling was . . .

at ay fawd : ag fav faegw
FUALE
SHRI N. K. P. SALVE; I am mak-
ing my submission. Let them make
their submissions, If it be correct
ultimately that the Bill had a direct
effect or a direct nexus with the issues
involved in the case and, therefore,
the Speaker ruled that that did not
matter excepting that the facts of any

case would not be referred t), what
I submit is that the facts of that case

and the facts of this case are entirely
on all fours,

o Wy fe v dn g,
aw) W § 7

ot wx e Wk < d, a0 A
wZ QA

MR DEPUTY-SPEAKER: This
brings a new element anj a new dim-
ension to the discussion and it has 2
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relevance to my ruling, if it 1s neces-

at all. I shall feel very much
relieved if I could rely on this, but, at
least, you will give me the beunefit of
going through thig Bill and this case
and the precedent because I cannut be
caught. This is 4 wvery important
matter and what I gsay is guing to
have very very far-reaching effect, 1
know that, Therefore, it will not be
fair to me and fair to the House to Le
rail-roaded into g ruling or into a
decision. I would like to benefit
from that and, if the Members on this
side would like to contend that this is
not on all fours with this . . .

Wt aq fqad . & w9 ¥ waz
AEW | R W19 & HAG |

MR. DEPUTY-SPEAKER: This rul-
ing will be pending in that case, but
the Minister had only got up to move
for the consideration of the Bill when
objections were taken and all these
points of order arose and on which we
have had a long and beneficial dis-
cussion, I think we can continue with
the Minister moving the Bill and
then the scope . . .

AN HON, MEMBER; We are {0 ad-
journ at 6 O'clock.

MR. DEPUTY-SPEAKER: He will
continue tomorrow.

SHRI H, R, GOKHALE: I will reply
to the speech of my hon. friend, Shri
Shyamnandan Mishra, when 1 get the
opportunity of replying to the whole
debate.

I beg to move:
“That the Bill further to amend

the Representation of the
1951, be taken into considera-

(Amndt.) Bill

election, incurred or authoriseq by the
candidate or his election agent bet-
ween the date of publication of the
notincation calling the election and
the date of declaration of the result
thereof shall not exceed such &mount
as may be prescribed. Clause (6)
of Section 123 of the said Act has
specifi.ally includeg the incurring or
authorising of expenditure in contra-
vention of Section 77 as a corrupt
practice,

In the Indian election law, the
emphasis has always been on impos-
ng a curb on the candidate or lis
clection agent incurring expenditure
In conne-tion with the election of the
candidate i, execess of the prescribed
Irmit. This specific intent.on, under-
lying the provisions of section 77, has
generaliy tound support in the judicial
pronouncements on the point during
the last two decades. In other words,
e expression “incurred or authoris-
ed” had not been construed so as to
bring within its purview the expendi-
ture incurred by a political party in
its campaign.

However, the Supreme Court in the
recent case of Kanwar Lal Gupta V.
Amar Nath Chawla and others (Civil
Appeal No. 1549 of 1972) has, by its
observations, imported an element of
doubt into the hitherto well—accepted
and well-understood principle under-
lying section 77 of the 1951 Act. This
judgment by giving a wide meaning
to the expression “incurred or autho-
rised” has created a serious problem,
particularly with reference to candi-
dateg against whom electio, petitions
have been filed and are still pending
decision. For no fault of theirs their
election might be set aside because
they had participated ip, the elections,
having regard to the then prevalent
position in law, which had also
received judicial approval. To meet
thig situatiop oreated for the candi-
dates, it has become necessary to make
clesr the intention underlying sec-
tlon 77 of the Representation of the
People Act, 1951, namely, that in
computing the maximum amount
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under that section any expenditure in-
curred or authorised by any other per-
son or body of persons, or political
parties, would not be taken into mc-
count.

The Pres.dent promulgated the Re-
presentation of the People (Amend-
ment) Ordinance, 1874 to avoid a
situation wherein it would have be-
come necessary to follow the wider
interpretation given by the Supreme
Court jn pending election petitions. It
has, however, been made clear in the
Ordinance that the amendment will
not affect the decisiong of Courts made
before the coming into force of the
Ordinance, which have become final
The present Bill seeks to replace that
Ordinance.

Government have not beep unaware
of the seriousness of the problem re-
lating to election expenses and have,
in fact, endeavoured to place before
the Joint Committee of Parliament
constituted by the Speaker for the
purpose the recommendations made by
the Election Commission in regard to
the legal provisiong relating to elec-
tion expenses. and the Committec.
which included representatives of
most of the major parties, after giving
serious thought to the problem  came
to the conclusion that due to various
practica] difficulties it is not possible
to require political parties to account
for the expenses incurred by them for
the election campaign of their candi-
dates. The Committee, however,
favoured the continuance of the exist-
ing legal provisions providing for
restrictions on election expenses since
in almost all countries of the world
wherg representative form of Gov-
ernment prevails, provisions as to
election expenses have beep, made.

A Bill to amend comprehensively
the Representation of the People Acts,
1950 and 1951 has already been intro-
duced in Parliament and is pending ir
the Lok Sabha, There will be enough
opportunity for the Members to mnke
suggestions in the light of the deci-

(Amnds) Bill

sions of the Supreme Court during
the consideration of the Bill in the
House.

In the circumstances, I am sure all
the sections of the House would appre-
ciate that the President, in promul-
gating the Ordinance on the 19th
October, 1974, gnd the Government, in
bringing the Bill for replacing that
Ordinance, only wanted to ensure that
candidates who L1ad contested electiong
and whose petitions might be pending
in the various High Courts and the
Supreme Court on the understanding
of the provisions of the law as hitherto
interpreted by the Courts should not
te made to suffer any undue hardshin
consequent upon a sudden departure
in the judicial interpretation of the
provision.

With these words, Sir, I commend
the Bill for the consideration and ac-
ceplance by the House.

MR, DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Representation of the People
Act, 1951, be taken into considera-
tion".

There are two amendments to this
‘motion tabled by Shri Atal Bihari
Vajpayee and Shri Samar Guha. Both
he Members are not present. So, the
question of moving the amendments
doeg not arise, Now, I do nol know
what we ghould do. The next speaker
is Mr, Jyotirmoy Bosu, But, he ig a
hot potato.

SHRI JYOTIRMOY BOSU: Mr.
Deputy-Speaker, Sir, I commence my
speech now, I take it that you are
going to adjourn the House. I can
continue with my speech tomorrow.

MR, DEPUTY-SPEAKER: You
please continue until I adjourn. 1
shall adjourp the House exactly at
8 O'clock.

SHRI JYOTIRMOY BOSU: Mr,
Speaker, Sir, 1 disapprove this Bill
lock, stock and barrel, The quastion
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is: this Bill, as I can see, has been
brought forward on the floor of the
House in order to benefit and protect
a particular person who has great in-
fluence over the State machinery and
the Government in the country—I say
to benefit not only the people of the
country as such but also the adminis-
trative machinery of the country, We
have been in Parliament for a long
time and I would like him to kindly
tell us one single instance where the
Government has, with quick steps,
what ig called, ‘double marching in
the army’, proceeded to bring in the
Ordinance, They could not even Wait
till the commencement of the gession.
They brought in this Ordinance only
iwo weeks before the Parliament was
due to sit. 1 am posing this question.
You will kindly enlighten us as that
will make the debate more lively.

MR. DEPUTY-SPEAKER: Is it my
duty to enlighten the Members?

SHRI JYOTIRMOY BOSU: I am
making a submission. You can reject
it. You have been a Professor and, as
far as 1 know, you have not ceased to
be a professor, Therefore, I request
you to impart education. That will be
quite in keeping with....

MR. DEPUTY-SPEAKER: 1 think
this tribe of professor should not in-
crease.

(Amnd.) Bill

SHRI JYOTIRMOY BOSU: The
question—the adjournment will take
vlace Immediately—that ig before the
House js this, This Ordinance has
beep, enforced with great speed, Has
there been any instance where an
Ordinance has been enforced with
great speed as this one?

MR, DEPUTY-SPEAKER:. It i
six. Now, what do we do? Shall we
adjourn now?

1757} hry.

BUSINESS ADVISORY COMMITTEE
Frrreru  Repomry

THE MINISTER OF WORKs AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH): Sir, with your permis-
sion, 1 beg to present the Fiftieth Re-
port of the Business Advisory Com-
mittee.

MR. DEPUTY-SPEAKER: Now the
House standg adjourned to meet gpgain
at 11 AM. tomorrow.

17.58 hrs.

The House then adjourned ¢lU
Eleven of the Clock on Friday,
December 13, 1974/Agrohayona 23,
1896 (Saka).
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